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… (�यवधान) 

माननीय अ�य� : �लीज़, बैिठए  । 

… (�यवधान) 

SHRI ANTO ANTONY (PATHANAMTHITTA): Sir, I have given a notice of 

Adjournment Motion. … (Interruptions) 

माननीय अ�य� : माननीय सद�यगण, �� काल आप सबका है  । आप एक बात बताइए  । �या 

आप �� काल को नह� चलाना चाहते ह�? �� काल जैसे मह�वपूण� िवषय पर आप रोज हंगामा 

करते ह�  । �� काल के बाद आप िवषय उठाए ं । आप अ�छी पर�परा डाल�  । 

… (�यवधान) 

माननीय अ�य� : म� यह सब कुछ आपके िलए ही कर रहा ह�ं  । �� काल आपका समय है  । 

सरकार से पूछने का आपका अिधकार है  । �या आप अपने अिधकार� स ेखदु विंचत होना चाहते 

ह�? 

… (�यवधान) 

SHRI ANTO ANTONY: Sir, we want to discuss it. … (Interruptions) 

माननीय अ�य� : यहा ंपर ति�तया ंलाना छोड़ द�  । म�ने पहले भी यह कहा था  । �लीज़, बैिठए  । 

… (�यवधान) 

माननीय अ�य� : �लीज़, बैिठए  ।   

… (�यवधान) 

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, it is an important issue. … 

(Interruptions) It has to be discussed. … (Interruptions) 

माननीय अ�य� : बालू जी, आपको म�ने हर इ�पॉट��ट िवषय पर बोलने का पया�� मौका िदया है, 

हमेशा िदया है  । नोिटस के और िबना नोिटस के भी आपको मौका िदया है  । �लीज़, आप बैिठए  । 

… (�यवधान) 
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11.01hrs 

ORAL ANSWERS TO QUESTIONS 

माननीय अ�य� :  �वै�न नं. 101 - �ी िवनायक राऊत  । 

(Q. 101) 

�ी िवनायक भाऊराव राऊत: अ�य� महोदय, दशे के करीब ढाई लाख �ाम पचंायत� को अ�छे 

तरीके से काम करने के िलए बीबीएनएल के मा�यम से ओएफसी कनेि�टिवटी देन ेक� श�ुआत 

के�� सरकार के मा�यम से क� गई थी  ।… (�यवधान) 

माननीय अ�य� : आप सदन के अ�दर मीिटंग न कर�, सदन के बाहर कर�  ।  

… (�यवधान) 

माननीय अ�य� : वह आपका अिधकार है, फैसला सदन के बाहर कर�  । 

… (�यवधान) 

11.03 hrs 

At this stage, Shrimati Sonia Gandhi, Shri T.R. Baalu, Shri Sudip 
Bandyopadhyay and some other hon. Membersthen left the House. 

 
�ी िवनायक भाऊराव राऊत: इसके बार ेम� मेरा �� था और �� के उ�र म� यह कहा गया है िक 

करीब ढाई लाख �ाम पचंायत� म� से 1,80,709 �ाम पचंायत� ऑि�टकल फाइबर केबल से जोड़ी 

गयी ह�  ।… (�यवधान) म�ने अपने �े� के बार ेम� �� पूछा था िक महारा�� के र�नािगरी-िसंधदुगु� 

िजले के िकतने �ाम पचंायत� को ओएफसी कनेि�टिवटी से जोड़ कर वहा ंआज �ाम पचंायत का 

काय� हो रहा है  । इसके उ�र म� िलखा है िक 721 �ाम पचंायत� को ओएफसी से जोड़कर इसे 

काया�ि�वत िकया गया है  । मेरी जानकारी के अनुसार श�ु म� कई �ाम पचंायत� ने यह पैकेज िलया 

था और उसका इ�तेमाल चालू िकया था, लेिकन बाद म�, छ: महीने के बाद बह�त-से �ाम पचंायत� 

ने अपनी सिव�स बंद कर दी है  । इसके पीछे �या कारण हो सकता है? वह एक अ�छी योजना थी, 

लेिकन उसे स�सेसफुल होने म� �या किठनाई है, इसके बार ेम� म� जानकारी लेना चाहता ह� ं । 
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�ी अ�नी वै�णव : माननीय अ�य� जी, भारतनेट का इ��लीम�टेशन दो तरीके से ह�आ है  । बह�त 

सार ेरा�य� म� के�� सरकार ने डायर�ेटली बीबीएनएल के ज�रए या बीएसएनएल के ज�रए िकया  

है  । कुछ रा�य ऐसे ह�, िज�ह�ने कहा था िक हम अपने आप करना चाह�गे और उन रा�य� को िफर 

�टेट-लेड मॉडल म� िदया गया  । महारा�� भी एक ऐसा �टेट है, िजसम� महारा�� सरकार ने कहा 

था िक हम इस काम को अपने हाथ� म� लेना चाह�गे, तो यह काम उनको िदया गया था  । 

दभुा��यवश, दो-ढाई साल� तक, जो काम करने का एक बह�त अ�छा पी�रयड था, उस पी�रयड म� 

वहा ंकुछ िवशेष काम नह� ह�आ, अब उस काम म� तेजी आ रही है  । मा�यवर सांसद महोदय का जो 

�े� है, वहा ंभी अभी तेज गित से काम हो रहा है  । 

�ी िवनायक भाऊराव राऊत: अ�य� महोदय, म� मं�ी साहब से जानना चाहता ह� ँ िक इस 

बीबीएनएल को िकसी और �ाइवटे पाट�नरिशप कंपनी के साथ अटैच करके यह �क�म चालू करने 

के बार ेम� सरकार के पास कोई �यौरा है? 

�ी अ�नी वै�णव: अ�य� जी, ऐसा िब�कुल नह� है  । बीबीएनएल को बीएसएनल के साथ मज� 

िकया जा रहा है  । दो अलग-अलग कंपनी होने से इस तरह क� �यव�था हो रही थी िक 

इंटरनेशनल ब�डिवड्थ क� जो पाइपलाइन आती थी, उसके आगे बीएसएनएल और बीबीएनल के 

बीच म� हमेशा कोऑिड�नेशन क� िद�कत आती थी  । इसीिलए, मा�यवर �धानमं�ी जी ने एक बह�त 

ही अ�छा िनण�य िलया िक बीबीएनएल और बीएसएनएल को मज� कर द�, िजससे िक िसमलेस 

तरीके से �ामीण �े�� म� ब�डिवड्थ पह�चँ सके  । 

माननीय अ�य�: �ीमती कलाबेन मोहनभाई देलकर  - उपि�थत नह�  । 

           �ी �तापराव जाधव  । 

�ी �तापराव जाधव: अ�य� महोदय, बीबीएनएल और बीएसएनएल के मा�यम से महारा�� के 

लगभग सभी िजल� के कई �लॉ�स म� ऑि�टकल फाइबर के मा�यम से सभी �ाम पचंायत� को 

इंटरनेट से जोड़ने के िलए हमारी क� � सरकार ने हजार�-करोड� �पये खच� िकए ह�  । बीएसएनएल 

और बीबीएनएल ने �ाम पचंायत भवन तक ऑि�टकल लाइन िबछा दी है  । उसके आगे गांव के 
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कम से कम पाचँ इं�टीट्यूट्स को इंटरनेट कने�शन देने क� िज�मेदारी हमने सीएससी कंपनी को 

दी  थी  । सीएससी ने अभी तक एक भी गांव म� यह काम नह� िकया है  । आज महारा�� के एक भी 

�ाम पचंायत म� इंटरनेट चालू नह� है  । 

 महोदय, म� आपके मा�यम से मं�ी से यही पूछना चाह�गँा िक बार-बार इस इंटरनेट के काम 

को करने के िलए सीएससी कंपनी को ही �य� �मोट िकया जाता है? सीएससी कंपनी न ेहमारी 

गवन�म�ट का जो भी काम िकया है, �या उसका जायजा हमारी सरकार ने िलया है? �या सरकार के 

�ारा कभी उसका �र�यू िकया गया है? आज भी सीएससी कंपनी को �य� बार-बार इंटरनेट का 

काम करने के िलए �मोट िकया जा रहा है? अगर उ�ह�ने गलत ढ़ंग से काम िकया है तो �या 

सरकार उसक� इं�वायरी करके कोई कार�वाई करगेी? 

�ी अ�नी वै�णव: सर, मा�यवर सांसद महोदय जी ने बह�त इ�पॉट�ट �वाइंट रजे िकया है  । 

सीएससी भी सरकार क� ही कंपनी है  । यह कॉमन सिव�स स�टर है  । देशभर म� करीब 4.5 लाख 

कॉमन सिव�स स�टर से जड़ेु ह�  । अब उसके बजाय एक बह�त ही अ�छी नई �यव�था बन रही है, 

िजसम� बीएसएनएल गावँ के ही जो लोकल ऑ���े�योर ह�, उनको जोड़कर और उनके मा�यम से 

�ामीण �े� म� िकस तरह स ेकने�शन पह�चेँ, इसके िलए एक बह�त अ�छी नई �यव�था बन रही है  ।  

महोदय, इस �यव�था के मा�यम से िपछले सात-आठ महीन� म�, हर महीने ऑन एडं एवरजे 

एक लाख से अिधक गावँ� म� इंटरनेट ओएफसी केबल के ज�रए कने�शन िमल रहा है  । इस मॉडल 

को आगे और तेजी से बढ़ाया जा रहा है  । मा�यवर सांसद महोदय का �वाइंट म�ने नोट िकया है  । 

िकसी भी एक पािट�कुलर कंपनी या स�ंथा को कोई �ॉय�रटी नह� दी जाएगी  । 

माननीय अ�य� : �� सं�या 102, �ीमती वांगा गीता िव�नाथ   । 
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(Q.102) 

SHRIMATI VANGA GEETHA VISWANATH: Sir, the hon. Minister in his reply 

has stated that under the Atal Innovation Mission, there are two Incubation 

Centres established in Andhra Pradesh. In Andhra Pradesh, our hon. Chief 

Minister, Shri Jaganmohan Reddy Garu, has taken steps to improve 

educational standards. Infrastructural facilities are also given to schools under 

the Nadu-Nedu  scheme. To minimise absenteeism, he is giving Rs. 15,000 to 

mothers under the Amma Vodi scheme. I would like to know from the hon. 

Minister whether the Government will establish more such Incubation Centres 

in Andhra Pradesh so that more entrepreneurs from Andhra Pradesh make 

use of the facilities at the Incubation Centres. 

SHRI RAO INDERJIT SINGH: Sir, the Atal Innovation Mission is a brainchild of 

the Modi Government. It has been fostered by Niti Aayog over the past six 

years. I am glad to state here in the House that all States in India have taken it 

like a duck to water. 

 The State of Andhra Pradesh that the hon. Member comes from is a 

front runner in this Atal Innovation Mission scheme of things. Now, there are 

two centres as the hon. Member has pointed out. One centre is at Anantapur in 

Sri Krishnadevaraya University and it has focused primarily on agriculture, 

clean technology, and healthcare. It has also helped 21 start-ups. The second 

is at Visakhapatnam in AIC-AMTZ Medivalley which has helped 26 start-ups in 

medical technologies, healthcare etc. These two incubation centres in Andhra 

Pradesh have done a lot of good in various spheres.  
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I would like to point out to the House how Andhra Pradesh is at the 

forefront of these technologies being imparted to people at large. In agriculture 

and allied fields, due to these two incubation centres and the work done by the 

State Government the number of start-ups have increased. They have made 

start-ups come up in twenty-one fields like in electricity and renewable energy, 

the ratio  is 10 per cent; in information and communication technology, it is 15 

per cent; and in health and pharmaceuticals, it is 17 per cent.  

Now, all over India, there was a plan to make 101 incubation centres. 

Today, we are able to make only 69 incubation centres because COVID-19 

came in the way. So, unfortunately, because of COVID-19, we have not been 

able to reach our targets. We still have to reach the target of 100. If people in 

Andhra Pradesh apply for incubation centres, there is a Committee which 

takes the decision where it should be done and we will consider it and then we 

will take a decision.   

SHRIMATI VANGA GEETHA VISWANATH: Sir, I would like to know from the 

hon. Minister what steps are being taken via AIM for foreign collaborations, 

especially in the area of research and development.  

RAO INDERJIT SINGH: The idea of these incubation centres under Atal 

Innovation Mission is that you should foster innovation in young minds whether 

it is in schools, universities, or institutions. We have a vertical called the 'Atal 

Community Innovation Centre' which caters to coastal, hilly and tribal areas, 

aspirational districts etc. We have a target of 50 Atal Community Innovation 

Centres out of which 14 have been put in place but the rest have not been put 
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in place. The idea of this whole mission is to foster an attitude of innovation in 

young minds. We do not really require foreign people to make our people's 

brains work.  

Nevertheless, I would like to inform the hon. Member that there is a 

programme called the 'SHE STEM' between India and Sweden, and other 

countries like Germany and Denmark have also shown interest, wherein after 

the Nobel Prize Week, recognition is given to women from both the countries. 

So, this is one of those that are on the anvil. From Sweden, we will probably 

expand and take on board other countries, specifically to ensure that women 

entrepreneurs are given their due in the scheme of things.  

HON. SPEAKER: Now, Question No. 103.  

                     Shrimati Poonamben Maadam.  
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(Q.103) 

�ीमती पूनमबेन माडम: अ�य� महोदय, मं�ी जी ने बह�त अ�छे से िडटेल म� उ�र िदया है  । 

Most of our start-ups are based out of metros. I would like to know from the 

hon. Minister out of the 84,000 start-ups that we have in our country, how 

many of them are based out of tier-2 and tier-3 cities. Also, what special 

measures is the Government taking to promote entrepreneurship beyond our 

metros? 

SHRI SOM PRAKASH: Mr. Speaker, Sir, start-ups are set up in all the 30 

States and Union Territories. I am happy to say that 80 per cent of the start-

ups are in 650 Districts, 45 per cent of these are in Tier-2 and Tier-3 cities. 

SHRIMATI POONAMBEN MAADAM: Sir, it has been over five years since we 

implemented Fund of Funds for start-ups. I would like to know from the hon. 

Minister whether it has achieved its desired objectives, and also whether the 

Government is taking any special initiative to encourage women and also 

encourage innovative solutions in waste management, irrigation and 

agriculture.  

SHRI SOM PRAKASH: Mr. Speaker, Sir, our start-ups system is the third 

largest ecosystem in the world and the most popular and successful scheme. 

When it was started on 16th January, 2016, there were only 452 start-ups. I am 

happy to say that as on 30th of November, their number has increased to 

80,012. This is the third largest ecosystem in the world and the most 

successful system. 
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वािण�य और उ�ोग म�ंी; उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंी तथा व� 

म�ंी (�ी पीयूष गोयल): माननीय अ�य� जी, पूनमबेन जी ने बह�त ही अ�छा �� पूछा है  ।  

माननीय अ�य�: आप मनीष ितवारी जी के �� के टाइम जवाब द ेदेना  ।  

SHRI MANISH TEWARI: Thank you very much, Mr. Speaker, Sir. The 

Government has given a rather elaborate answer explaining the initiatives they 

have taken with regard to the start-up ecosystem since 16th January, 2016. 

The Government’s answer claims that they have brought the number of start-

ups up from 452 to 84,012 by 2022. However, Mr. Speaker, Sir, if you look at 

the global start-up ecosystem, the United States has 704 and odd start-ups, 

China has 243 start-ups, India today has 85 start-ups. 

If you look at it by valuation, in the first 10 or first 15 start-ups globally, 

India does not rank anywhere. Let me read it out: Bytedance, China – $ 75 

billion; Grab, Singapore – $ 14 billion; Epic Games, USA – $ 15 billion; 

SpaceX, USA – $ 19 billion; Stripe, USA - $ 23 billion; Airbnb, USA; JouleLabs, 

USA; WeWork, USA; Didi Chuxing, China; and Uber, USA. 

 Mr. Speaker, Sir, obviously there is still a long road to travel. What 

exactly is the Government doing in order to ensure that our start-ups which are 

deserving can actually be financed to an extent where they can graduate to the 

unicorn grade as quickly as possible? 

�ी पीयूष गोयल: माननीय अ�य� जी, मेर ेसम� दो-ढ़ाई महीने पहले बड़ी िवशेष और आकष�क 

जानकारी सामने आई थी, िजसे म� आपके मा�यम से सदन को बताना चाह�गंा  । खासतौर पर यह  

पूनमबेन को पसंद आएगी  । यह धारणा है िक �टाट�-अप है तो िद�ली, ब�गल�ु, पणेु, मुंबई, चे�नई 

और हैदराबाद म� होगा  । �वाभािवक �प से यह िदखती है और बड़ी होती है  । अगर कोई गांव या 
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छोटी जगह से कोई �टाट�-अप बनाता है तो उसक� इ�छा रहती है िक म� बड़े शहर म� जाऊं िजससे 

तेज गित से �गित कर सकंू  । लगभग 3 महीने पहले मझेु पाटन जाने का मौका िमला  । पाटन एक 

दूरदराज का इलाका है, वहा ंकाफ� वष� से िकसानी के �े� म� काम ह�आ है  । वहा ंएक �टाट�-अप 

के साथ मेरा इंटरए�शन ह�आ  । 

माननीय अ�य� : पाटन के साथ �देश का नाम भी बताओ �य�िक बह�त सार ेपाटन ह�  ।  

�ी पीयूष गोयल: माननीय अ�य� जी, पाटन गजुरात म� है  । हमारी दश�ना बहन यहां बैठी ह�, 

पटोला साड़ी पूर ेिव� म� �िस� है, एक-एक पटोला साड़ी लेने के िलए मिहलाए ंकाफ� उ�सािहत 

रहती ह�  । पाटन, गजुरात म� एक यवुा ने जानकारी दी और माननीय �धान मं�ी नर�े� मोदी जी का 

ध�यवाद िकया िक सरकारी �क�म से उनको श�ुआत म� पैसा िमला जब उनको कोई �रको�नाइज 

नह� करता था  । इसक� थोड़ी सपोट�  के साथ उ�ह�ने अपना काम श�ु िकया  । वह मेटावस� म� 

काम कर रहे ह�  । म� तो हैरान हो गया िक पाटन के छोटे गांव म�, छोटे शहर म� एक �यि� को 

मेटावस� क� जानकारी है जो शायद म�ुबई, िद�ली के 99 �ितशत यवुा-यवुितय� को नह� है  । वह 

500 यवुा-यवुितय� को नौकरी देता है, काम देता है और मेटावस� म� �िस� भूिमका म� काम कर रहा 

है  । िटयर-2, िटयर-3 िसटीज़ म� अब बह�त सभंावनाए ंह�  । मेरा मानना है िक यह िवषय आगे 

चलकर और �यादा गांव-गांव तक बढ़ रहा है  । आज क� यवुा शि� नए �व�प से सोचती है  । 

बनारस, उ�र �देश म� भी मेरा �टाट�अ�स के साथ इं�े�शन ह�आ, उनम� उ�साह देखने को िमला  । 

काशी और काशी के आसपास इलाक� से यवुा-यवुितया ंइक�े ह�ए थे  । एक यवुती �लेन म� काशी 

जा रही थी, उसे �टाट�अप इं�े�शन का पता ही नह� था, शायद वहा ंपह�ंचकर पता चला होगा  । वह 

भी वहा ंपह�ंच गई और उसने अपने बार ेम� बताया  । मझु ेलगता है िक हमार ेदेश क� �मता अब 

बह�त छोटे शहर� और गांव� तक पह�ंच रही है  ।  

 मनीष जी, �टाट�अप �क�म के जवाब म� आपने देखा होगा िक वष� 2016 के बाद िकतने 

काम ह�ए ह�  । यह बात सही है, आप �टाट�अप बोल रहे थे, वैसे आप यूिनकॉन के बार ेम� कहना 

चाह रहे थे  । … (�यवधान) 
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SHRI MANISH TEWARI: Start-ups graduated to unicorns. … (Interruptions) 

�ी पीयूष गोयल: म� आपक� जानकारी के िलए बताना चाहता ह� ंिक 107 से अिधक यूिनकॉ�स हो 

गए ह�, 85 का आंकड़ा बह�त परुाना है  । यूएस म� 704 ह� या चीन का जो भी आपने आंकड़ा बताया 

है, इसके पीछे आप गंभीरता से अपने अदंर देख� तो आपको िवचार करना पड़ेगा िक यूएसए ने कब 

यह काय��म श�ु िकया था और हमारी सरकार�, जो इतने साल� स ेचली आ रही ह�, उ�ह�ने �य� 

नह� �टाट�अप को �ो�साहन देना श�ु िकया? �या यह काम भी आपने मोदी जी के िलए छोड़ा था 

िक मोदी जी आएगंे, �टाट�अ�स क� दिुनया को �ो�साहन द�गे, िफर जाकर इतनी तेज गित से 

�टाट�अ�स देश म� तैयार ह�ग ेऔर �गित कर�गे  ।  

 इ�ह�ने कुछ नाम िलए, म� भी लंबी सूची सनुा सकता ह� ंिक कैसे एक-एक �टाट�अप म�, कोई 

ओिडशा से आता है और �टाट�अप श�ु करता है और िव� �िस� हो जाता है, कोई 

िडिजिटलाइजेशन म� बड़ा नाम कमाता है, कोई केरल से आता है और एजकेुशन के �े� म� नाम 

कमाता है और कोई यूपी से �टाट�अप श�ु करता है  । मेरा मानना है िक देश-िवदेश म� आज भारत 

के �टाट� -अप ईको िस�टम के गणुगान गाए जा रहे ह�, हम सबको इसका आनंद लेना चािहए  । 

इसम� कोई राजनीित नह� है  । हम सबको आनदं लेना चािहए िक इतनी सारी �क��स ह�  । शायद 

यूएस और चाइना म� भी इतनी �क��स नह� ह� िजतनी �टाट� -अप �क��स भारत म� शु� ह�ई ह�  ।… 

(�यवधान) 

�ी मनीष ितवारी: �टाट�अ�स म� यूिनकॉन के िलए आप �या पहल कर रहे ह�? … (�यवधान) 

�ी पीयूष गोयल: म� समझता ह� ंिक ईज़ ऑफ डुइंग िबजनेस हो या क�पलायंस बड�न कम करना 

हो, अलग-अलग िवषय� पर बह�त सार ेकाम ह�ए ह�  । �वाभािवक �प से मनीष जी क� िचंता है िक 

बड़े �प म� �टाट�अ�स को कैसे �ो�साहन द�गे? म� समझता ह� ं िक इस जवाब म� इतनी सारी 

जानका�रया ंह� जो आपको खशुी द�गी िक भारत म� �टाट�अ�स का भिव�य बड़ा उ��वल है  । … 

(�यवधान) 

माननीय अ�य�: आप बैठ जाइए  । 
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… (�यवधान) 

माननीय अ�य�: �ीकांत िशंद ेजी, आप �� पूिछए  । 

… (�यवधान) 

डॉ. �ीकांत एकनाथ िशंदे: आज मं�ी जी ने कहा िक देश म� 100 से अिधक यूिनकॉन �टाट�अ�स 

ह�, म� सरकार को इसके िलए बधाई देता ह�ं  । हमार ेदेश म� �टाट�अ�स क� स�ंया बढ़ रही है, लेिकन 

सरकार �ारा िदए जा रहे बेिनिफट, जैसे टै�सेशन का लाभ हर एक �टाट�अप को नह� िमल पा रहा    

है  । इसका �मखु कारण है िक कोई भी लाभ लेने के िलए certification from Inter-

Ministerial Board under the Department for Promotion of Industry and Internal 

Trade म�डेटरी   है  । मं�ालय �ारा वष� 2016 से अभी तक बह�त सार े�टाट�अ�स रिज�टर ह�ए ह�, 

लेिकन िकतने ह�ए ह�? 

 उनम� से िकतने �टाट�अ�स को आईएमडी सिट� िफकेशन िदया गया है? �या सरकार 

�टाट�अप के �ोथ के िलए आईएमडी सिट� िफकेशन को और सरल बनाने हेत ु �ावधान करगेी? 

�य�िक आईएमडी सिट� िफकेशन का जो �ावधान है, वह म�डेटरी है  । �टाट�अप को बह�त सारी 

िद�कत� आ रही ह�  । इसको सरल बनाने क� बह�त ज�रत है  । 

�ी पीयूष गोयल: माननीय अ�य� महोदय, जो 84 हजार �टाट�अ�स ह�, वे हमार े मं�ालय म� 

डीपीआईआईटी म� रिज�टड� ह�  । लेिकन, जो इनकम टै�स क� सिुवधाए ंऔर कुछ िवशेष सिुवधाए ं

�टाट�अ�स को दी जाती ह�, उसम� हम� थोड़ी गहराई से देखना पड़ता है िक कोई िमसयूज न कर�  । 

इसी कारण एक इंटर िमिनि��यल कमेटी बैठकर �टाट�अ�स को रिज�टड� करती है और उनसे 

जानका�रया ंलेती है िक वा�तव म� व ेकोई नया इनावेशन और कोई नया आर एडं डी लेकर आए 

ह�, िजससे देश को और दशे क� जनता को लाभ िमले  । इसिलए, वह �ि�या रखी गई है  ।  

माननीय सद�य ने अ�छा सझुाव िदया है िक इसको और सरल बनाने क� कोिशश क�  

जाए  । लेिकन, सरलता के साथ-साथ कोई िमसयूज न हो, उसको भी बैल�स करके हम आगे चल 

रहे ह�  । 
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SHRI JAYADEV GALLA: Thank you, Sir, for giving me this opportunity to ask 

a supplementary.  Sir, the hon. Minister is correct in saying that start-ups have 

gone up from just 450 in 2016 to 84,000 now.  But it is a known fact globally, 

not only in India, that about 90 per cent of start-ups fail, and 10 per cent 

actually fail in the first year itself.  I am not going to get into the reasons 

because there are many challenges such as lack of innovation, lack of funds, 

focus, leadership gaps, failure of business model, and so on.  But in spite of all 

this, I compliment the hon. Minister for the Indian Start-up Ecosystem is now 

the third largest in the world.  Looking at the failure overpowering success 

rates in start-ups, I feel that incubators really play an important role in 

addressing various issues, be it at mentoring, training, seed funding, 

leadership gaps or other things.  I am glad that incubation is one of the 

nineteen action items of the action plan prepared by the Government. 

 Coming to my question, Sir, looking at the failure rate of start-ups, can 

we assume that the action that needs to be taken as a part of the incubation 

process is not really up to the mark?  If so, I would like to know from the hon. 

Minister how is he planning for a better start-up incubator collaborative 

programme between public and private entities. 

SHRI PIYUSH GOYAL: I think, the hon. Member has raised a very important 

point.  There is a very high probability that start-ups are prone to failure, 

though I must say that the success rate of start-ups in India is relatively higher 

than the rest of the world.  I must compliment our young entrepreneurs and 

innovators for the wonderful work that they are doing.  I do agree with the hon. 
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Member that there will be many start-ups, many ideas, which will not succeed.  

This may happen because of lack of clarity or effective solution which can 

impact people’s lives or make business easier.  In fact, I would say that we 

should celebrate failure.  If somebody fails, he should be encouraged to stand 

up and start again.  That is the whole idea of Startup India initiative.  It does 

not go after somebody whom we have given monetary support either through 

SIDBI or through our other various programmes and initiatives like support 

through incubation centers or Atal Tinkering Labs.  All these support measures 

are designed in a way that if a person fails, we must recognise and appreciate 

that he has tried at least, has made an effort to be an entrepreneur on his own. 

 As regards the incubation ecosystem, I think we have been quite 

successful in expanding that ecosystem through the length and breadth of the 

country.  Today, hundreds of incubators are growing and providing support in 

the creation of successful companies.  They are providing newer and newer 

facilities, test beds, equipment, machineries to help our start-ups do 

experiment.  I will give a couple of examples to reflect this and urge all the hon. 

Members to think in terms of starting incubation centers in each of their 

districts or constituencies.   

 The Incubation Centre in IIT Madras is doing such a phenomenal work 

that in a short span of time the start-ups that have been created at that centre 

have a combined valuation of over Rs.30,000 crore.   Today, they have built 12 

lakh square feet of area in which they have provided some of the most modern 

equipment.   
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Hon. Speaker, Sir, you will be happy to know that very soon India’s very 

own commercial spacecraft, indigenously designed and manufactured in India, 

is going to come out of IIT Madras.  It is being designed and developed by 

young Indian boys and girls. 

Similarly, in Gujarat, we have an i-Hub. It is a remarkable incubation 

centre which covers about fifty-two universities. I had an interaction with some 

of the youngsters and middle-aged persons also. Everybody is now looking at 

the start-up ecosystem. They are really coming out with very good ideas. The 

State Government of Gujarat is giving them significant support in addition to 

what the Central Government is doing. I would urge all the hon. Members to 

take advantage of these various schemes. When this answer came to me, I 

told them that it was a very long answer, and asked, ‘Are sure you want to give 

all this’? But my team felt that it would be good for all the hon. Members, and 

also, it will generate confidence in our youth that the Government is committed 

to support them.  

माननीय अ�य� : �� सं�या 104,�ी जी.एम. िस�े�र  । 
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(Q. 104) 

माननीय अ�य� : माननीय सद�य, बैठ जाइए  । 

… (�यवधान) 

SHRI ADHIR RANJAN CHOWDHURY: It should not be made a political 

statement. … (Interruptions) Tell us how many IITs were established during the 

tenure of the previous Government. … (Interruptions) 

माननीय अ�य� : अधीर रजंन जी, �या आप �� पूछना चाहते ह�? 

… (�यवधान) 

माननीय अ�य� : माननीय सद�य, आप इस सदन म� का�ेंस दल के नेता ह�  । अगर आपको कोई 

�� पूछना है, तो आप मझेु बता दीिजए  । म� आपको अलाऊ करता ह�ं  । आप बीच म� न बोल�  । 

�या म�ने कभी आपको कुछ पूछने से मना िकया है? अगर आप कहते िक मझेु �� पूछना है, तो म� 

आपको अलाऊ करता  । 

… (�यवधान) 

�ी अधीर रजंन चौधरी : महोदय, आप हर समय कहते ह� िक शॉट� म� जवाब िदया जाए, लेिकन ये 

बोलते ही जा रहे ह�  । अभी और भी सवाल लगे ह�ए ह�  । बाक� म�बस� भी तो सवाल पूछना चाहते  ह�  

। …(�यवधान) 

SHRI G.M. SIDDESHWAR: Hon. Speaker, Sir, BSNL played a crucial role in 

improving tele-density in rural areas as well as in far-flung areas. … 

(Interruptions) 

माननीय अ�य� : न तो आपक� बात �रकॉड� म� जा रही है और न ही उनक� बात �रकॉड� म� जा 

रही   है  । 
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… (Interruptions)…  

SHRI G.M. SIDDESHWAR: But the network connection from the cell towers of 

BSNL is very poor both in rural areas and urban areas, particularly in 

Davanagere district of Karnataka. The customers of BSNL are facing great 

difficulties as their calls drop very frequently.  

 Keeping in view of the above, I would like to ask the hon. Minister 

whether the poor network connection of BSNL is one of the main reasons for 

losing customers. If so, what steps are being taken or are proposed to be 

taken to improve connectivity of BSNL network? I would also like to know the 

other reasons for losing customers of BSNL. 

SHRI ASHWINI VAISHNAW: Hon. Speaker, Sir, the BSNL went through a 

very bad phase of its life, primarily because of certain political parties, 

especially during the UPA Government, when a lot of funds from BSNL were 

diverted. … (Interruptions) Now, I would like to place on record one thing. The 

hon. Prime Minister has approved a very large package of Rs. 1,64,000 crore 

for the revival of BSNL. … (Interruptions) 

SHRI MANISH TEWARI: Let the hon. Minister substantiate his statement. … 

(Interruptions) 

SHRI ASHWINI VAISHNAW: This project will totally transform BSNL. The 

BSNL is going to implement indigenously-developed 4G and 5G technologies 

stack. We should take pride in the country’s engineers. When the hon. Prime 

Minister gave this challenge to our engineers, our engineers stood up and 

                                                             
 Not recorded. 
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developed the technologies stack end to end. In line with Prime Minister’s 

Make-in-India initiative, today, the 4G and 5G technologies stack are made in 

India, designed in India, and developed in India. … (Interruptions) Today, it is 

recognised all over the world. That is the story of telecom. That time has gone. 

… (Interruptions) Those days are gone. … (Interruptions) For certain people -- 

from the other side of the House -- BSNL was always a cash cow. Those days 

are gone. Now, BSNL is going to revive in a very big way.  

माननीय अ�य� : माननीय सद�य, �या आप स�लीमे��ी �� पूछना चाहते ह�? 

SHRI G.M. SIDDESHWAR : No Sir. 

�ी जसबीर िसंह िगल: अ�य� जी, बीएसएनएल देश के िलए ज�री है  । मं�ी जी बताएगें िक 

िजओ और एयरटेल लोग� से जो लूट कर रहे ह�, उसका �या समाधान है?… (�यवधान) जब हम 

रात को फोन बंद करके सोते ह� और सबुह फोन को ऑन करते ह� तो िजओ और एयरटेल का 

मैसेज आ जाता है िक आपका डेटा ख�म हो गया है  ।… (�यवधान) 

 म� आपसे पूछना चाहता ह� ँिक �या रात को उसे भूत यूज़ करते ह�? … (�यवधान)  कृपया 

करके इस पर लगाम लगाई जाए और लोग� को लूट से बचाया जाए  ।… (�यवधान) 

�ी अ�नी वै�णव: मा�यवर अ�य� जी, म� आपके मा�यम से बताना चाहता ह� ँ िक जब ये लोग 

सरकार म� थे, यूपीए क� सरकार थी, तब डेटा क� �या वै�यू थी? … (�यवधान) डेटा क� �या 

को�ट थी? मा�यवर सांसद महोदय आप िजन भूत� क� बात कर रहे ह�, वे भूत 200 �पये �ित 

जीबी क� को�ट लेते थे  ।… (�यवधान) आज �ित जीबी 20 �पये से कम है  । आज दिुनया म� 

िह�दतुान का नाम सबसे अफॉड�बल टेलीकॉम से�टर म� आता है  ।… (�यवधान) 

SHRI MANISH TEWARI: Let the Minister substantiate this that this has 

happened during the UPA time. 
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माननीय अ�य� : �� सं�या  105, 

       �ी म�ीला ग�ुमूित�  । 

(Q.105) 

SHRI MADDILA GURUMOORTHY: Hon. Speaker, Sir, has the Government 

considered instituting a Vande Bharat train from Visakhapatnam to Tirupati?  If 

not, what are the reasons and if yes, please provide further details.  

�ी अ�नी वै�णव: अ�य� जी, मा�यवर सांसद महोदय का �� मैन �� से िडफर�ट है  । वदें भारत 

के �ट्स क� �ांसपोट�  �लािनंग नेटवक�  �लािनंग के िहसाब से �यव�था हो रही है  । उसका इस �� 

से कोई सबंंध नह� है  ।  

SHRI MADDILA GURUMOORTHY: Hon. Speaker, Sir, in the close proximity 

of Tirupati West Railway Station, many schools, universities and a Railway 

colony are there.  So, I urge the Minister to construct a road from the Tirupati 

West Railway Station passing through Sri Venkateswara University campus 

school backside to the west church. 

SHRI ASHWINI VAISHNAW: Hon. Member can meet me anytime in the office 

hours. Definitely, if there are any local problems, we can sit down and solve it.  

I will take the data or information about the specific road which he has 

mentioned and then we can take a decision.  

SHRI P.V. MIDHUN REDDY: Sir, I just have one request to the hon. Minister.  

It is a very important railway route, that is from Visakhapatnam to Tirupati. If 

the Minister could consider this route, that would be a fine thing. It is because 

Tirupati is a religious destination. Whatever the hon. Member has requested, if 

the Minister could consider about this, we will be very thankful to him, Sir.  
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�ी अ�नी वै�णव: मा�यवर अ�य� जी, म� एक बार िफर दोहराना चाह�ंगा िक वदंे भारत क� अभी 

बेिसकली िसिटंग वाली �े�स बन रही ह�  । �लीपर वाली �े�स अभी कुछ टाइम बाद म� बननी चालू 

ह�गी  । अभी जो िसिटंग वाली �े�स ह�, उनम� the maximum distance that people can 

comfortably travel is about 500 to 550 kilometres. So, people do not have to 

travel more than six hours in a sitting position.  

That is why, we are doing the planning based on  very good scientific 

parameters. Very soon, when the sleeper version of Vande Bharat comes, 

then we can take other decisions also. 

डॉ. अरिव�द कुमार शमा�: सर, पूर ेदेश के राम भ� इस इंतजार म� ह� िक कब अयो�या जाकर के 

�ी रामलला के दश�न कर�  ।… (�यवधान) म� माननीय मं�ी जी से पूछना चाहता ह� ँिक जब मंिदर 

वष� 2023 या 2024 तक पूरा हो जाएगा तो �या रलेवे मं�ालय क� उसे पूर ेदेश से जोड़ने क� कोई 

योजना है?  

�ी अ�नी वै�णव: अ�य� महोदय, म� आपके मा�यम से सभी माननीय सद�य� के सामने रखना 

चाह�ंगा िक भारत क� जो यश�वी सं�कृित है, इस गौरवमयी स�ंकृित को ए�सपी�रयंस करने के 

िलए एक बह�त अ�छी योजना, िजसे ‘भारत गौरव या�ा’ के नाम से चलाया गया है, उसम� सबसे 

पहली �ेन ‘रामायण ए�स�ेस’ चली है  । ‘रामायण ए�स�ेस’ के बार े म� पैस�जस� का जो 

ए�सपी�रयंस और फ�डबैक है, वह इतना अ�छा है िक उसक� बेिसस पर कई नए सिक� ट्स क� 

क�पना क� जा रही है  । इस पर काम आलरडेी चल रहा है  । �भ ु�ीराम के दरबार म� सभी �ेमी 

भ�� को लेकर जाने के िलए जो �यव�था करनी है, रलेवे उसके ऊपर आलरडेी काम कर रहा है  । 

माननीय अ�य� : �� सं�या 106,  

    �ी समेुधान�द सर�वती  । 
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(Q. 106) 

�ी सुमेधान�द सर�वती: अ�य� जी, सबसे पहले म� माननीय मं�ी जी के �ित आभार �य� 

करना चाह�ंगा िक जब म� सांसद बना था, तब सीकर म� केवल 10 �ेन� का आवागमन था  । आज 

आपने हम� बह�त सारी �ेन� दी ह� और आपके कोटा से भी हम� जोड़ िदया गया है  । अभी वत�मान म� 

वहा ं37 �ेन� का आवागमन है  । इसके िलए म� आपके �ित आभार �य� करता ह�ं  । 

 महोदय, म�ने माननीय मं�ी जी से एक �� पूछा था िक राज�थान के सीकर, अलवर, 

करौली-धौलपरु, भरतपरु, सवाई माधोपरु, जयपरु, ट�क और कोटा िजल� के �टेशन� को �माट� 

�टेशन के �प म� िवकिसत करने के िलए �या कोई काय�योजना है? माननीय मं�ी जी ने उसका 

उ�र िदया है, उसम� मं�ी जी ने बताया है िक उदयपरु, गांधीनगर-जयपरु, कोटा, डकिनया तलाव, 

जयपरु, जैसलमेर और जोधपरु म� काय� चल रहा है  । आपने बताया है िक ज़ोन के िहसाब से 

�टेशन �ेिडंग का हम चयन करते ह�  । म� जानना चाहता ह� ंिक सीकर एजकेुशन क� �ि� से कोटा 

के बाद सेक�ड �थान पर है, वहा ंढाई लाख �टूड�ट्स पढ़ते ह�, तो उस �टेशन को �माट�  �टेशन के 

�प म� िवकिसत करने के िलए �या आपक� कोई काय�योजना है? 

�ी अ�नी वै�णव: अ�य� जी, �टेशन� के क��लीट �रडेवलपम�ट का एक मह�वपूण� �ो�ाम चल 

रहा  है  । जो बड़े �टेश�स ह�, उनका क��लीट �रडेवलपम�ट, उनम� नए फ�चस�, एक बहृद �फ 

�लाज़ा बनाना, िजसम� आराम से बैठने के िलए अ�छा वेिटंग ए�रया हो, वहा ंलोकल �ोड�ट्स बेचे 

जा सके आिद बह�त सारी �यव�थाए ंकरने के िलए काम चल रहा है  । आज क� तारीख म� करीब 

41 �टेश�स पर काम आर�भ हो चकुा है  । इसके अलावा, बाक� �टेश�स का फेज-बाई-फेज, जो 

ने��ट लेवल के �टेश�स ह�, उनक� मा�टर �लािनंग अभी चल रही है  । इनके अलावा जो दूसर े

�टेश�स ह�, उनका काम भी फेज-बाई-फेज िलया जा रहा है  । माननीय सांसद महोदय क� जो 

�र�वे�ट है, म� उनसे अलग से िमलकर बात क�ंगा और इनके �टेशन पर अगर पैस�जस� क� इतनी 

िडमा�ड है तो वहा ंपर और भी काम िलए जा सकते ह�  । 
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�ी सुमेधान�द सर�वती: अ�य� जी, म� माननीय मं�ी जी से जानना चाहता ह� ं िक जो हमार े

�मखु �टेश�स ह�, उन पर आर�ण के��, वाई-फाई जैसी सिुवधाओ ंका िव�तार करने के िलए 

और सभी �टेशन� को िव�तुीकृत करने के सबंंध म� �या सरकार ने कोई िवशेष योजना बनाई है? 

�ी अ�नी वै�णव: अ�य� जी, करीब 6 हजार से अिधक �टेश�स पर आलरडेी �� वाई-फाई क� 

सिुवधा उपल�ध है  । जहा ंतक �रजव�शन स�टर क� बात है, अब बह�त सारा �रजव�शन आलरडेी 

इंटरनेट क� तरफ िश�ट हो चकुा है, िजसम� एक बह�त ही सरल �यव�था है, िजसम� मोबाइल फोन 

से ही बैठे-बैठे �रजव�शन कराया जा सकता है  ।  

�ी सुखबीर िसहं जौनापु�रया: अ�य� महोदय, म� माननीय मं�ी जी को ध�यवाद देना चाह�ंगा िक 

जो 20 साल परुाने काम थे, चाहे दौसा-गंगापरु क� लाइन हो या अ�य कई काम ह�, आज इनके 

नेत�ृव म� वे सार ेकाम पूर ेहोते िदखाई दे रहे ह�  ।  

अ�य� जी, म� कहना चाहता ह� ंिक सवाई माधोपरु रलेवे �टेशन इनकम क� �ि� से और 

पय�टन क� �ि� से मह�वपूण� है  । वहा ंदेसी और िवदेशी पय�टक� क� बह�त भीड़ होती है, लेिकन 

आज वहा ंउस �कार क� फेिसिलटीज नह� ह�  । वहां वेिटंग �म, टॉयलेट, फूड आिद क� कोई 

फेिसिलटी नह� है  । अभी आप भी एक महीने पहले वहा ं गए थे और वहा ं पर इस �कार क� 

िद�कत� आपने भी झेली थ�  । म� िनवेदन करना चाहता ह� ं िक आपक� इको-�माट� �टेशन क� 

योजना चल रही है, उसम� सवाई माधोपरु �टेशन को भी िलया जाए, �य�िक वहा ं इसक� बह�त 

ज�रत है  । म� यही िनवेदन करना चाहता ह�ं  ।  

�ी अ�नी वै�णव: अ�य� जी, सवाई माधोपरु एनएसजी-3 कैटेगरी म� आता है और डेिफनेटली 

बड़े �टेश�स के काम के साथ ही कई अ�य �टेश�स को भी िलया जा रहा है  । माननीय �धानम�ंी 

जी ने �टेशन डेवलपम�ट के िलए बड़े फोकस के साथ एक काम चालू िकया है और उस काम म� 

आज �रज�ट्स भी िदखाई द ेरहे ह�  । हमार ेदेश म� करीब साढ़े सात हजार �टेश�स ह� और यह 

सारा काम फेज-बाई-फेज ही िकया जा सकता है  । 
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SHRI N. K. PREMACHANDRAN: Thank you, hon. Speaker, Sir. I am thankful 

to the hon. Minister of Railways for taking up the programme of redevelopment 

of stations that are of international standards. In my constituency, three 

stations have already been taken up for redevelopment. Kollam railway station 

in my constituency has also been taken up and all the processes have already 

been completed. The work has already been started. My specific question is 

about the time frame by which Kollam railway station will be redeveloped. I 

would also like to know one thing from the hon. Minister. I am staying just 50 

metres away from Kollam railway station. It is quite unfortunate to say that 

although the General Manager of Southern Railway is visiting this railway 

station to look into the status of development, the Member of Parliament has 

not been taken into confidence in this matter. He has to be taken into 

confidence before finalising the mode of development and also regarding the 

amenities to be provided. Unfortunately, they have not taken into confidence 

the Member of Parliament of the concerned constituency.… (Interruptions) Will 

the Government give a direction to the concerned authority on this? 

SHRI ASHWINI VAISHNAW: Hon. Speaker, Sir, station development is a 

complex process. Trains have to be run continuously. The services of trains 

cannot be disrupted while we are doing the construction work. In most of such 

cases, if you look at the international standards, station redevelopment work, 

especially the ground field stations, normally takes the time frame of three to 

five years depending upon the complexity of the station. 
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In our case, we are developing the stations in a very interesting modular 

approach so that we can do the construction in a very fast manner. That 

particular modular construction methodology is getting perfected today in our 

laboratories and also in the pilot projects of railways. We hope that we will be 

able to complete many of these projects within a time frame which is 

significantly lesser than the international time frames.  

 Regarding the design process, hon. Speaker, Sir, most of the designs 

have been done in good consultation with the people of the concerned area. If 

hon. Member has any complaint, I will definitely look into his complaint as an 

individual case.   

�ी बालूभाऊ उफ�  सुरशे नारायण धानोरकर : अ�य� महोदय, ध�यवाद  । म� माननीय मं�ी 

महोदय से अनरुोध करता ह� ं िक कोिवड महामारी के पहले रलेवे �वास अतंग�त िजस �कार क� 

सिुवधा व�ृ नाग�रक तथा अिध�वीकृित धारक प�कार� को िमलती थी, �या उसे िफर से श�ु 

कर�गे? 

�ी अ�नी वै�णव : माननीय अ�य� जी, करीब-करीब हरेक पैस�जर को करीब-करीब 55 परस�ट 

का कंसेशन आज भी िदया जा रहा है  । वह इस तरह से है िक अगर रलेवे क� कॉ�ट याि�य� को ले 

जाने म� एक �पये सोलह पैसे आती है तो रलेवे केवल 45-48 पैसे के आस-पास चाज� करता है  । 

केवल या�ी सेवा पर करीब 59 हजार करोड़ �पये क� पैस�जर सि�सडी िपछले साल दी गई थी  । 

इसके अलावा भी अ�य दूसर ेयाि�य� के िलए कई नई तरह क� सिुवधाए ंआ रही ह�, नई तरह क� 

कई फैिसिलटीज़ आ रही ह�, नई तरह क� �े�स आ रही ह�  । माननीय सांसद महोदय स ेइसम� मेरी 

�र�वे�ट है िक अगर अ�य और कोई िनण�य िलए जाने ह� तो समय पर िलए जाएगें, लेिकन अभी 

रलेवे क� जो कंडीशन है, वह कंडीशन भी सभी को देखनी चािहए  ।  
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�ी मनोज ितवारी : अ�य� जी, ध�यवाद  । म� भी अपनी लोक सभा के िहसाब से सौभा�यशाली 

ह�ं िक मेरी लोक सभा म� पहली बार एक रलेवे हा�ट बना है और वह भी मोदी सरकार आने के बाद 

बना  है  । म� मं�ी जी से जानना चाहता ह� ंिक �या ऐसे रलेवे हा�ट, जहा ंएक लोक सभा म� एक ही 

हा�ट हो, उसके सौ�दय�करण पर हम लोग आगे बढ़ सकते ह� और �या कुछ सहायता हो सकती 

है? 

�ी अ�नी वै�णव : सर, माननीय सांसद महोदय के ए�रया म� ऑलरडेी काम चल रहा है  । 

माननीय अ�य� : �� सं�या  107, 

               �ी सी.पी. जोशी  ।  
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(Q. 107) 

�ी सी.पी. जोशी : अ�य� जी, ध�यवाद  । म� सबसे पहले मेवाड़ वागड़ क� जनता क� ओर से 

आपका आभार �कट �कट करता ह� ंिक मोदी जी क� सरकार और आपक� अगवुाई म� बड़ी सादड़ी 

से उदयपरु और उदयपरु से अहमदाबाद का आजादी से पूव� का जो सपना था, वह सपना पूरा  

ह�आ  । माननीय �धान मं�ी जी का एक सपना है िक भारत क� ह�रत �ितब�ता - पचंामृत को 

�यान म� रखते ह�ए, �व�छ ईधंन के उपयोग पर आधा�रत �या िकसी योजना पर मं�ालय कोई 

काय� कर रहा है और �यूनतम काब�न उ�सज�न के िलए मं�ालय ने कोई योजना बनाई है, यिद बनाई 

है तो वह �या है? 

�ी अ�नी वै�णव : अ�य� जी, मा�यवर �धान मं�ी जी ने लाल िकले के �ाचीर से घोषणा क� थी 

िक वष� 2030 तक रलेवे नेट जीरो होगा, डायरै�ट नेट जीरो होगा  । इसम� बह�त सारे �टे�स िलए 

जा रहे  ह�  । देश भर म� नेटवक�  का एक िसगिनिफक� ट लेवल तक ऑलरडेी िबजलीकरण िकया जा 

चकुा है और बाक� नेटवक�  का भी िबजलीकरण िकया जा रहा है  । साथ ही साथ, इलेि��िफकेशन 

म� नई टे�नोलॉजी टू इंटू ट्व�टी फाइव केड��यू को भी लाया जा रहा है  । रेलवे �ैक के साथ जहा ं

पर भी �ै�शंस सब-�टेशसं ह�, उनसे जड़ेु ह�ए ए�रयाज म� सोलर एनज� के नए पाक�  लगाए जा रहे   

ह�  । इनके अलावा सोलर एनज� के और भी नए पा�स� लगाए जा रहे ह�  । िजनके प�रणाम आज 

िदखाई देने लगे ह�  । वष� 2018-19 म� 26 लाख िकलोलीटर डीजल कं�यूम होता था, उसक� 

जगह वष� 2021-22 म� 19 लाख िकलोलीटर डीजल कं�यूम होता है  । यानी डीजल का 

कंज�पशन भी कम हो रहा है  । मॉडन� एनज� एिफिशएटं �ेनस्, एनज� एिफिशएटं लोकोमोिट�स, 

सोलर पावर से जेनरटेेड इलेि��िसटी, बह�त सारी चीज� को �यवि�थत तरीके से रलेवे म�, नेट 

जीरो क� जो सकं�पना है, उस तरफ बढ़ाया जा रहा है  ।  

�ी सी.पी. जोशी: मं�ी जी, आपने सरकार क� िदशा म� बह�त अ�छा व��य िदया  है  । बड़ी 

सादड़ी से उदयपरु और बड़ी सादड़ी से मालवा को जोड़ने के िलए रलेवे लाइन दी है  । चूंिक, 

मावली से मारवाड़ म� परुानी मीटरगेज चल रही है, वहा ं नई रलेवे लाइन हो जाएगी और 
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इलेि��िफकेशन हो जाएगा, तो �यूनतम काब�न उ�सज�न का भी हमारा काम पूरा होगा  । �या 

मेवाड़ को मारवाड़ से जोड़ने क� योजना मं�ालय बना रहा है? 

�ी अ�नी वै�णव : मा�यवर सांसद महोदय ने अपने पसंद के �ोजे�ट को सोलर से जोड़ कर 

बह�त अ�छे तरीके से �� पूछा है  । आप श�द� के कलाकार ह�  ।  

अ�य� महोदय, म� आपके ज�रए एक ही चीज सबक� जानकारी म� रखना चाह�ंगा िक 

इलेि��िफकेशन का काम जो वष� से बह�त धीमी गित से होता था  । वह धीमी गित क� समाचार� 

क� तरह चलता था - एक हजार िकलोमीटर, 1200 िकलोमीटर, 500-600 िकलोमीटर  । अब 

�ित वष� इलेि��िफकेशन का काम 5000 िकलोमीटर से अिधक का हो रहा है  । नए �ै�स िबछाने 

का काम भी िब�कुल क�छप गित से चलता था, अब �ित िदन 12 िकलोमीटर नए �ै�स लगाए जा 

रहे ह�, जो िक यूपीए क� सरकार म� �ित िदन चार िकलोमीटर होता था  । मा�यवर �धान मं�ी, �ी 

नर�े� मोदी जी क� िवजन के ज�रए इतना बड़ा �ांसफॉम�शन रलेवे म� इि��लम�ट हो रहा है, उन 

सभी म� आपके �ोजे�ट्स, सभी के �ोजे�ट्स िनि�त तौर पर इं�लूड ह�ग े ।  

�ी रोड़मल नागर: माननीय मं�ी जी ने अपने उ�र म� बताया है िक इथेनॉल और बायोडीजल को 

िमि�त करके इंजन का अनसुधंान, िवक�प और मानक सगंठन �ारा बी-फाइव बायोडीजल से 

प�रचालन का परी�ण िकया, तो जो प�र�ण ह�आ है, इसका अनभुव कैसा है, अगर अनभुव अ�छा 

है, तो इसको आगे बढ़ाने क� �या योजना है? 

�ी अ�नी वै�णव : सर, योजना इस तरह है िक करीब-करीब डीजल का उपयोग पूरी तरह से बंद 

कर द�  । यथासभंव इलेि��िसटी के उपयोग से ही �ेन चले  । अ�छी बात यह है िक अभी 

हाइ�ोजन क� �ेन के डेवलपम�ट का काम चालू हो गया है, जो िक बह�त अ�छी �गित है  । 

हाइ�ोजन �ेन क� िडजाइन का काम चल रहा है  । वह भी एक बह�त बड़ा डेवलपम�ट होगा  । 

हाइ�ोजन क� �ेन बनाने के समय म� भी, यह सभंव था िक हम बाहर से टे�नोलॉजी लेकर आ 

जाए,ं लेिकन �धान मं�ी जी ने देश के इंजीिनयस� पर ही भरोसा जताया और कहा िक जैसे “वदें 
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भारत” िह�द�ुतान के इंजीिनयस� न े िडजाइन क� है, वैसे हाइ�ोजन �ेन भी अपने ही इंजीिनयस� 

िडजाइन कर�गे, डेवलप कर�गे  ।  

�ीमती नविनत रिव राणा: अ�य� महोदय, रले मं�ी जी यहां पर उपि�थत ह�  । हमार ेदेश के जो 

सीिनयर िसिटज�स ह�, उनक� िटकट पर हम इतने साल� से जो कंसेशन देते थे  । सभी सीिनयर 

िसिटज�स इसके यूज टू हो गए ह�  । �ावणबाल िनराधार योजना का लाभ लेने वाले सीिनयर 

िसिटजसं ह�, उनक� िटकट पर जो कंसेशन बंद िकया गया है, वह कब श�ु कर�गे? इसके बार ेम� 

आप बताएगें, तो सभी सीिनयर िसिटजसं को बह�त हे�प होगी  । ध�यवाद  । 

�ी अि�नी वै�णव : माननीय अ�य� जी, जैसा िक म�ने पहले कहा िक लगभग 59 हजार करोड़ 

�पए क� सि�सडी या�ी सेवाओ ंपर है  । कई रा�य� का बजट भी इतना नह� होता है  । एक बह�त 

बड़ी रािश या�ी सेवाओ ंके िलए सि�सडी के �प म� दी जा रही है  । यह कंिट�यूअस है  । यह भी 

उ�लेख करना मह�वपूण� है िक रलेवे म� प�शन का िबल 60 हजार करोड़ �पए है, सैलरी का िबल 

97 हजार करोड़ �पए है, एनज� का िबल 40 हजार करोड़ �पए है  । ऐसी प�रि�थितय� म� 59 

हजार करोड़ �पए सि�सडी है, जो ऑलरडेी दी जा रही है, उसे �वीकार करना चािहए  । इसके 

अलावा, यिद और कुछ फैसले करने ह�ग,े तो भिव�य म� िकए जाएगें  । 
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HON. SPEAKER: Question No. 108,  

Shri Kuldeep Rai Sharma – Not Present 

   Shrimati Supriya Sadanand Sule 

(Q.108) 

SHRIMATI SUPRIYA SADANAND SULE: Hon. Speaker Sir, I would like to 

ask a question to the hon. Minister. There are various schemes that our 

Government provides which are now connected to our mobile phones. There 

are several vendors involved in this because it is a very broad-based thing. So, 

what is the Government doing to ensure data protection? There are various 

third-party vendors. What specific intervention are you doing so that the privacy 

of the customers and also of the Government data is maintained? How do you 

protect that data from several third-party vendors which are outside? There are 

a lot of accounts which are even fake. It is also coming in the newspapers. So, 

how do you control those fake accounts?  

�ी अि�नी वै�णव : माननीय अ�य� जी, मा�यवर सांसद महोदया ने बह�त ही मह�वपूण� िवषय 

रज़े िकया है  । आज क� जो िडिजटल इकोनॉमी है, इसम� डेटा क� �ाइवेसी और �ोटे�शन अपने-

आप म� एक मह�वपूण� िवषय है  । इस िवषय पर मा�यवर �धानम�ंी जी ने एक नया कंि�ह�िसव 

लीगल �ेमवक�  बनाने का माग�दश�न िदया है  । उसके अतंग�त, we already have two new 

Bills. One is the Telecom Bill, and the other is the Digital Personal Data 

Protection Bill. Both these Bills are already up for consultation. I request the 

hon. Members to give their views so that we can improve the Bills before we 

bring them to the Parliament. Both these Bills are focussed on protecting the 

users’ data and they also take the best practices of the world into account. 
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They create a very good balance between what is required for protecting the 

data and what is required for maintaining a very strong innovation ecosystem 

that we have developed in this country.  

डॉ. मोह�मद जावेद: सर, �ेजरी ब�च पूरा खाली है  ।… (�यवधान) 

माननीय अ�य� : माननीय सद�य, �या आप स�लीम��ी �वे�न पूछना चाहते ह�? यिद नह�, तो 

बैठ जाइए  । 

… (�यवधान) 
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HON. SPEAKER: Question No. 109,  

Shri Rajveer Singh (Raju Bhaiya) - Not Present 

   Dr. Sukanta Majumdar 

(Q.109) 

DR. SUKANTA MAJUMDAR: Sir, recently, the servers of AIIMS, Delhi were 

attacked by the hackers from unknown sources. My question is, whether the 

Government has identified the hackers; if so, what are the corrective measures 

taken by the Government in this regard? 

�ी अि�नी वै�णव : माननीय अ�य� जी, देश म� साइबर िस�य�ुरटी पर बह�त ही मह�वपूण� और 

म�टी-डायम�शनल काम चल रहा है  । आज क� िडिजटल इकोनॉमी म�, िजस तरह के �ेट्स �टेट 

ऐ�टस� और नॉन-�टेट ऐ�टस� के �ारा आते ह�, उसके ऊपर एक कंि�ह�िसव काम चल रहा है  । 

कई तरह के नये इंि�टट्यूशंस बनाए गए ह�, जैसे CERT-In, I4C, NCIIPC और NCCC ह�, जो 

इस �ोजे�ट के तहत ह�  । इस तरह के बह�त-से इिनिशएिट�स िलये गये ह�  । इसका बह�त अ�छा 

�रज�ट भी िदखाई द ेरहा है  । डेली लाख� क� स�ंया म� साइबर अटै�स होते ह� और we have 

been able to prevent a majority of the cyber attacks because of many of these 

initiatives taken. In the specific case of AIIMS, the network had grown as a flat 

network over a period of time, and now, because of that, it is getting fully 

updated into a hierarchical system in which the users’ login password, 

privileges of Admin and all those things are being redefined. 

12.00hrs 

 So, we understand that as and when the investigation by NIA is 

complete, we would actually come to know who were the attackers. But 
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definitely, we have taken all the required measures for making sure that the 

network is protected.  
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*WRITTEN ANSWERS TO QUESTIONS 
(Starred Question Nos. 110 to 120 

Unstarred Question Nos. 1151to 1368, 1370 to1380) 
(Page No. 85-729) 

 

 

 

                                                             
* Available in Master copy of Debate, placed in Library. 
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माननीय अ�य� : माननीय सद�यगण, मुझे कुछ िवषय� पर �थगन ��ताव क� सूचना �ा�   ह�ई 

है । म�ने िकसी भी ��ताव क� सूचना के िलए अनमुित �दान नह� क� है । 

… (�यवधान) 

माननीय अ�य� : आप जीरो-ऑवर म� बोिलएगा । 

… (�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर) : सर, िसफ�  20 सेक� ड्स दे दीिजए । … (�यवधान) कल से 

हम लोग यह मांग करते आ रहे ह� िक इंडो-चाइना बॉड�र पर �या ि�थित ह?ै … (�यवधान) इस 

िवषय पर सदन के अदंर चचा�  क� जाए । … (�यवधान) म� एक उदाहरण देता ह� ं। … (�यवधान) वष� 

1962 म� जब चीन के साथ हमारी जगं ह�ई थी … (�यवधान) म� िकसी क� िखलाफत नह� कर रहा 

ह�ं । … (�यवधान) वष� 1962 म� जब इंडो-चाइना वॉर ह�ई थी, तब जवाहर लाल नेह� जी ने सदन 

म� बैठे ह�ए 165 एमपीज को बोलने का मौका िदया था और सबको अपनी बात कहने के िलए मौका 

देने के बाद यह िनण�य िलया गया िक �या करना चािहए । … (�यवधान) हम यह मांग करते ह� िक 

इस िवषय पर चचा� कराई जाए । … (�यवधान) 

माननीय अ�य� : िबजनेस एडवाइजरी कमेटी म� िडसाइड कर�गे । 

… (�यवधान) 

12.01 hrs 

At this stage Shrimati Sonia Gandhi, Shri Adhir Ranjan Chowdhury  
and some other hon. Members then left the House. 

 
_________ 
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12.02 hrs 

PAPERS LAID ON THE TABLE 

माननीय अ�य� : अब प� सभा पटल पर रखे जाएगें । 

 आइटम नबंर – 2, डॉ. िजते�� िसहं जी । 

िव�ान और �ौ�ोिगक� म�ंालय के रा�य म�ंी; पृ�वी िव�ान म�ंालय के रा�य म�ंी; 

�धानम�ंी काया�लय म� रा�य मं�ी; कािम�क, लोक िशकायत और प�शन म�ंालय म� रा�य म�ंी; 

परमाणु ऊजा� िवभाग म� रा�य म�ंी तथा अंत�र� िवभाग म� रा�य म�ंी (डॉ. िजते�� िसहं) : 

माननीय अ�य� महोदय, म� िन�निलिखत प� सभा पटल पर रखता ह�:ं- 

(1) अिखल भारतीय सेवा अिधिनयम, 1951 क� धारा 3 क� उप-धारा (2) के अंतग�त 

िन� निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह� दी तथा अ�ंेजी स�ं करण):- 

 (एक) भारतीय �शासिनक सेवा (काडर सं� या का िनयतन) तीसरा सशंोधन 

िविनयम, 2022 जो 5 अग� त, 2022 के भारत के राजप� म� अिधसूचना स.ं 

सा.का.िन. 618(अ) म� �कािशत ह�ए थे । 

 (दो) भारतीय �शासिनक सेवा (वेतन) तीसरा सशंोधन िनयम, 2022 जो 5 

अग� त, 2022 के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 619(अ) 

म� �कािशत ह�ए थे । 

 (तीन) सा.का.िन. 711(अ) जो 20 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनम� 10 जून, 2022 क� अिधसूचना स.ं सा.का.िन. 

सं. 440(अ) का शिु�प� अंतिव�� ट है ।  

 (चार) सा.का.िन. 712(अ) जो 20 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनम� 10 जून, 2022 क� अिधसूचना स.ं सा.का.िन. 

सं. 441(अ) का शिु�प� अंतिव�� ट है । 
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 (पांच) भारतीय पिुलस सेवा (काडर सं� या का िनयतन) छठा सशंोधन िविनयम, 

2022 जो 12 अग� त, 2022 के भारत के राजप� म� अिधसूचना स.ं 

सा.का.िन. 626(अ) म� �कािशत ह�ए थे । 

 (छह) भारतीय पिुलस सेवा (वेतन) छठा सशंोधन िनयम, 2022 जो 12 अग� त, 

2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 627(अ) म� 

�कािशत ह�ए थे । 

 (सात) भारतीय पिुलस सेवा (काडर सं� या का िनयतन) सातवां संशोधन िविनयम, 

2022 जो 18 अग� त, 2022 के भारत के राजप� म� अिधसूचना स.ं 

सा.का.िन. 638(अ) म� �कािशत ह�ए थे । 

 (आठ) भारतीय पिुलस सेवा (वेतन) सातवां संशोधन िनयम, 2022 जो 18 अग� त, 

2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 639(अ) म� 

�कािशत ह�ए थे । 

 (नौ) भारतीय पिुलस सेवा (काडर सं� या का िनयतन) आठवां सशंोधन िनयम, 

2022 जो 29 िसत� बर, 2022 के भारत के राजप� म� अिधसूचना स.ं 

सा.का.िन. 742(अ) म� �कािशत ह�ए थे । 

 (दस) भारतीय पिुलस सेवा (वेतन) आठवां सशंोधन िनयम, 2022 जो 29 

िसत� बर, 2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 743(अ) 

म� �कािशत ह�ए थे । 

 (� यारह) सा.का.िन. 757(अ) जो 3 अ� तूबर, 2022 के भारत के राजप� म� �कािशत 

ह�ए थे तथा िजनम� 18 िदस� बर, 2008 क� अिधसूचना स.ं सा.का.िन. 

862(अ) का आंिशक संशोधन अतंिव�� ट है ।  
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 (बारह) सा.का.िन. 758(अ) जो 3 अ� तूबर, 2022 के भारत के राजप� म� �कािशत 

ह�ए थे तथा िजनम� 18 िदस� बर, 2008 क� अिधसूचना स.ं सा.का.िन. 

863(अ) का आंिशक संशोधन अतंिव�� ट है । 

[Placed in Library, See No. LT 7782/17/22] 

(2) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा 1(ख) के अंतग�त िन� निलिखत 

प�� क� एक-एक �ित (िह� दी तथा अ�ेंजी स�ं करण):- 

(क) (एक) नेशनल �रसच� डवलपम�ट कारपोरशेन, नई िद� ली के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा ।   

 (दो) नेशनल �रसच� डवलपम�ट कारपोरशेन, नई िद� ली का वष� 2021-2022 

का वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-

महालेखापरी�क क� िट� पिणयां । 

[Placed in Library, See No. LT 7783/17/22] 

(ख) (एक) भारतीय नािभक�य िव�तु िनगम िलिमटेड, चे� नई के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा ।   

 (दो) भारतीय नािभक�य िव�तु िनगम िलिमटेड, चे� नई का वष� 2021-2022 का 

वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-

महालेखापरी�क क� िट� पिणयां । 

[Placed in Library, See No. LT 7784/17/22] 

(3) (एक) होमी भाभा नेशनल इंि�टट्यूट, मुंबई के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा लेखापरीि�त 

लेखे ।   
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 (दो) होमी भाभा नेशनल इंि�टट्यूट, मुंबई के वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) ।   

[Placed in Library, See No. LT 7785/17/22] 

(4) (एक)   महारा�� एसोिसएशन फॉर द क�टीवेशन ऑफ साइंस - अगरकर �रसच� 

इंि�टट्यूट, पणेु के वष� 2021-2022 के वािष�क �ितवेदन क� एक �ित 

(िह�दी तथा अ�ेंजी स�ंकरण) तथा लेखापरीि�त लेख े।    

 (दो)    महारा�� एसोिसएशन फॉर द क�टीवेशन ऑफ साइंस - अगरकर �रसच� 

इंि�टट्यूट, पणेु के वष� 2021-2022 के काय�करण क� सरकार �ारा 

समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) ।  

[Placed in Library, See No. LT 7786/17/22] 

(5) (एक)   आय�भ� �रसच� इंि�टट्यूट फॉर ऑ�जरवेशनल साइसेंज, नैनीताल के वष� 

2021-2022 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण) तथा लेखापरीि�त लेखे ।    

 (दो)    आय�भ� �रसच� इंि�टट्यूट फॉर ऑ�जरवेशनल साइसेंज, नैनीताल के वष� 

2021-2022 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी 

तथा अ�ेंजी स�ंकरण) ।  

[Placed in Library, See No. LT 7787/17/22] 

(6) (एक)   इंि�टट्यूट ऑफ एडवां�ड �टडी इन साइंस एडं टे�नोलॉजी, गवुाहाटी  के 

वष� 2021-2022 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण) तथा लेखापरीि�त लेखे ।    
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 (दो)    इंि�टट्यूट ऑफ एडवां�ड �टडी इन साइंस एडं टे�नोलॉजी, गवुाहाटी के 

वष� 2021-2022 के काय�करण क� सरकार �ारा समी�ा क� एक �ित 

(िह�दी तथा अ�ेंजी स�ंकरण) ।  

[Placed in Library, See No. LT 7788/17/22] 

(7) (एक)   �ी िच�ा ित�नल इंि�टट्यूट फॉर मेिडकल साइंसेज एडं टे�नोलॉजी, 

ित�वनंतपरुम के वष� 2021-2022 के वािष�क �ितवेदन क� एक �ित 

(िह�दी तथा अ�ेंजी स�ंकरण) तथा लेखापरीि�त लेख े।    

 (दो)    �ी िच�ा ित�नल इंि�टट्यूट फॉर मेिडकल साइंसेज एडं टे�नोलॉजी, 

ित�वनंतपरुम के वष� 2021-2022 के काय�करण क� सरकार �ारा समी�ा 

क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) ।  

[Placed in Library, See No. LT 7789/17/22] 

(8) (एक) सते�� नाथ बोस नेशनल स�टर फॉर बेिसक साइंसेस, कोलकाता के वष� 

2021-2022 के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) 

तथा लेखापरीि�त लेख े। 

 (दो) सते�� नाथ बोस नेशनल स�टर फॉर बेिसक साइंसेस, कोलकाता के वष� 

2021-2022 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा 

अ�ंेजी स�ं करण)  । 

[Placed in Library, See No. LT 7790/17/22] 

(9) (एक) वािडया इ��टीट्यूट ऑफ िहमालयन िजयोलॉजी, देहरादून के वष� 2021-

2022 के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा 

लेखापरीि�त लेखे । 
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 (दो) वािडया इ��टीट्यूट ऑफ िहमालयन िजयोलॉजी, देहरादून के वष� 2021-

2022 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ंेजी 

स�ं करण)  । 

[Placed in Library, See No. LT 7791/17/22] 

(10) (एक) रा��ीय नव�वत�न �ित�ान, अहमदाबाद के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा लेखापरीि�त    

लेखे । 

 

 (दो) रा��ीय नव�वत�न �ित�ान, अहमदाबाद के वष� 2021-2022 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण)  । 

[Placed in Library, See No. LT 7792/17/22] 

(11) (एक) इंिडयन नेशनल एकेडमी ऑफ इंजीिनय�रगं, नई िद�ली के वष� 2021-2022 

के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा 

लेखापरीि�त लेखे । 

 (दो) इंिडयन नेशनल एकेडमी ऑफ इंजीिनय�रगं, नई िद�ली के वष� 2021-2022 

के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ंेजी 

स�ं करण)  । 

[Placed in Library, See No. LT 7793/17/22] 

(12) (एक) इंिडयन साइंस का�ंेस एसोिसएशन, कोलकाता के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा लेखापरीि�त   

लेखे । 
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 (दो) इंिडयन साइंस का�ेंस एसोिसएशन, कोलकाता के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ंेजी 

स�ं करण)  । 

[Placed in Library, See No. LT 7794/17/22] 

(13) (एक) भारतीय िव�ान अकादमी, ब�गल�ु के वष� 2021-2022 के वािष�क �ितवेदन 

क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा लेखापरीि�त लेखे । 

 

 

(दो) भारतीय िव�ान अकादमी, ब�गल�ु के वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण)  । 

[Placed in Library, See No. LT 7795/17/22] 

(14) (एक) जीवन िव�ान सं�थान, भबुने�र के वष� 2021-2022 के वािष�क �ितवेदन क� 

एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा लेखापरीि�त लेख े। 

 (दो) जीवन िव�ान सं�थान, भबुने�र के वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा के बार ेम� िववरण (िह� दी तथा अ�ंेजी स�ं करण)  । 

[Placed in Library, See No. LT 7796/17/22] 

(15) (एक) रा��ीय पादप जीनोम अनसंुधान स�ंथान, नई िद�ली के वष� 2021-2022 के 

वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा 

लेखापरीि�त लेखे । 

 (दो) रा��ीय पादप जीनोम अनसंुधान सं�थान, नई िद�ली के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह� दी तथा अ�ंेजी 

स�ं करण)  । 

[Placed in Library, See No. LT 7797/17/22] 
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(16) (एक) जैव-ससंाधन एव ं �थायी िवकास सं�थान, इ�फाल के वष� 2021-2022 के 

वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा 

लेखापरीि�त लेखे । 

 

 (दो) जैव-ससंाधन एव ं �थायी िवकास सं�थान, इ�फाल के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह� दी तथा अ�ंेजी 

स�ं करण) । 

[Placed in Library, See No. LT 7798/17/22] 

(17) (एक) राजीव गांधी स�टर फॉर बायोटे�नोलॉजी, ित�वनंतपरुम के वष� 2021-2022 

के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा 

लेखापरीि�त लेखे । 

 (दो) राजीव गांधी स�टर फॉर बायोटे�नोलॉजी, ित�वनंतपरुम के वष� 2021-2022 

के काय�करण क� सरकार �ारा समी�ा के बारे म� िववरण (िह� दी तथा अ�ंेजी 

स�ं करण) । 

[Placed in Library, See No. LT 7799/17/22] 

(18) (एक) �टेम सेल िव�ान और पनुय�जी िचिक�सा सं�थान, ब�गल�ु के वष� 2021-

2022 के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा 

लेखापरीि�त लेखे । 

 (दो) �टेम सेल िव�ान और पनुय�जी िचिक�सा सं�थान, ब�गल�ु के वष� 2021-

2022 के काय�करण क� सरकार �ारा समी�ा के बार ेम� िववरण (िह� दी तथा 

अ�ंेजी स�ं करण) । 

[Placed in Library, See No. LT 7800/17/22] 
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(19) (एक) �ांसलेशनल �वा��य िव�ान एव ं �ौ�़ोिगक� सं�थान, फरीदाबाद के वष� 

2021-2022 के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) 

तथा लेखापरीि�त लेख े। 

 (दो) �ांसलेशनल �वा��य िव�ान एव ं �ौ�़ोिगक� सं�थान, फरीदाबाद के वष� 

2021-2022 के काय�करण क� सरकार �ारा समी�ा के बार ेम� िववरण (िह� दी 

तथा अ�ंेजी सं� करण) । 

[Placed in Library, See No. LT 7801/17/22] 

(20) (एक) रा��ीय कोिशका िव�ान के��, पणेु के वष� 2021-2022 के वािष�क �ितवेदन 

क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा लेखापरीि�त लेखे । 

 (दो) रा��ीय कोिशका िव�ान के��, पणेु के वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा के बार ेम� िववरण (िह� दी तथा अ�ंेजी स�ं करण) । 

[Placed in Library, See No. LT 7802/17/22] 

(21) (एक) रा��ीय �ितर�ािव�ान स�ंथान, नई िद�ली के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित  (िह� दी तथा अ�ेंजी स�ं करण)  तथा लेखापरीि�त 

लेखे । 

 (दो) रा��ीय �ितर�ािव�ान सं�थान, नई िद�ली के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह� दी तथा अ�ंेजी 

स�ं करण) । 

[Placed in Library, See No. LT 7803/17/22] 

(22) (एक) रा��ीय कृिष-खा� जैव �ौ�ोिगक� स�ंथान, मोहाली के वष� 2021-2022 के 

वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा 

लेखापरीि�त लेखे । 
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 (दो) रा��ीय कृिष-खा� जैव �ौ�ोिगक� स�ंथान, मोहाली के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह� दी तथा अ�ंेजी 

स�ं करण) । 

[Placed in Library, See No. LT 7804/17/22] 

(23) (एक) नवो�मेषी एव ंअनु�य�ु जैव-�स�ंकरण क� �, मोहाली के वष� 2021-2022 के 

वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा 

लेखापरीि�त लेखे । 

 (दो) नवो�मेषी एव ंअनु�य�ु जैव-�स�ंकरण क� �, मोहाली के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह� दी तथा अ�ंेजी 

स�ं करण) । 

[Placed in Library, See No. LT 7805/17/22] 

(24) (एक) नेशनल �ेन �रसच� स�टर, मानेसर के वष� 2021-2022 के वािष�क �ितवेदन क� 

एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा लेखापरीि�त लेख े। 

 (दो) नेशनल �ेन �रसच� स�टर, मानेसर के वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा के बार ेम� िववरण (िह� दी तथा अ�ंेजी स�ं करण) । 

[Placed in Library, See No. LT 7806/17/22] 

(25) (एक) रा��ीय पश ुजैव-�ौ�ोिगक� स�ंथान, हैदराबाद के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा लेखापरीि�त   

लेखे । 
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 (दो) रा��ीय पश ु जैव-�ौ�ोिगक� स�ंथान, हैदराबाद के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह� दी तथा अ�ंेजी 

स�ं करण) । 

                                [Placed in Library, See No. LT 7807/17/22] 

(26) (एक) डीएनए िफंगरि�िंटंग एवं िनदान क� �, हैदराबाद के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा लेखापरीि�त   

लेखे । 

 (दो) डीएनए िफंगरि�ंिटंग एव ं िनदान क� �, हैदराबाद के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह� दी तथा अ�ंेजी 

स�ं करण) । 

   [Placed in Library, See No. LT 7808/17/22] 

(27) (एक) नेशनल इंि�टट्यूट ऑफ बायोमेिडकल िजनोिम�स, क� याणी के वष� 2021-2022 

के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अ�ंेजी स�ं करण) तथा लेखापरीि�त 

लेखे । 

 (दो) नेशनल इंि�टट्यूट ऑफ बायोमेिडकल िजनोिम�स, क� याणी के वष� 2021-2022 

के काय�करण क� सरकार �ारा समी�ा के बार े म� िववरण (िह� दी तथा अ�ेंजी 

स�ं करण) । 

[Placed in Library, See No. LT 7809/17/22] 

 

उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंालय म� रा�य म�ंी तथा पया�वरण, वन 

और जलवायु प�रवत�न म�ंालय म� रा�य म�ंी (�ी अि�नी कुमार चौबे) : माननीय अ�य� 

महोदय, म� िविधक मापिव�ान अिधिनयम, 2009 क� धारा 52 क� उप-धारा (4) के अतंग�त 
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िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण) सभा पटल पर रखता 

ह�ं:- 

(1) िव िध क मापिव�ान (पैक क� गई व� तएु)ं (तीसरा सशंोधन) िन यम, 2022, जो 22 अग� त, 

2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 648(अ) म� �कािशत ह�ए थे । 

[Placed in Library, See No. LT 7810/17/22] 

(2) िव िध क मापिव�ान (पैक क� गई व� तएु)ं सशंोधन (सशंोधन) िन यम, 2022, जो 30 

िस त� बर, 2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 747(अ) म� �कािशत 

ह�ए थे । 

[Placed in Library, See No. LT 7811/17/22] 

(3) िव िध क मापिव�ान (सामा� य) सशंोधन िन यम, 2022, जो 4 अ� तूबर, 2022 के भारत के 

राजप� म� अिधसूचना सं. सा.का.िन. 763(अ) म� �कािशत ह�ए थे । 

[Placed in Library, See No. LT 7812/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI 

ARJUN RAM MEGHWAL): Sir, I beg to lay on the Table a copy each of the 

following statements (Hindi and English versions) showing Action Taken by the 

Government on the assurances, promises and undertakings given by the  

Ministers during various sessions of Fifteenth, Sixteenth and Seventeenth Lok 

Sabhas:- 

FIFTEENTH LOK SABHA 

1. Statement No. 42 Second Session, 2009 

2. Statement No. 41  Eighth Session, 2011 
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3. Statement No. 32 Eleventh Session, 2012 

4. Statement No. 32 Thirteenth Session, 2013 

5. Statement No. 29 Fifteenth Session, 2013-14 

[Placed in Library, See No. LT 7813/17/22] 

SIXTEENTH LOK SABHA 

6. Statement No. 30 Second Session, 2014 

7.  Statement No. 31 Third Session, 2014 

8.  Statement No. 29 Fourth Session, 2015 

9.  Statement No. 25 Fifth Session, 2015 

10.  Statement No. 23 Seventh Session, 2016 

11.  Statement No. 25 Eighth Session, 2016 

12.  Statement No. 25 Ninth Session, 2016 

13.  Statement No. 20 Tenth Session, 2016 

14.  Statement No. 23 Eleventh Session, 2017 

15. Statement No. 22 Twelfth Session, 2017 

16. Statement No. 18 Thirteenth Session, 2017-18 

17. Statement No. 18 Fifteenth Session, 2018 

18. Statement No. 15 Sixteenth Session, 2018-19 

19. Statement No. 14  Seventeenth Session, 2019 

[Placed in Library, See No. LT 7814/17/22] 
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SEVENTEENTH LOK SABHA 

20. Statement No. 16 First Session, 2019 

21. Statement No. 12 Second Session, 2019 

22. Statement No. 12 Third Session, 2020 

23. Statement No. 11 Fourth Session, 2020 

24. Statement No. 11 Fifth Session, 2021 

25. Statement No. 10 Sixth Session, 2021 

26. Statement No. 4 Seventh Session, 2021 

27. Statement No. 4 Eighth Session, 2022 

28. Statement No. 1 Eighth Session, 2022 

[Placed in Library, See No. LT 7815/17/22] 
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रले म�ंालय म� रा�य म�ंी; कोयला म�ंालय म� रा�य म�ंी तथा खान मं�ालय म� रा�य म�ंी 

(�ी दानवे रावसाहेब दादाराव) : माननीय अ�य� महोदय, म� िन�निलिखत प� सभा पटल पर 

रखता ह�ं:- 

(1) (एक) ऑिफ स आफ िद  कोल माइंस �ोिवड�ट फंड किम � नर, धनबाद के वष� 2020-

2021 के वािष�क �ितवदेन क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) तथा 

लेखापरीि�त लेखे । 

 (दो) ऑिफ स आफ िद  कोल माइंस �ोिवड�ट फंड किम � नर, धनबाद के वष� 2020-

2021 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ेंजी 

स�ं करण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा� ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7816/17/22] 

(3) रले अिधिनयम, 1989 क� धारा 199 के अतंग�त िन�निलिखत अिधसूचनाओ ंक� एक-एक 

�ित (िह�दी तथा अ�ंेजी स�ंकरण) :-  

 (एक) रले (माल िड�ब� क� अित भराई के िलए दंडा�मक श�ुक) (सशंोधन) िनयम, 

2022 जो 23 माच�, 2022 के भारत के राजप� म� अिधसूचना स.ं 

सा.का.िन.218(अ) म� �कािशत ह�ए थे । 

 (दो) रले रेड टै�र फ (सशंोधन) िनयम, 2022 जो 27 िसत�बर, 2022 के भारत के 

राजप� म� अिधसूचना सं. सा.का.िन.731(अ) म� �कािशत ह�ए थे । 

 (तीन) रले रेड टै�र फ (दूसरा संशोधन) िनयम, 2022 जो 30 िसत�बर, 2022 के भारत 

के राजप� म� अिधसूचना स.ं सा.का.िन.744(अ) म� �कािशत ह�ए थे । 
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(4) उपयु�� (3) क� मद स.ं (एक) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के 

कारण दशा�ने वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 7817/17/22] 

(5) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा 1(ख) के अतंग�त िन�निलिखत 

अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) :-  

(क) (एक)   �ेथवटे ए�ड कंपनी िलिमटेड, कोलकाता के वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा । 

 (दो)    �ेथवटे ए�ड कंपनी िलिमटेड, कोलकाता का वष� 2021-2022 का वािष�क 

�ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-महालेखापरी�क क� 

िट� पिणयां । 

[Placed in Library, See No. LT 7818/17/22] 

(ख) (एक) क�कण रलेवे कारपोरशेन िलिमटेड, नवी मुबंई के वष� 2021-2022 के काय�करण 

क� सरकार �ारा समी�ा ।   

 (दो) क�कण रलेवे कारपोरशेन िलिमटेड, नवी मुंबई का वष� 2021-2022 का वािष�क 

�ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-महालेखापरी�क क� 

िट� पिणयां । 

[Placed in Library, See No. LT 7819/17/22] 

(ग) (एक) भारतीय रले िव� िनगम िलिमटेड, नई िद�ली के वष� 2021-2022 के काय�करण 

क� सरकार �ारा समी�ा । 
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 (दो) भारतीय रले िव� िनगम िलिमटेड, नई िद�ली का वष� 2021-2022 का वािष�क 

�ितवेदन, लेखा-परीि�त लेखे तथा उन पर िनय�ंक-महालेखापरी�क क� 

िट� पिणयां । 

[Placed in Library, See No. LT 7820/17/22] 

(घ) (एक) डेडीकेटेड �ेट कोरीडोर कारपोरशेन ऑफ इिंडया िलिमटेड, नई िद� ली के वष� 

2021-2022 के काय�करण क� सरकार �ारा समी�ा ।   

 (दो) डेडीकेटेड �ेट कोरीडोर कारपोरशेन ऑफ इंिडया िलिमटेड, नई िद� ली का वष� 

2021-2022 का वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-

महालेखापरी�क क� िट� पिणयां । 

[Placed in Library, See No. LT 7821/17/22] 

(ड.) (एक) मधेपरुा इलेि��क लोकोमोिटव �ाइवेट िलिमटेड, नई िद�ली के वष� 2021-2022 

के काय�करण क� सरकार �ारा समी�ा ।   

 (दो) मधेपरुा इलेि��क लोकोमोिटव �ाइवेट िलिमटेड, नई िद�ली का वष� 2021-

2022 का वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-

महालेखापरी�क क� िट� पिणयां । 

[Placed in Library, See No. LT 7822/17/22] 

(च) (एक) मुंबई रेलवे िवकास कारपोरशेन िलिमटेड, मुंबई के वष� 2021-2022 के काय�करण 

क� सरकार �ारा समी�ा ।   

 (दो) मुंबई रेलवे िवकास कारपोरशेन िलिमटेड, मुंबई का वष� 2021-2022 का वािष�क 

�ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक-महालेखापरी�क क� 

िट� पिणयां । 

[Placed in Library, See No. LT 7823/17/22] 
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(छ) (एक) रलेटेल कारपोरशेन ऑफ इंिडया िलिमटेड, नई िद�ली के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा । 

 (दो) रलेटेल कारपोरशेन ऑफ इंिडया िलिमटेड, नई िद�ली का वष� 2021-2022 का 

वािष�क �ितवदेन, लेखा-परीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क क� 

िट� पिणयां । 

[Placed in Library, See No. LT 7824/17/22] 

(ज) (एक) राइट्स िलिमटेड, िद�ली के वष� 2021-2022 के काय�करण क� सरकार �ारा 

समी�ा । 

 (दो) राइट्स िलिमटेड, िद�ली का वष� 2021-2022 का वािष�क �ितवेदन, लेखा-

परीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क क� िट� पिणयां । 

[Placed in Library, See No. LT 7825/17/22] 

(झ) (एक)   हासन मंगलौर रले िवकास कंपनी िलिमटेड, ब�गलोर के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा । 

 (दो)    हासन मंगलौर रले िवकास कंपनी िलिमटेड, ब�गलोर का वष� 2021-2022 

का वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनय�ंक एवं 

महालेखापरी�क क� िट� पिणयां ।   

[Placed in Library, See No. LT 7826/17/22] 

(ञ) (एक) वेबटैक लोकोमोिटव �ाइवेट िलिमटेड, नई िद�ली के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा । 
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उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंालय म� रा�य म�ंी तथा �ामीण िवकास 

म�ंालय म� रा�य म�ंी (सा�वी िनरजंन �योित) : माननीय अ�य� महोदय, म� िन�निलिखत प� 

सभा पटल पर रखती ह�ं:- 

(1) भांडागारण (िवकास और िविनयमन) अिधिनयम, 2007 क� धारा 52 के अतंग�त 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िहंदी तथा अ�ेंजी सं�करण) :-  

 

 

 (दो) वेबटैक लोकोमोिटव �ाइवेट िलिमटेड, नई िद�ली का वष� 2021-2022 का 

वािष�क �ितवदेन, लेखापरीि�त लेखे तथा उन पर िनयं�क-

महालेखापरी�क क� िट� पिणयां । 

                             [Placed in Library, See No. LT 7827/17/22] 

(6) (एक)   भारतीय रले क�याण संगठन, नई िद�ली के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) तथा लेखापरीि�त 

लेखे ।   

 (दो)    भारतीय रले क�याण संगठन, नई िद�ली के वष� 2021-2022 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ेंजी स�ं करण) । 

[Placed in Library, See No. LT 7828/17/22] 

(7) (एक)   रले भूिम िवकास �ािधकरण, नई िद�ली के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) तथा लेखापरीि�त 

लेखे ।   

 (दो)    रेल भूिम िवकास �ािधकरण, नई िद�ली के वष� 2021-2022 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अ�ंेजी सं� करण) । 

[Placed in Library, See No. LT 7829/17/22] 
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 (एक) भांडागार (िवकास और िविनयमन) भांडागार� का पजंीकरण (सशंोधन) 

िनयम, 2022 जो 8 अ�ैल, 2022 के भारत के राजप� म� अिधसूचना स.ं 

सा.का.िन. 287(अ) म� �कािशत ह�ए थे । 

 

 (दो) भांडागार (िवकास और िविनयमन), भांडागार� का पजंीकरण (दूसरा 

सशंोधन) िनयम, 2022 जो 25 अ�टूबर, 2022 के भारत के राजप� म� 

अिधसूचना सं. सा.का.िन. 788(अ) म� �कािशत ह�ए थे । 

[Placed in Library, See No. LT 7830/17/22] 

 

(2) भांडागारण (िवकास और िविनयमन) अिधिनयम, 2007 क� धारा 35 के अतंग�त 

जारी िन�निलिखत अिधसूचनाओ ं क� एक - एक  �ित  (िहंदी तथा अ�ेंजी 

स�ंकरण) :-  

 

 (एक) का.आ. 3071(अ) जो 6 जलुाई, 2022 के भारत के राजप� म� �कािशत 

ह�आ था तथा िजसके �ारा नौ गैर-कृिष प�य� को अिधसूिचत िकया गया   

है । 

 

 (दो) का.आ. 3132(अ) जो 8 जलुाई, 2022 के भारत के राजप� म� �कािशत 

ह�आ था तथा िजसके �ारा चार नए कृिष प�य� को अिधसूिचत िकया गया 

है । 

 

 (तीन) का.आ. 3133(अ) जो 8 जलुाई, 2022 के भारत के राजप� म� �कािशत 

ह�आ था तथा िजसके �ारा दो मौजूदा प�य� को िवअिधसूिचत िकया गया 

है । 

 

 (चार) का.आ. 3134(अ) जो 8 जलुाई, 2022 के भारत के राजप� म� �कािशत 

ह�आ था तथा िजसके �ारा दो मौजूदा प�य� को िवअिधसूिचत िकया गया । 

[Placed in Library, See No. LT 7831/17/22] 

 



14.12.2022  751 
 

(3) (एक)   भारतीय खा� िनगम, नई िद�ली के वष� 2021-2022 के वािष�क �ितवेदन 

क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखापरीि�त लेख े।   

 

 (दो)    भारतीय खा� िनगम, नई िद�ली वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा के बार ेम� िववरण (िह� दी तथा अ�ेंजी स�ं करण) । 

[Placed in Library, See No. LT 7832/17/22] 

 

(4) (एक)   क� �ीय भडंारण िनगम, नई िद�ली के वष� 2021-2022 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त 

लेखे ।   

 

 (दो)    क� �ीय भडंारण िनगम, नई िद�ली के वष� 2021-2022 के काय�करण क� 

सरकार �ारा समी�ा समी�ा के बार े म� िववरण (िह� दी तथा अ�ेंजी 

स�ं करण) । 

[Placed in Library, See No. LT 7833/17/22] 

 

(5) आधार (िव� तीय और अ� य सहाियिकय�, �सिुवधाओ ं और सेवाओ ं का लि�त 

प�रदान) अिधिनयम, 2016 क� धारा 55 के अतंग�त अिधसूचना सं. का.आ. 

4495(अ) जो 23 िसत� बर, 2022 के भारत के राजप� म� �कािशत ह�ई थी तथा 

िजसके �ारा रा� �ीय खा� सरु�ा अिधिनयम, 2013 के अतंग�त राजसहायता �ा� त 

खा�ा� न/नकद अतंरण के िहतलाभ �ा� त करने के िलए आधार स.ं/आधार �माणन 

क� आव� यकता को शािमल िकए जाने क� तारीख को 31 िदस� बर, 2022 तक आगे 

बढ़ाया जाना अिधसूिचत िकया गया है, क� एक ि� त (िह� दी तथा अ�ेंजी स�ं करण) । 

[Placed in Library, See No. LT 7834/17/22] 
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(6) भारतीय खा� िनगम अिधिनयम, 1964 क� धारा 45 क� उप-धारा (5) के अतंग�त भारतीय 

खा� िनगम (� टाफ) (तीसरा सशंोधन) िविनयम, 2022 जो 3 अग� त, 2022 के भारत के 

राजप� म� अिधसूचना सं. ईपी.1(4)/2016 म� �कािशत ह�ए थे, क� एक �ित (िह� दी तथा 

अ�ंेजी स�ं करण) । 

[Placed in Library, See No. LT 7835/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRIMATI ANUPRIYA PATEL): Sir, I beg to lay on the 

Table:- 

1. A copy each of the following Notifications (Hindi and English 

versions) under sub-section (3) of Section 19 of the Foreign Trade 

(Development & Regulation) Act, 1992:- 

(i) S.O.4862(E) published in Gazette of India dated 4th July, 2022 

notifying amendment of import policy conditions for item under 

Exim Code 07019000 of Chapter 07 of ITC (HS), 2022, 

Schedule-I (Import Policy). 

(ii) S.O.3124(E) published in Gazette of India dated 7th July, 2022 

notifying amendment in registration time period of Steel Import 

Monitoring System (SIMS). 

(iii) S.O.3125(E) published in Gazette of India dated 7th July, 2022 

notifying syncing of ITC (HS), 2022, Schedule-1 (Import Policy) 

with the Finance Act, 2022 dated 30.03.2022. 
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(iv) S.O.3255(E) published in Gazette of India dated 20th July, 2022 

notifying amendment of import policy conditions for item under 

ITC (HS) Code 05119999 of Chapter 05 of ITC (HS), 2022, 

Schedule-1 (Import Policy). 

(v) S.O.3578(E) published in Gazette of India dated 1st August, 

2022 notifying Amendment in import policy condition of HS 

Code 29335200 under Chapter 29 of ITC (HS) 2022, Schedule-

I (Import Policy). 

(vi) S.O.3702(E) published in Gazette of India dated 5th August, 

2022 notifying Amendment in import policy condition of HS 

Code 29021100 under Chapter 29 of ITC (HS) 2022, Schedule-

I (Import Policy). 

(vii) S.O.3759(E) published in Gazette of India dated 10th August, 

2022 notifying Amendment in minimum registration time period 

of Non-Ferrous Metal Import Monitoring System (NFMIMS). 

(viii) S.O.4021(E) published in Gazette of India dated 25th August, 

2022 notifying amendment in Import Policy Artemia Cyst under 

ITC (HS) Code 05119140 of Chapter-05 of ITC (HS) 2022, 

Schedule-I (Import Policy). 
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(ix) S.O.4331(E) published in Gazette of India dated 14th 

September, 2022 notifying amendment in Import Policy 

Condition under Chapter 39 of ITC (HS) 2022, Schedule-I 

(Import Policy). 

(x) S.O.4357(E) published in Gazette of India dated 16th 

September, 2022 notifying insertion of Para 2.54(d) under the 

Foreign Trade Policy in sync with RBI A.P. (DIR Series) Circular 

No. 10 dated 11th July 2022. 

(xi) S.O.4570(E) published in Gazette of India dated 28th 

September, 2022 notifying amendment in Import Policy 

Condition of HS Code 08028010 under Chapter 08 of ITC (HS) 

2022, Schedule-I (Import Policy). 

(xii) S.O.5206(E) published in Gazette of India dated 7th November, 

2022 notifying amendment in Policy Condition No. 7(ii) of 

Chapter 27 of ITC (HS), 2022, Schedule-I (Import Policy) – 

Implementation of Coal Import Monitoring System (CIMS). 

(xiii) S.O.5227(E) published in Gazette of India dated 9th November, 

2022 notifying amendments under the Foreign Trade Policy in 

sync with RBI A.P. (DIR Series) Circular No. 10 dated 11th July, 

2022. 

(xiv) S.O.3111 (E) published in Gazette of India dated 7th July, 2022 

notifying amendment in Export Policy of Wheat Flour (atta). 
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(xv) S.O.3737 (E) published in Gazette of India dated 8th August, 

2022 notifying amendment in Export Policy of items under HS 

Code 1101. 

(xvi) S.O.3879 (E) published in Gazette of India dated 17th August, 

2022 notifying amendment in Policy condition of Sl. No. 55 & 

57, Chapter 10 Schedule-2, ITC(HS) Export Policy, 2018-reg. 

(xvii) S.O.4028 (E) published in Gazette of India dated 27th August, 

2022 notifying amendment in export policy of items under HS 

Code 1101. 

(xviii) S.O.4029 (E) published in Gazette of India dated 27th August, 

2022 notifying amendment in export policy of items under HS 

Code 1101. 

(xix) S.O.4219 (E) published in Gazette of India dated 9th 

September, 2022 notifying amendment in export policy of 

Broken Rice under HS Code 10064000. 

(xx) S.O.4399 (E) published in Gazette of India dated 20th 

September, 2022 notifying extension for the period of exports of 

broken rice (HS Code 10064000) from 15th September, 2022 till 

30th Setpember, 2022 as mentioned in Notification No. 31 dated 

08.09.2022. 

(xxi) S.O.4558 (E) published in Gazette of India dated 27th 

September, 2022 notifying extension for the period of exports of 
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broken rice (HS Code 10064000) from 30th September, 2022 till 

15th October, 2022 as mentioned in Notification No. 34 dated 

20.09.2022. 

(xxii) S.O.4863 (E) published in Gazette of India dated 12th October, 

2022 notifying Export Quota of only broken rice (HS Code 

10064000) for the year 2022-2023. 

(xxiii) S.O.4895 (E) published in Gazette of India dated 14th October, 

2022 notifying amendment in Export Policy of items under HS 

code 1101. 

(xxiv) S.O.5071 (E) published in Gazette of India dated 28th October, 

2022 notifying extension of date for restriction on export of 

sugar beyond 31st October, 2022. 

(xxv) S.O.5229 (E) published in Gazette of India dated 10th 

November, 2022 notifying amendment in Export Policy of 

broken rice under HS Code 10064000. 

(xxvi) S.O.5375 (E) published in Gazette of India dated 17th 

November, 2022 notifying export of Red Sanders wood by 

Forest Environment & Climate Change Department, 

Government of Odisha – Extension of time regarding. 
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(xxvii) S.O.4578 (E) published in Gazette of India dated 29th 

September, 2022 notifying the existing Foreign Trade Policy 

2015-2020 is extended upto 31st March, 2023. 

[Placed in Library, See No. LT 7836/17/22] 

2.(i) A copy of the Annual Report (Hindi and English versions) of the 

Cochin Special Economic Zone Authority, Cochin, for the year 

2021-2022, alongwith Audited Accounts.  

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Government of the working of 

the Cochin Special Economic Zone Authority, Cochin, for the 

year 2021-2022. 

[Placed in Library, See No. LT 7837/17/22] 

3.(i) A copy of the Annual Report (Hindi and English versions) of the 

Visakhapatnam Special Economic Zone Authority, 

Visakhapatnam, for the year 2021-2022, alongwith Audited 

Accounts.  

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Government of the working of 

the Visakhapatnam Special Economic Zone Authority, 

Visakhapatnam, for the year 2021-2022. 

[Placed in Library, See No. LT 7838/17/22] 
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES AND 

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI 

DARSHANA VIKRAM JARDOSH): Sir, I beg to lay on the Table:- 

1. A copy each of the following papers (Hindi and English versions) 

under sub-section 1(b) of Section 394 of the Companies Act, 2013:- 

(a)(i) Review by the Government of the working of the National Jute 

Manufacturers Corporation, Kolkata, for the year 2020-2021. 

(ii) Annual Report of the National Jute Manufacturers Corporation, 

Kolkata, for the year 2020-2021, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 7839/17/22] 

(b)(i) Review by the Government of the working of the Cotton 

Corporation of India Limited, Navi Mumbai, for the year 2021-

2022. 

(ii) Annual Report of the Cotton Corporation of India Limited, Navi 

Mumbai, for the year 2021-2022, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at item no. (a) of (1) above. 

[Placed in Library, See No. LT 7840/17/22] 
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(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

Textiles Committee, for the year 2019-2020, alongwith Audited 

Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Government of the working of 

the Textiles Committee, for the year 2019-2020. 

4. Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 7841/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): Sir, I beg to lay on the Table:- 

(1)(i) A copy of the Annual Report (Hindi and English versions) of the 

Indian Rubber Manufacturers Research Association, Thane, for 

the year 2021-2022 alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and English versions) by the 

Government of the working of Government of the working of the 

Indian Rubber Manufacturers Research Association, Thane, for 

the year 2021-2022. 

[Placed in Library, See No. LT 7842/17/22] 

(2)(i) A copy of the Annual Report (Hindi and English versions) of the 

Office of the Controller General of Patents, Designs, Trade marks 

and Geographical Indications, New Delhi, for the year 2020-2021. 
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(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the of the Office of the Controller 

General of Patents, Designs, Trade marks and Geographical 

Indications, New Delhi, for the year 2020-2021. 

(3) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (2) above. 

[Placed in Library, See No. LT 7843/17/22] 

(4)(i) A copy of the Annual Report (Hindi and English versions) of the 

Jabalpur Garments and Fashion Design Cluster Association, 

Jabalpur, for the year 2018-2019, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Jabalpur Garments and Fashion 

Design Cluster Association, Jabalpur, for the year 2018-2019. 

(5)Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (4) above. 

[Placed in Library, See No. LT 7844/17/22] 

(6) A copy each of the following papers (Hindi and English versions) under 

sub-section 1(b) of Section 394 of the Companies Act, 2013:- 

(i) Review by the Government of the working of the NOCCI Balasore 

Infrastructure Company, Balasore, for the year 2019-2020. 
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(ii) Annual Report of the NOCCI Balasore Infrastructure Company, 

Balasore, for the year 2019-2020, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

(7) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (6) above. 

[Placed in Library, See No. LT 7845/17/22] 

 

_________ 
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12.04 hrs 

MESSAGES FROM RAJYA SABHA 

  

SECRETARY GENERAL: Sir, I have to report the following message 

received from the Secretary General of Rajya Sabha:- 

 “In accordance with the provisions of rule 127 of the Rules 

of Procedure and Conduct of Business in the Rajya Sabha, I am 

directed to inform the Lok Sabha that the Rajya Sabha at its sitting 

held on the 12th December, 2022 agreed without any amendment 

to the Energy Conservation (Amendment) Bill, 2022 which was 

passed by the Lok Sabha at its sitting held on the 8th August, 

2022.” 

Sir, I have to report following messages received from the Secretary 

General of Rajya Sabha:- 

(i) ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting 

held on Friday, the 5th August, 2022 adopted the following Motion in regard to 

the Committee on Public Accounts:- 

 “That this House concurs in the recommendation of the Lok 

Sabha that the Rajya Sabha do agree to nominate one 

Member from Rajya Sabha vice Shri V. Vijayasai Reddy, 

retired from the Rajya Sabha on 21.06.2022, to associate 

with the Committee on Public Accounts for the remaining 

period of the term of the Committee and do proceed to 

elect, in the manner as directed by the Chairman, one 

Member from amongst the Members of this House to serve 

on the said Committee.” 
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2.    I am further to inform the Lok Sabha that in pursuance of the above 

Motion, Shri V. Vijayasai Reddy, Member, Rajya Sabha has been duly 

elected to the said Committee.’ 

(ii)   ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its 

sitting held on Thursday, the 4th August, 2022 adopted the following 

Motion in regard to the Joint Committee on Offices of Profit:- 

       “That this House concurs in the recommendation of the Lok Sabha 

that the Rajya Sabha do elect three Members of the Rajya 

Sabha to the Joint Committee on Offices of Profit in the 

vacancies caused by the retirements of Shri V. Vijayasai 

Reddy, Dr. Sasmit Patra and Shri Mahesh Poddar from the 

membership of Rajya Sabha on 21.06.2022, 01.07.2022 

and 07.07.2022 respectively, and resolves that the House 

do proceed to elect, in the manner as directed by the 

Chairman, three Members from amongst the Members of 

the House to the said Joint Committee, to fill the vacancies.  

” 

 I am further to inform the Lok Sabha that in pursuance of the above 

Motion, the following Members of the Rajya Sabha have been duly elected to 

the said Committee:- 

Shri Masthan Rao Beeda 

Shri Mahesh Jethmalani 

Shrimati Sulata Deo 

                                        _________ 
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12.04½ hrs 

 

PUBLIC ACCOUNTS COMMITTEE 

54th to 60th Reports 

 
डॉ. स�यपाल िसहं (बागपत) : माननीय अ�य� महोदय, म� लोक लेखा सिमित (2022-23) के 

िन�निलिखत �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता ह�ं:- 

(1) 'लोक िव�ीय �बंधन �णाली (पीएफएमएस) का काया��वयन' सबंंधी 54वां �ितवेदन । 

(2) 'हाई ए�टीट्यूड के िलए व�, उपकरण, राशन और आवास का �ावधान, खरीद और जारी 

करना' संबंधी 55वां �ितवेदन । 

(3) 'जनजातीय उप-योजना (टीएसपी)' के बार ेम� लोक लेखा सिमित के 85व� �ितवेदन (16व� 

लोक सभा) म� अतंिव�� सिमित क� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कारवाई 

सबंंधी 56वां �ितवेदन । 

(4) 'खा� सरु�ा और मानक अिधिनयम, 2006 का काया��वयन' के बार ेम� लोक लेखा सिमित 

के 21व� �ितवेदन (17व� लोक सभा) म� अतंिव�� सिमित क� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा क�-गई-कारवाई सबंंधी 57वां �ितवेदन । 

(5) 'पूण�ता-सह-अिधभोग �माणप� क� गैर-�ाि� के कारण िव�ीय हािन, िवभागीय �भार� के 

उद�्हण म� िवफलता के कारण हािन और संिवदाकार को अनिुचत लाभ' के बार ेम� लोक 

लेखा सिमित के 25व� �ितवेदन (17व� लोक सभा) म� अतंिव�� सिमित क� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कारवाई सबंंधी 58वां �ितवेदन । 

(6)  ‘�धानम�ंी रोजगार सजृन काय��म (पीएमईजीपी) का काया��वयन' के बार ेम� लोक लेखा 

सिमित के 31व� �ितवेदन (17व� लोक सभा) म� अतंिव�� सिमित क� िट�पिणय�/िसफा�रश� 

पर सरकार �ारा क�-गई-कारवाई सबंंधी 59वां �ितवेदन । 
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(7)  'सतत िवकास ल�य� (एसडीजी) के काया��वयन के िलए तैयारी' के बार े म� लोक लेखा 

सिमित के 32व� �ितवेदन (17व� लोक सभा) म� अतंिव�� सिमित क� िट�पिणय�/िसफा�रश� 

पर सरकार �ारा क�-गई-कारवाई सबंंधी 60वां �ितवेदन । 

 

         _______ 
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12.05hrs   

माननीय अ�य� : आईटम न�बर-12, �ी �तापराव जाधव – उपि�थत नह� । 

 �ी िनिशकांत दबेु । 

 
STANDING COMMITTEE ON COMMUNICATIONS AND  

INFORMATION TECHNOLOGY 
Statements 

 

डॉ. िनिशकांत दुबे (गोड्डा): अ�य� जी, म� संचार और सूचना �ौ�ोिगक� सबंंधी �थायी सिमित 

(2022-23) के िन�निलिखत �ितवेदन� पर सरकार �ारा आगे क�-गई-कार�वाई को दशा�ने वाले 

िववरण (िह�दी तथा अ�ेंजी स�ंकरण) सभा पटल पर रखता ह�ं:- 

1.  इले��ॉिनक� और सूचना �ौ�ोिगक� म�ंालय क� ‘अनदुान� क� मांग� (2021-22)’ के बार ेम� 

सिमित के 24व� �ितवेदन (17व� लोक सभा) म� अतंिव�� िसफा�रश� पर क�-गई-कार�वाई 

सबंंधी 30वां �ितवेदन (17व� लोक सभा) । 

2. सचंार म�ंालय (दूरसंचार िवभाग) के ‘5जी के िलए भारत क� तैयारी’ के बार ेम� सिमित के 21व� 

�ितवेदन (17व� लोक सभा) म� अतंिव�� िसफा�रश� पर क�-गई-कार�वाई सबंंधी 36वां 

�ितवेदन (17व� लोक सभा) । 

_________ 

 

 

 

 

  



14.12.2022  767 
 

12.05½ hrs 

STANDING COMMITTEE ON EXTERNAL AFFAIRS 

Statement 

SHRI P. P. CHAUDHARY (PALI): Hon. Speaker, Sir, I beg to lay the 

Statement (Hindi and English versions) showing Action Taken by the 

Government on the Observations/ Recommendations contained in the 

Fourteenth Report of the Committee on External Affairs (Seventeenth Lok 

Sabha) on Action Taken by the Government on the Observations/ 

Recommendations contained in the Tenth Report on the subject ‘India and 

Bilateral Investment Treaties’. 
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12.06hrs 

STATEMENTS BY MINISTERS 

(i) Status of implementation of the recommendations contained in the 
168th Report of the Department-related Parliamentary Standing 
Committee on Commerce on Demands for Grants (2022-23) (Demand No. 
11) pertaining to the Department for Promotion of Industry and Internal 

Trade, Ministry of Commerce and Industry 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): Hon. Speaker, Sir, I beg to lay a 

statement regarding the status of implementation of the recommendations 

contained in the 168th Report of the Department-related Parliamentary 

Standing Committee on Commerce on Demands for Grants (2022-23) 

(Demand No. 11) pertaining to the Department for Promotion of Industry and 

Internal Trade, Ministry of Commerce and Industry.  

  

                                                             
 Laid on the Table and also placed in Library, See No. LT   7779 /17/22.  
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12.06½hrs 

(ii)(a) Status of implementation of the recommendations/ observations 
contained in the 32nd Report of the Standing Committee on 
Communications and Information Technology on Demands for Grants 
(2022-2023) pertaining to the Department of Telecommunications, 

Ministry of Communications 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS 

(SHRI DEVUSINH CHAUHAN): Hon. Speaker, Sir, I beg to lay the following 

statement regarding the status of implementation of the recommendations/ 

observations contained in the 32nd Report of the Standing Committee on 

Communications and Information Technology on Demands for Grants (2022-

2023) pertaining to the Department of Telecommunications, Ministry of 

Communications.  

(b) Status of implementation of the recommendations/ observations 
contained in the 33rd Report of the Standing Committee on 
Communications and Information Technology on Demands for Grants 
(2022-2023) pertaining to the Department of Posts, Ministry of 
Communications* 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS 

(SHRI DEVUSINH CHAUHAN): Hon. Speaker, Sir, I beg to lay the following 

statement regarding the status of implementation of the recommendations/ 

observations contained in the 33rd Report of the Standing Committee on 

Communications and Information Technology on Demands for Grants (2022-

2023) pertaining to the Department of Posts, Ministry of Communications. 

_________ 

                                                             
 Laid on the Table and also placed in Library, See Nos. LT   7780 /17/22 and LT  7781/17/22 respectively. 
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12.07hrs 

ELECTION TO COMMITTEE  

Spices Board 

 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRIMATI ANUPRIYA PATEL): Hon. Speaker, Sir, I beg to 

move the following:- 

“That in pursuance of clause (b) of sub-section (3) of Section 3 of 

the Spices Board Act, 1986, read with rules 4 (1)(b) and 5(1) of 

the Spices Board Rules, 1987, the members of this House do 

proceed to elect, in such manner as the Speaker may direct, two 

members from amongst themselves to serve as members of the 

Spices Board, subject to the other provisions of the said Act and 

rules made thereunder.” 

 
माननीय अ�य� : �� यह है: 

“िक मसाला बोड� िनयम, 1987 के िनयम 4(1) (ख) और 5(1) के साथ पिठत 

मसाला बोड� अिधिनयम, 1986 क� धारा 3 क� उप-धारा (3) के खडं (ख) के 

अनसुरण म�, इस सभा के सद�य, ऐसी रीित से जैसा िक अ�य� िनदेश द�, उ� 

अिधिनयम और उसके अंतग�त बनाए िनयम� के अ�य उपबंध� के अ�यधीन मसाला 

बोड� के सद�य� के �प म� काय� करने क िलए अपने म� से दो सद�य िनवा�िचत कर� 

।” 

��ताव �वीकृत ह�आ ।  

_________ 
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12.08hrs 

MOTION RE: THIRTY-SEVENTH REPORT OF  
BUSINESS ADVISORY COMMITTEE  

 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, beg to move the 

following: 

“That this House do agree with the Thirty-seventh Report of the 

Business Advisory Committee presented to the House on 13th  

December, 2022.” 

 

माननीय अ�य� : �� यह है: 

“िक यह सभा 13 िदस�बर, 2022 को सभा म� ��ततु काय� म�ंणा सिमित के 37व� 

�ितवेदन से सहमत है ।” 

��ताव �वीकृत ह�आ ।  

_________ 
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माननीय अ�य� : शू�य काल । 

�ी गजानन क�ित�कर । 

… (�यवधान) 

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Speaker, Sir, 

we want to discuss the Indo-China issue. ....(Interruptions)  

12.09 hrs    (Shri P.V.Midhun Reddy in the Chair) 

HON. CHAIRPERSON: I will give you a chance after the list of Members who 

want to speak on Matters of Urgent Public Importance is over. 

....(Interruptions) 

HON. CHAIRPERSON: Shri Gajanan Kirtikar ji 

....(Interruptions) 

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): We are walking out 

against the attitude of the Government. ....(Interruptions)  

12.09 hrs  

At this stage, Shri Sudip Bandyopadhyay and some other 
hon. Members then left the House. 

… (�यवधान) 

HON. CHAIRPERSON: Shri Gajanan Kirtikar ji 

SHRI GAJANAN KIRTIKAR (MUMBAI NORTH-WEST): Hon. Chairperson, 

Sir,  

it is a privilege that you have given me the opportunity to speak on an 

important issue. 

Sir, there is a 70-acre vacant plot of land near Jogeshwari Railway 

Station (East) in my parliamentary constituency, Mumbai North-West. The 
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proposal of a new Jogeshwari Terminus is very much useful and convenient 

for thousands of travellers between Andheri to Borivali and it would release 

considerable traffic pressure on Mumbai Central and Bandra Terminuses as 

well.  

The necessary drawings and estimates of Rs. 70 crore have already 

been submitted to the Railway Board in September, 2019. The said proposal 

has not yet been sanctioned. The Minister is requested, through you, to 

sanction the necessary fund of Rs. 70 crore immediately upon accepting New 

Jogeshwari Terminus, Western Railway, Mumbai.  

Thank you. 

SHRI K. MURALEEDHARAN (VADAKARA): Sir, Prime Minister's National 

Relief Fund (PMNRF) in India is a fund raised to provide support to people 

affected by natural and man-made disasters. The Fund is also allotted to 

people for treatment of diseases like cancer, kidney transplantation, heart 

surgery etc. The financial assistance from the fund is highly inadequate.  

Every Member of the Parliament is allowed to recommend 36 cases per 

year for financial assistance out of the PMNRF. It must be enhanced to 100 

cases per year as the number of applicants is increasing every year.  

Presently the financial assistance from the PMNRF is miserably delayed. 

It causes great difficulty to the hapless applicants. Many major hospitals are 

not yet empanelled under the PMNRF.  

The maximum assistance sanctioned from the Fund is only three lakhs 

of rupees per head. It is meagre to meet the rocketing medical expenses in 
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India. The right to health is indirectly mentioned in Article 21 of the 

Constitution, and this has to be read with many of the other provisions of the 

Indian Constitution. The right to health was first articulated by the World Health 

Organization that enjoyment of the highest attainable standard of health is one 

of the fundamental rights of every human being.  

Hence, I submit that the number of recommendations an MP can make 

must be hiked to 100 per year; maximum assistance from the Fund must be 

enhanced to five lakhs of rupees per applicant; delay in processing the 

application and technical issues regarding remittance to the hospitals must be 

ironed out; and more hospitals, like the MVR Cancer Centre at Kozhikode, 

must be empanelled under the PMNRF. 

Thank you. 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, I am going to raise a 

very important issue regarding the repeated instances of use of provisions of 

the draconian SARFAESI Act.  

 They have been excessively used to attach properties of defaulters, 

often through unfair and inhumane procedure, leading to helpless debtors or 

even their children committing suicide due to harassment and humiliation by 

the bank authorities.  

 In Kerala State itself, numerous instances of debtors or even their 

children committing suicide, due to harassment experienced in the process of 

attachment of their properties by banks, are being reported frequently. The 

suicide committed by Abhirami in Patharam, Sooranad Gram Panchayat in 
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Kunnathur District took place in my parliamentary constituency, Kollam. Her 

father had taken a loan from a scheduled cooperative bank in Kerala. It is a 

sad and unfortunate incident where a young student committed suicide. Her 

father had paid the majority of his loan, but that did not stop the bank from 

placing a board in front of the house and publicly humiliating the family. Such 

an old inhumane and archaic practice must be stopped once and forever.  

 The financial position of people in Kerala has declined rapidly, and 

innumerable pravasis have lost their jobs. As a result, they default in 

repayment of their loans for no fault of their own. However, the SARFAESI Act 

does not consider the healthy repayment of loan by the debtor and the 

Administrator starts attaching the property. … (Interruptions)  It declares the 

unfortunate person an enemy of the bank and an economic offender. At the 

same time, there are some big fish who looted crores of rupees from the banks 

and have fled the nation. 

 They ruin cashew factories, fail small-scale businesses, and the loanees 

who took loans to meet the educational expenses of their children are all facing 

the sword of SARFAESI Act where they will stand to lose everything. … 

(Interruptions) 

I therefore, urge upon the Government, through you, Sir, to intervene 

and amend the SARFAESI Act which was passed by the Parliament. 

�ी �याम िसहं यादव (जौनपुर): महोदय, बह�त-बह�त ध�यवाद । 
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 हमार ेिजले जौनपरु म� सड़क� क� हालत बह�त खराब है और उन सड़क� पर चलने से ऐसा 

महसूस होता है िक जैसे आप ऊँट क� सवारी कर रहे हो । उन सड़क� पर नौजवान� के अलावा बूढ़े 

लोग भी चलते ह� और गभ�वती मिहलाए ंभी चलती ह� ।  

कभी-कभी उनके साथ कोई हादसा भी हो जाता है । वैसे तो खराब सड़क� क� स�ंया बह�त 

�यादा है, लेिकन म� कुछ सड़क� का नाम आपके सम� िगनाऊँगा । म� आपके मा�यम से उ�र 

�देश सरकार से अनरुोध कर रहा ह� ँ िक अगर उन सड़क� को नई न बनवा सक�  तो कम से कम 

उनक� मर�मत ही करवा द� । जसेै लोिह�दा से तेजी बाजार होते ह�ए पडरी तक, लाला बाजार से 

छबीलेपरु, सराय मोह�ी से िबशनपरु, गौसपरु ितराहा से प�ी नर��परु, कंुवरपरु से मधपुरु, बकसा 

से मधवा वाया लोिह�दा । म�ने पीड��यूडी को बह�त बार िलखा, लेिकन इस पर अभी तक कोई 

�यान नह� िदया गया  है ।  

 महोदय, इसके अलावा म� जौनपरु क� जनता क� सह�िलयत के िलए कुछ पलु� क� भी 

आपके मा�यम से मागँ रख रहा ह� ँ। जैस ेकंुवरपरु से मधपुरु, बकसा से बंधवा वाया लोिह�दा, लाला 

बाजार से छबीलेपरु, सराय मोह�ी से िबशनपरु, गौसपरु ितराहा से प�ी नर��परु, गरुनैी से स�गर 

आिद पर पलु बन जाता है तो जनता को बह�त सह�िलयत होगी । आपका बह�त-बह�त ध�यवाद । 

�ी स�यदेव पचौरी (कानपुर): महोदय, म� इस सदन के मा�यम से माननीय कानून मं�ी जी का 

�यान देश म� समान नाग�रक सिंहता कानून को लागू िकए जाने के सबंंध म� आकिष�त करना चाहता 

ह� ँ। 

 महोदय, हमार ेसिंवधान िनमा�ताओ ंने अनु�छेद 44 के मा�यम से समान नाग�रक सिंहता 

क� क�पना क� थी । देश म� समान नाग�रक संिहता लागू होने से देश और समाज को स�कड़� 

जिटल कानून� से मुि� िमलेगी और अलग-अलग धम� के अलग-अलग कानून� से �यायपािलका 

पर पड़ने वाला बोझ भी कम होगा । इसके साथ ही देश म� समान नाग�रक सिंहता कानून लागू होने 

से रा��ीय एकता मजबूत होगी और रा��वादी भावना को भी बल िमलेगा ।  
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 महोदय, सिंवधान िनमा�ता बाबा साहेब अ�बेडकर और संिवधान सभा के सद�य �ी 

के.एम.मुंशी भी समान नाग�रक सिंहता के प�धर थे । हमार े पूव� �धानम�ंी �वग�य अटल िबहारी 

वाजपेयी जी भी इस कानून के समथ�क थे । हाल ही म� िद�ली एवं इलाहाबाद उ�च �यायालय के 

साथ-साथ माननीय सव��च �यायालय ने भी देश म� समान नाग�रक संिहता को लागू करने क� 

वकालत क� है । 

 महोदय, भारतीय सिंवधान क� ��तावना म� धम�िनरपे� श�द समािहत है । एक धम�िनरपे� 

गणरा�य को धािम�क भावनाओ ंके आधार पर िवभािजत करने के बजाय सभी नाग�रक� के िलए 

एक समान कानून बनाने क� आव�यकता है । म� इस सदन के मा�यम से सरकार स ेअनरुोध करता 

ह� ँिक देश क� एकता और अखंडता को मजबूत करने के िलए देश म� समान नाग�रक संिहता लागू 

क� जाए । ध�यवाद । 

HON. CHAIRPERSON: Shri Manne Srinivas Reddy – Not present. 

Shri Om Pavan Rajenimbalkar. 

SHRI OM PAVAN RAJENIMBALKAR (OSMANABAD): Hon’ble 

Chairperson, Sir, thank you.  Through you, I would like to draw the attention of 

the Union Government towards important issues related to Maratha and 

Lingayat Communities.  

 Hon’ble Sir, the 50% cap on reservation should be removed to extend 

the benefits of reservation to Maratha community and minority States should 

be accorded to Lingayat community.  Sir, this Lingayat community is follower of 

12th century Saint Mahatma Basaveshwar.  It was recognized as a minority 

community in pre-independence era and it is mentioned in the official records.  

This community has a sizable population in the State of Karnataka and around 
                                                             
 English translation of the speech originally delivered in Marathi. 
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7% Lingayats are residing in Maharashtra.  This Lingayat community has been 

raising their voice for the status of minority for the last many years because 

they are deprived of the constitutional benefits being minority. It would help to 

bring them into main stream.  I request the Union Government to take 

necessary steps to ensure minority status to Lingayat community. I would also 

like to request the Central Government to remove the cap of 50% to provide 

reservation to Maratha community.  In this regard, the Government should 

bring a constitutional amendment bill for removal of this cap to provide 

reservation facility to the Maratha community immediately.   

SHRI SUNIL KUMAR MONDAL (BARDHAMAN PURBA): Thank you 

Chairman Sir, I would like to address the Minister of Tourism. In my Lok Sabha 

constituency Bardhaman Purba, there is immense prospect of tourism. There 

are 108 temples in Kalna; Katwa is the birthplace of several eminent poets, 

authors, and great men. It is situated on the basin of River Ganga. In 

Purbasthali Daihat, there are many big Shiva temples. A large bird sanctuary is 

also located in the adjoining area. On the Ganga basin from Katwa to Kalna, 

there are numerous small cottages. So, if the roads are built properly and 

guest houses or restrooms are constructed for the benefit of the tourists then it 

can turn out to be very big and nice tourism hub. I have seen many tourist 

places of the country. So, I feel that in my constituency Bardhaman Purba - the 

stretch from Katwa to Kalna can be developed as a beautiful tourist spot, it can 

                                                             
 English translation of the speech originally delivered in Bengali. 
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be a golden opportunity for the people of the region. Nabadwip is just beside 

this area which is the birthplace of Mahaprabhu Sri Chaitanya dev. Thousands 

of foreign tourists visit this place every year. They can also grab this golden 

opportunity of the tourism and hospitality sector. A large tourism hub can be 

developed here. Therefore, I urge upon Hon. Tourism Minister to sanction 

special grants to the Government of West Bengal to set up this tourism centre. 

For this purpose, we have already sent all the relevant papers to the Tourism 

Department. I hope that as I raise this issue through you today, hon. Tourism 

Minister will take adequate steps to address the problem and help in 

development of the tourist spot. I also believe that he will not deprive the state 

of West Bengal in any manner and will allocate funds required for the purpose. 

With this hope, I conclude my speech here. Thank you, Sir. 

SHRI PRATAP CHANDRA SARANGI (BALASORE): Chairman Sir, I want to 

call your attention to the deserving but unappreciated group of Business 

Correspondents who primarily work with banks. These Correspondents’ 

powerful reach is essential to advancing our nation’s financial inclusion 

objective at the local level.  

For the past nine years, 732 committed BCs have been employed by the 

Odisha Gramya Bank in my State of Odisha. Instead of rewarding their efforts 

for their door-to-door service, the Financial Institution (FI) Department has 

issued a Circular that will result in the withdrawal of their fixed compensation 

and a reduction of their commissions to an estimate of Rs. 1,500 to Rs.1,700. 

With this level of income, families will undoubtedly fall into the poverty trap 
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because they are not even eligible for minimum wages. Additionally, the 

Government of Odisha is considering implementing OLM-BC, which will further 

ensure a sharp decline in the already meagre incomes of BCs. 

Sir, these BCs have spent nearly ten years going above and beyond in 

the performance of their duties. In order to provide the BCs job stability, they 

need to live with dignity. I would urge the hon. Minister of Finance to take the 

required steps to restore the compensation paid to them. I would also request 

the hon. Minister to integrate this skilled workforce into the current framework 

of trained workforce. Thank you, Sir. 

सु�ी िदया कुमारी (राजसम�द): सभापित महोदय, आपका ध�यवाद िक आपने मझेु शू�य काल 

म� एक बह�त ही मह�वपूण� िवषय पर बोलने का अवसर िदया िदया है । 

 महोदय, हमार ेबह�त ही ऊजा�वान �धान मं�ी �ी नर�� मोदी जी के माग�दश�न म� और रले 

मं�ी �ी अ�नी वै�णव जी के अथक �यास� से भारतीय रले नई ऊंचाइया ंछू रही है तथा आधिुनक 

तकनीक के उपयोग से विै�क �तर पर अपनी नई पहचान बना रही है । आपके मा�यम से रले म�ंी 

जी से मेरी मांग है िक कोरोना काल के दौरान मेर े संसदीय �े� राजसमदं के अंतग�त िविभ�न 

�टेशन� पर कई �ेन� के ठहराव बंद कर िदए गए थे । िजनका िववरण म� दे रही हूॅं और उनको पनु: 

श�ु िकया जाए । �ेन� का िववरण है :- 

1. �ेन न.ं 14813-14814 का ठहराव गोटन, जालसू और खेडूली पर था । 

2. �ेन न.ं 14721-14722, �ेन नं. 19223-19224, �ेन नं. 19225-19226 और �ेन न.ं  

14887 - 14888 का ठहराव गोटन पर । 

3. �ेन न.ं 19031-19032 का ठहराव स�दड़ा पर । 
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 इसके अलावा जोधपरु से िद�ली-सराय रोिह�ला के म�य सचंािलत होने वाली �ेन न.ं 

22421-22422 सालासर ए�स�ेस का सचंालन कोहर े के कारण 01 िदस�बर 2022 से 28 

फरवरी 2023 तक �थिगत कर िदया गया है । यह �ेन मेर ेससंदीय �े� के अतंग�त डेगाना और 

मेड़ता �टेशन पर �कती है । इन �ेन� के ठहराव बंद होने से �थानीय िनवािसय� को भारी परशेानी 

का सामना करना पड़ रहा है । �ेन� के ठहराव पुनः श�ु करवाने के िलए िविभ�न सामािजक 

सगंठन, जन�ितिनिध और �थानीय िनवासी लगातार मांग कर रहे ह� । 

 अतः मेरा रले म�ंी जी से आ�ह है िक इस स�बंध म� पनुिव�चार करते ह�ए इन सारी ही �ेन� 

का पनु: सचंालन श�ु िकया जाए । ये कोरोना काल म� बंद ह�ई थी, लेिकन ये बह�त ही आव�यक 

�ेन� ह� और इनको दोबारा श�ु िकया जाए । ध�यवाद । 

HON. CHAIRPERSON : Kunwar Danish Ali -- not present. 

Shri Kanakmal Katara -- not present. 

Shri Vivek Narayan Shejwalkar. 

�ी िववेक नारायण शेजवलकर (�वािलयर): माननीय सभापित महोदय, मेर ेलोक सभा �े� के 

डबरा और मोहना �टेशन� पर रलेवे के �टॉपेज के बार े म� म� माननीय रले मं�ी जी से आपके 

मा�यम से िनवेदन करना चाह रहा हूॅं ।  

महोदय, मोहना और डबरा �टेशन� पर कोिवड के पूव� िजन �ेन� का ठहराव होता था, वह ठहराव 

बंद कर िदया गया है । इन �ेन� का संचालन िफर से होने के बाद भी इनका मोहना रलेवे �टेशन पर 

�टॉपेज नह� िदया गया है । ये �ेन� ह� इटावा-कोटा ए�स�ेस गाडी स�ंया - 19812, �वािलयर-

भोपाल ए�स�ेस गाडी स�ंया 12198 और �वािलयर-रतलाम ए�स�ेस गाडी स�ंया 11126 ह� । 

इसके चलते इस अंचल के याि�य� को इ�दौर, भोपाल सिहत अनेक �थान� पर जाने के िलये 

�वािलयर या िशवपरुी   आना पडता है ।    मेरा अनरुोध है िक   �े�वािसय� को आवागमन म� हो 
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रही परशेानी के चलते उपरो� �ेन� का �टॉपेज मोहना रलेवे �टेशन पर आप पनु: करवाने का क� 

कर� ।  

इसी तरह ग�डवाना ए�स�ेस �ेन का संचालन कोिवड काल के बाद �ारभं ह�आ, परतं ु

इसका ठहराव डबरा �टेशन पर समा� कर िदया गया है । डबरा एवं इसके आस-पास के �े� के 

लोग� के िलये छ�ीसगढ और महारा�� के साथ-साथ िद�ली आवागमन के िलये यही एक 

मह�वपूण� �ेन है । मेरा अनरुोध है िक डबरा म� ग�डवाना ए�स�ेस �ेन का पनुः ठहराव िकया जाये 

और लोग� क� सम�या का समाधान िकया जाए । ध�यवाद ।  

�ी �दीप कुमार िसहं (अर�रया): सभापित महोदय, आपने मझेु बह�त मह�वपूण� िवषय पर बोलने 

का मौका िदया, इसके िलए आपको ध�यवाद देता ह� ं। 

 महोदय, गांधी जी का सपना था िक मु�क आज़ाद हो, गांव म� ह�रयाली और खशुहाली हो, 

खेत� म� पानी हो । म� िबहार के अ�ररया से आता ह�ं । वहां पचंायती राज चनुाव ह�ए प��ह महीने हो 

गए ह� और प��ह महीने बीतने के बाद भी वहा ंक� जो कु�यव�था है, वहा ंक� जो सरकार है, उसम� 

अभी तक िवकास का कोई काम नह� ह�आ है । ‘सात िन�य’ क� जो योजना है और मनरगेा क� जो 

योजना है, उसम� हमार ेपचंायती राज के मिुखया और वाड� सद�य को मानदेय िमलने के िलए खाते 

तक नह� खलु पाए ह� । पूर ेिबहार के पंचायती राज के जो जन �ितिनिध चनु कर आए ह�, जो वाड� 

सद�य ह�, वे आंदोलन कर रहे ह� और उनक� सिुध लेने वाला कोई नह� है । उ�ह� उनके अिधकार� 

से वंिचत रखा गया है । गावं� म� वाड� और पंचायत� का काम िवकास से विंचत है । मनरगेा म� जो 

लूट हो रही है, इसक� भी उ�च �तरीय जांच करवाई जाए ।  

महोदय, म� आपके मा�यम से भारत सरकार के �ामीण िवकास म�ंी जी स ेकहना चाह�ंगा 

िक मनरगेा योजना क� जांच करवाई जाए । पचंायती राज म� जो जन �ितिनिध ह�, जो मिुखया और 

वाड� सद�य जीत कर आए ह�, चनुाव� के पहले उनसे बह�त वाद ेिकए गए थे । वे वादे पूर ेनह� ह�ए ह� 
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। पूर े िबहार म� लाख� वाड� सद�य, जो जीत कर आए ह�, वे आदंोलन कर रहे ह� । वहां िवकास 

बािधत है । 

महोदय, म� आपके मा�यम से सरकार के सं�ान म� इस बात को लाना चाहता ह� ं िक इसम� 

ह�त�ेप करके िवकास के काम को चलाया जाए और जन �ितिनिधय� को उिचत अिधकार िदए 

जाए ं। ध�यवाद । 

�ी रिव�दर कुशवाहा (सलेमपुर): माननीय सभापित महोदय, आपने मझुे शू�य काल म� बोलने का 

अवसर िदया, इसके िलए म� आपके �ित आभार �कट करता ह�ं । 

 महोदय, मेरे संसदीय िनवा�चन �े� सलेमपरु के िसक�दरपरु िवधानसभा म� 106 एकड़ म� 

िनमा�णाधीन �पोट्�स कॉलेज, जो दशे के पूव� �धानमं�ी च��शेखर जी के नाम पर है, यह पूवा�चल 

म� खेल �ाउ�ड के �प म� सबसे बड़ा मैदान है, जो िसक�दरपरु तहसील बिलया के पूर �ाम म� 

ि�थत है । यहां रा�य सरकार के �ारा बाउ��ी वाल का काय� पूण� करा िदया गया है ।  

महोदय, आज पूर े देश म� ‘खेलो इिंडया’ के अतंग�त गांव-देहात, छोटे शहर� म� �पोट्�स 

कॉलेज िवकिसत िकए जा रहे ह� । इसके प�रणाम�व�प देश के गांव-दहेात से िनकलकर यवुा 

िखलाड़ी देश का नाम उंचा कर रहे है । वे देश के िलए मैडल जीत रहे है ।  

महोदय, खेल� म� गांव के यवुा िखलािड़य� क� भागीदारी बढ़ाने के साथ मेर ेससंदीय �े� के 

�ितभाशाली यवुाओ ंको देश के िलए खलेने का मौका िमले, इसके िलए उपरो� भूिम पर ‘खेलो 

इंिडया’ के अ�तग�त िसथंेिटक एथलेिट�स �ैक, बह��ेशीय हॉल, तरण ताल, फुटबॉल �ाउंड, 

ि�केट �ाउंड आिद का िनमा�ण िकया जाना अित आव�यक ह ै। 

महोदय, म� आपके मा�यम से माननीय खेल म�ंी जी से मांग करता ह� ंिक मेर ेसंसदीय �े� 

सलेमपरु के िसक�दरपरु तहसील के अ�तग�त च��शेखर �पोट्�स कॉलेज, पूर, बिलया म� ‘खेलो 

इंिडया ’�ो�ाम के तहत आधिुनक खले ससंाधन� से िवकिसत करने क� कृपा कर�  ।  हमार ेमाननीय 

�धानमं�ी जी का सपना है िक देश क� यवुा शि� को खेल� क� ओर उ�मखु कर उ�ह� का उ�कृ� 
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िखलाड़ी  बनाया जाये, तािक वे रा��ीय, अतंरा���ीय और वैि�क �ित�पधा�ओ ंम� देश का नाम 

रोशन कर सक�  । 

�ीमती िचंता अनरुाधा (अमलापुरम): सर, आं� �देश िवधान सभा ने ए.पी. िदशा िवधेयक, 

2019 को पा�रत िकया है । यह िवधयेक एक ऐितहािसक कानून है, िजसका उ�े�य सात िदन� के 

भीतर जांच पूरी करना और मिहलाओ ंऔर ब�च� के िखलाफ यौन अपराध� का 14 िदन� के भीतर 

परी�ण करना है । ऐसे मामल� म� िवधेयक �व�रत �याय और कड़ी सजा के िलए िवशेष अदालत� 

क� �थापना का भी �ावधान करता है ।  

  आं� �देश रा�य ने 18 आईएसओ �मािणत िदशा मिहला पिुलस �टेशन� के सदंभ� म� एक 

स�म ढांचे क� �थापना के िलए सि�य कार�वाई क� है । पीिड़त� के मनो-सामािजक क�याण पर 

�यान क� ि�त करने के िलए 700 पिुलस �टेशन� म� मिहला हे�प डे�क क� �थापना, 13 वन �टॉप 

स�टर, 12 नािमत मिहला अदालत� और 9 िवशेष पॉ�सो अदालत� क� �थापना क� गई है । 

काया��वयन क� िनगरानी के िलए दो-दो आईएएस और आईपीएस अिधकारी िवशेष �प से तैनात 

ह� । िदशा ऐप सकंट म� मिहलाओ ं के िलए आपातकालीन �िति�या �णाली का �यापक �प से 

19.83 लाख डाउनलोड के साथ उपयोग िकया गया है । चूंिक आपरािधक कानून, आपरािधक 

�ि�या और �शासन समवत� सूची का िवषय है, इसिलए रा�य सरकार �ारा इस तरह के 

मह�वपूण� ह�त�ेप रा��पित के िवचार और सहमित के अधीन ह� । मामला गहृ म�ंालय को भेजा 

गया है, िजसने इसे आगे परामश� के िलए मिहला एव ंबाल िवकास म�ंालय को भेज िदया है । चूंिक 

यह मिहला एव ंबाल िवकास मं�ालय क� अपनी िसफा�रश� के साथ वापस आ गया है । इसिलए, म� 

गहृ म�ंी से आं� �देश म� एक मजबूत और �भावी �याय िवतरण �णाली के िनमा�ण के िलए मामले 

म� तेजी लाने का आ�ह करती ह� ँ। 
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SHRI VE. VAITHILINGAM (PUDUCHERRY): Hon Chairman Sir, Vanakkam. 

Fishermen villages in the coastal areas of Puducherry are affected very much 

due to sea erosion. This sea erosion has caused damage to the urban and 

rural areas. Even the villages in the Karaikkal area are also affected. 

Particularly the villages in the northern part of Puducherry are affected due to 

Mandous cyclone which hit a week ago. Pillaichavady, Chinna Kalapet, Periya 

Kalapet, and Ganapathi Chettikulam are the areas which are severely affected. 

The livelihood of most of the fishermen has been taken away due to sea 

erosion. Fishing boats and houses of fishermen were severely damaged. We 

should protect the lives of our fishermen living in the coastal areas. This 

protection should be a permanent and long-lasting one. I urge upon the Union 

Government to take necessary steps and proactive measures to stop sea 

erosion and protect the lives and property of fishermen living in the coastal 

areas of Puducherry. Thank you. 

SHRI THOMAS CHAZHIKADAN (KOTTAYAM): Sir, through this submission, I 

wish to bring to the notice of the hon. Minister of Civil Aviation the plight of the 

domestic air passengers at various airports in Kerala. The air tickets of the 

domestic flights have become very costly in various cities of Kerala, and also in 

Delhi. The airline companies are exploiting the situation. The domestic air 

tickets have become a costly affair and the fare has gone up to Rs. 25,000 

now. Also, tickets are not available for various routes. Due to special 

                                                             
 English translation of the speech originally delivered in Tamil. 
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circumstances, even if we book the air tickets months before, the fare is three 

to four times the normal fare. Full fare is being charges on the children as well. 

The airports are jampacked with passengers.  

Train tickets are also not available. Hence, a lot of people including 

students are preferring to travel by air. The Malayala Manorama, the most 

circulated Malayalam newspaper, has been writing about the plight of the 

passengers for the last three days. I would request the hon. Minister to 

intervene in this matter and give directions to the airline companies not to 

exploit the passengers like this. It is the festive season. People from all over 

India are coming to Kerala for celebrating Christmas. 

So, something has to be done. I heard that day before yesterday the 

hon. Minister of Civil Aviation himself went to Delhi airport to see the situation 

personally. Sir, this is a very difficult situation. I would request the hon. Minister 

to intervene in this matter and give directions to the airline companies to start 

more services and to reduce fares to a reasonable level. Thank you. 

डॉ. ढालिसंह िबसेन (बालाघाट):  सभापित महोदय, आपने मझेु अवसर िदया, इसके िलए म� 

आपको ध�यवाद देता ह�ं । जैसा िक आपको �ात है िक इस समय पूरे देश म� धान क� फसल के 

बाद धान क� कटाई म� मजदूर� क� बह�त िद�कत आ रही है । मजदूर नह� िमलने से िकसान� को 

हाव�ि�टंग कराना पड़ता है । हाव��टर क� कटाई होने से हमारा बह�त सारा धान का मैटे�रयल रह 

जाता है, िजसको हम पराली कहते ह� । इसके कारण िकसान को उसक� फसल क� अगली तैयारी 

करने के िलए उसे जलाना बड़ा सरल साधन लगता है । इस कारण से वह पूरी पराली को जलाता 

है । इससे हमारी मदृा खराब होती है और पया�वरण भी खराब होता है । आप देख भी रहे ह� िक 

िद�ली के आसपास घना कोहरा जैसा वातावरण बनता है ।  
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सभापित महोदय, म� आपके मा�यम से यह कहना चाहता ह�ं िक जो हमार ेहाव�ि�टंग करने 

वाले िकसान ह� और जो हाव��टर मशीन के ऑनर ह�, वे हाव�ि�टंग के समय पर बंडंिलंग और भूसा 

बनाने का काम कर�, चाहे गेह�ं का हो या धान का हो । इससे जो अवशेष जलाने का काम होता है, 

वह बंद हो जाएगा । हम� इससे जैिवक खाद बनाने के िलए भूसा िमलेगा, पशओु ंके िलए भूसे क� 

उपल�धता होगी । इसका तीसरा लाभ यह होगा िक यिद िकसान या हाव��टर करने वाले हाव�ि�टंग 

मशीन के मािलक को उसका िव�य करना होगा तो वह उसे इथेनॉल वगैरह बनाकर, बेचकर रािश 

अिज�त कर सकता है ।  

 महोदय, हाव��टर क� मा�ा इस समय बह�त बढ़ रही है । िकसान बह�त �यादा हाव��टर लेना 

चाहते ह�, पर उनको उतनी सं�या म� सि�सडी नह� िमल रही है या सरकार उनको उतने �करण 

बनाकर नह� दे रही है । हर एक रा�य� म� �यादा से �यादा हाव��टर खरीदे जाने के िलए सि�सडी 

िमले और �यादा से �यादा लोग� के �करण बन�, तािक भूसा जलाने और पराली जलाने का काम 

बंद हो सके, पया�वरण क� सरु�ा हो सके और मदृा भी जैिवक बन सके । इस ओर �यान आकिष�त 

करने के िलए म�ने इस िवषय को रखा है । 

�ी संजय सेठ (राँची): सभापित महोदय, झारखडं हमेशा गौ त�कर� के िनशाने पर रहा है । इधर 

हाल के वष� म� गौ त�कर� के हौसले परवान चढ़े ह� । इनके हौसले इस कदर बढ़ गए िक कुछ माह 

पूव� एक मिहला दरोगा स�ंया टो�पो क� कुचलकर ह�या कर दी गई । गौ त�कर एक बड़ा िसंडीकेट 

है । यह देश भर म� ही काम नह� कर रहा ह,ै बि�क अतंरा���ीय �तर पर एक अपराध बन चकुा है । 

इसके तार अतंरा���ीय �तर पर जड़ेु ह� ।  

अभी 5-6 िदन पहले झारखडं के मु�य मं�ी ने एक आदेश िदया िक पश ुत�कर� पर पुिलस 

अब कोई कार�वाई नह� करेगी । जो त�कर जानवर ले जाते ह�, पिुलस उनको रोकेगी नह� । यह 

आदेश गौ त�कर� का मनोबल और हौसला बढ़ाने वाला है । हम गाय को पूजते ह� । गाय हमारी मां 

है । यह धािम�क आधार तो है ही, बि�क वै�ािनक आधार भी है । हमारी हर धािम�क मा�यताओ ंके 

पीछे वै�ािनक आधार होता है । यही वजह है िक हम गाय को मां पकुारते ह� । 
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यह दभुा��य है िक तिु�करण म� आकंठ डूबी झारखडं क� यूपीए सरकार गाय क� त�करी 

करने वाल� के हौसले बढ़ाने का काम कर रही है । अब झारखडं के गौ त�कर गाय� को पि�म 

बंगाल और सथंाल के रा�ते बां� लादेश भेज रहे ह� । हाल ही म� �ितबंिधत पीएफआई का समथ�न भी 

गौ त�कर� को रहा है ।  

महोदय, मेरा सरकार से आ�ह है िक गौ त�करी को रा��ीय अपराध घोिषत िकया जाए 

और इसके िलए कठोर कानून बनाये जाय� । यिद हमने समय रहते कठोर कदम नह� उठाये, तो हम 

भगवान कृ�ण के देश म� गौ संकट म� ह�गे और हमारी पीिढ़यां हम� माफ नह� कर�गी । म� सदन से 

आ�ह करना चाहता ह�ं िक म�ुय मं�ी का जो आदेश है िक अब पिुलस कार�वाई नह� करगेी, सदन 

उसक� भ�स�ना कर े। 

�ी कनकमल कटारा (बासंवाड़ा): सभापित जी, म� आपका आभारी ह�ं िक आपने मझुे शू�य काल 

म� अपनी बात रखने का मौका िदया । मेरा संसदीय िनवा�चन �े� बांसवाड़ा डंूगरपरु आिदवासी 

बाह��य �े� है । यहां पर लाख� क� आबादी िनवास करती है ।  

उनम� से अिधकतर प�रवार� के पास खदु का अपना घर नह� है और वे क�चे या टूटू-फूटे 

घर म� ही अपना गजुर बसर करने के िलए मजबूर ह� । ऐसे प�रवार� को प�का आवास उपल�ध 

कराने के िलए के�� सरकार क� ओर से �धानमं�ी आवास योजना सचंािलत है ।  

 म� माननीय �धानम�ंी जी का बह�त-बह�त आभारी ह�ं िक उ�ह�ने मेर ेजनजातीय बाह��य �े� 

का �यान रखा और गरीब आिदवािसय� को �धानमं�ी आवास योजना के अतंग�त आवास उपल�ध 

कराया है । िक�त ु राज�थान सरकार क� लापरवाही व ऑनलाइन पोट�ल बदं होने के कारण 

�धानमं�ी आवास योजना के िलए पा�ता रखने वाले बह�त सारे प�रवार अभी भी आवेदन नह� कर 

पा रहे ह� और योजना से विंचत ह� ।  

इस बीच रा�य सरकार �ारा दो बार ऑफ लाइन आवेदन िकए गए थे, लेिकन उसका 

स�यापन अभी तक नह� हो पाया है । अगर इसी तरह धीमी गित से यह काय� चलता रहा तो वष� 

2024 तक भारत सरकार �ारा रखे गए ल�य हािसल नह� हो पाएगें ।  
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 म� सदन के मा�यम से माननीय �ामीण िवकास मं�ी जी से अनरुोध करता ह� ं िक उपरो� 

िवषय पर राज�थान सरकार को �धानमं�ी आवास योजना के काय� म� तेजी लाने व पोट�ल को 

दोबारा श�ु करने का िनद�श िदया जाए तािक पा�ता रखने वाले गरीब प�रवार� को ज�द से ज�द 

आवास उपल�ध हो सके । बह�त-बह�त ध�यवाद ।   

कंुवर दािनश अली (अमरोहा): सभापित महोदय, आपने मुझे एक बह�त ही मह�वपूण� म�ुा उठाने 

का मौका िदया, इसके िलए आपका ध�यवाद । देश क� जानकारी म� है िक िकस तरीके से देश म� 

लगातार रपे क� घटनाए ंबढ़ रही ह� । यह िकसी भी रा�य का मामला हो, चाहे उ�र �देश म� उ�नाव 

रहा हो, हाथरस हो या उ�राखडं म� �रजॉट�  के अदंर क� घटना सभी के सामने है, कठुआ का 

मामला हो या गजुरात म� िबलिकस बानो क� ब�ची के साथ रपे का मामला हो ।  

 ऐसे अपराध करने वाले लोग� के हौसले लगातार बढ़ते जा रहे ह� । उसक� वजह है, �य�िक 

उनको सही सजा नह� होती । अगर िकसी केस म� सजा हो भी जाती है तो �टेट गवन�म�ट रिेमशन 

पॉिलसी के तहत जो लाइफ इि��जनम�ट  होता है, उसम� उसको छोड़ दतेी है । िपछले िदन� 

गजुरात के अदंर का यह मामला आया, जो केस पूरी दिुनया म� हाई लाइटेड था, िबलिकस बानो क� 

ब�ची का रपे के साथ मड�र ह�आ, लेिकन उन अपरािधय� को यह कहकर छोड़ िदया गया िक इनका 

आचरण बह�त अ�छा था । जब वे जेल से बाहर िनकले तो उनका �वागत िकया गया । … 

(�यवधान) 

मेरी के�� सरकार से मांग है िक रिेमशन के �ावधान को के�� सरकार िव�ा कर ेऔर ऐसे 

लोग� को लाइफ इि��जनम�ट होना चािहए ।   

  

 اہم بہت ایک مجھے نے اپٓ  صاحب، چیرمین محترم):   امروہہ( علی دانش کنور

 جانکاری کی ملک شکریہ۔ بہت کا اپٓ لئے کے اس دیا موقع کا اٹُھانے مُدعہ

 یہ ہیں۔ رہے جا بڑھتے واقعات کے ریپ میں ملک سے طرح کس کہ ہے میں

 ہو، معاملہ کا انُّاوُ  میں پردیش اتُر چاہے ہو، معاملہ کا ریاست بھی کسی

 ہے، سامنے کے سب گھٹنا کی اندر کے ریزورٹ میں اتراکھنڈ یا ہو ہاتھرس
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 معاملہ کا ریپ ساتھ کے بچی کی  بانوں بلقیس میں گجرات یا ہو معاملہ کا کٹھوا

  ہو۔

 رہے جا بڑھتے لگاتار حوصلے کے لوگوں والے کرنے جرائم ایسے  

 کیس کسی اگر ہے۔ ہوتی نہیں سزا سہی کو ان کیونکہ ہے وجہ کی اس ہیں۔

 جو تحت کے پالیسی ریمیشن گورنمنٹ اسٹیٹ تو ہے جاتی بھی ہو سزا میں

 کے گجرات دنوں پچھلے ہے۔ دیتی چھوڑ کو اس میں اس ہے، ہوتی قید عمر

 کا بچّی کی بانوں بلقیس تھا۔ ہائلائٹڈ میں دنیا پوری کیس جو ایٓا، معاملہ یہ اندر

 کا ان کہ گیا دیا چھوڑ کر کہہ یہ کو اپرادھیوں ان لیکن ہوا، مرڈر ساتھ کے ریپ

 گیا کیا سواگت انکا تو نکلے باہر سے جیل وه جب تھا۔ اچھا بہت اچٓرن

 )مداخلت(

 کو پراوُدھان کے ریمیشن کہ ہے مانگ سے سرکار مرکزی میری  

     چاہئیے۔ ہونی قید کوعمر لوگوں ایسے اور کرے وِدڑا سرکار مرکزی

 .. شکریہ

  
HON. CHAIRPERSON : Hon. Members, please confine your matter to one 

minute.   

… (Interruptions) 

SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): Thank you, Sir.  

Yesterday night around 7 p.m., the Telangana Police entered into the 

Telangana Congress war room in Hyderabad. … (Interruptions) In this office, 

around 300 volunteers and professionals work to promote liberal ideas and 

work for all in Telangana.  Under the direct instruction from the Telangana’s IT 

Minister, who is acting as the Chief Minister also, the police entered into the 

Congress office and misbehaved with the women volunteers and broke the 

gates and smashed the televisions sets and cameras.  Around 250 policemen 

took 50 computers, broke the server room and took the hard disk which had 
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valuable data.  They took five of our IIM and IIT passed out professionals, late 

night.  Hearing the news, Congress senior leaders Mohammed Ali 

Shabbir, Mallu Ravi and Eravathri Anil came.  They were also arrested and 

manhandled.  There is no notice; there is no search warrant.  Under Section 

41A of CrPC, it is a complete violation of the Supreme Court Judgement in 

D.K. Basu case. … (Interruptions) We are hearing that it is for one Facebook 

post. 

 Through you, Sir, I would like to request the hon. Home Minister to ask 

for a report from the hon. Governor… (Interruptions) 

डॉ. शफ�कुर�हमान बक�  (स�भल): सभापित जी, मझेु अफसोस है िक स��ल गवन�म�ट ने तय िकया 

है िक मौलाना आजाद नेशनल फैलोिशप आइंदा अकिलयती तबके को न दी जाए । इससे मिु�लम 

तबके के तलबा को बह�त बड़ा नकुसान होगा, वे आला तालीम म� बह�त पीछे रह जाएगें । चूंिक देश 

म� मुि�लम गरीब और बेरोजगार �यादा ह�, वे कैसे इस कमी को पूरा कर�गे, जबिक मौलाना आजाद 

नेशनल फैलोिशप यूपीए सरकार ने स�चर कमेटी के फैसले के मतुािबक लागू क� थी तािक 

अकिलयती तबके के तलबा आला तालीम हािसल कर सक�  और तालीम के मैदान म� आगे बढ़  

सक�  । 

 आज पूर े देश म� अकिलयती तबके के तलबा हंगामा कर रहे ह� िक स��ल गवन�म�ट इसे 

फौरन वापस ले वरना हम अपने हक वापस लेने के िलए हर कुबा�नी द�गे । मेरी स��ल गवन�म�ट से 

परुजोर यही गजुा�रश है । 

 افسوس مجھے  صاحب، چیرمین محترم) :  سنبھل( برق الرحمٰن شفیق ڈاکٹر

 اقلیتی ائٓنده  فیلوشِپ نیشنل ازٓاد مولانا کہ ہے کیا طے نے سرکار مرکزی کہ ہے

 نقصان بہت کو طلباء کے طبقے اقلیتی مسلم سے اس جائے۔ دی نہیں کو طبقے

 مسلم میں ملک چونکہ گے۔ جائیں ره پیچھے بہت میں تعلیم اعلیٰ  وه ہوگا،

 جبکہ گے۔ کریں پورا کو کمی اس کیسے وه ہیں، زیاده روزگار بے اور غریب
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 کے فیصلے کے کمیٹی سچّر نے سرکار یو۔پی۔اے۔ فیلوشِپ نیشنل ازٓاد مولانا

 اور سکیں کر حاصل تعلیم اعلیٰ  طلباء کے طبقہ اقلیتی تاکہ تھی کی لاگو مطابق

 سکیں۔ بڑھ اگٓے میں میدان کے تعلیم

 مرکزی کہ ہیں رہے کر ہنگامہ طلباء کے طبقہ اقلیتی میں ملک پورے اجٓ  

 قربانی ہر لئے کے لینے واپس حق اپنے ہم ورنہ لے واپس فوراً  اسے سرکار

  ہے۔ گُزارش یہی پرزور سے  سرکار مرکزی میری گے۔ دیں

 )شکریہ(                        

 
�ीमती अपरािजता सारगंी (भुवन�ेर): माननीय सभापित जी, आज म� ओिडशा रा�य के िमनरल 

माइिनंग सै�टर म� खिनज खनन �े� म� हो रही �यापक अिनयिमतता क� तरफ आपका �यान 

आकिष�त करना चाहती ह�ं । 

 ओिडशा रा�य म� आिथ�क वष� 2020-21 म� बह�त सार ेआयरन ओस� माइ�स नीलाम क� 

गई ं । यह बह�त आ�य� क� बात है िक तरुतं ही आिथ�क वष� 2020-21 से नए नीलामधा�रय� ने 

खनन िकए गए आयरन ओर म� लो �ेड आयरन ओर का बह�त �यादा उ�पादन िदखाना श�ु कर 

िदया । म� एक उदाहरण दनेा चाह�ंगी, हम जानते ह� िक 55 �ितशत फेरस कंट�ट वाले आयरन ओर 

से कम वाले आयरन ओर का लो �ेड आयरन ओर बोलते ह� । आिथ�क वष� 2019-20 म� माइन 

नीलाम होने से पहले लो �ेड आयरन ओर का �ितशत िसफ�  0.9 परस�ट था ।  

HON. CHAIRPERSON: Please confine yourself to the demand. 

… (Interruptions) 

�ीमती अपरािजता सारगंी : आ�य� क� बात है िक नीलामी के बाद आिथ�क वष� 2020-21 म� यह 

बढ़कर 27.3 परस�ट हो गया ।  

HON. CHAIRPERSON: What is your demand? 

… (Interruptions) 
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�ीमती अपरािजता सारगंी : अ�ैल, मई 2022 म� यह �ितशत 42.3 �ितशत और 58.9 �ितशत 

हो गया । जो माइ�स 30-40 वष� से हाई �ेड आयरन ओर देती थ�, अचानक नीलामी के बाद लो 

�ेड कैसे हो गई?ं … (�यवधान) 

SHRI MADDILA GURUMOORTHY (TIRUPATI): Sir, Dugarajapatnam, 

Raviguntapalem, Nidigurthi, Pudirayadoruvy, and Mulapadava are panchayats 

of Vakadu Mandal, and Buradagali Kothapalem, Yellore and Kummaripalem 

are panchayats of Chittamur Mandal.  They all come under the eco-sensitive 

zone.  Villagers in these areas face several challenges for their existence, 

majorly due to poor road connectivity, which distance them from developed 

areas. 

 I would request, through you, Sir, the hon. Minister of Environment, 

Forests and Climate Change to initiate necessary action to permit laying of a 

permanent road which would provide connectivity to the villages of these 

areas. 

�ी तीरथ िसहं रावत (गढ़वाल): माननीय सभापित, म� आपका ध�यवाद करना चाहता ह�ं िक 

आपने मझेु िवशेष मह�व के िवषय पर बोलने का अवसर िदया ।  

 म� आपके मा�यम से उ�राखंड �देश क� लोक भाषाए ं जैसे गढ़वाली, कुमाउंनी एव ं

जोनसारी को सवैंधािनक दजा� दनेे के सबंंध म� सदन एव ंसरकार का �यान िदलाना चाहता ह�ं । 

उ�राखडं �देश देव� क� भूिम है । यहां लोग सरल एव ंआ�थावादी ह� । यहां क� रमणीकता एव ं

स�दय�ता िकसी से िछपी नह� है । यहां पर तीथ� �थल� के साथ पय�टन �थल भी ह� । �देश क� 

स�दय�ता िजस �कार है, उसी �कार यहां क� लोक भाषाए ंसुदंर एवं लोकि�य ह� । िजस �कार 

अ�य �देश� क� �चिलत लोक भाषाओ,ं जैसे पजंाबी, गजुराती, बंगाली, क�नड़, तेलगूु, मराठी, 

मलयालम आिद को संिवधान क� आठव� अनसूुची म� सि�मिलत िकया गया है, उसी �कार 
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उ�राखडं �देश क� गढ़वाली, कुमाउंनी एव ंजोनसारी तीन� लोक भाषाओ ंको संवैधािनक दजा� 

िदया जाए । 

�ी मनीष ितवारी (आनदंपुर सािहब): सभापित महोदय, आपका बह�त-बह�त ध�यवाद । वष� 

1950 से लेकर वष� 1967 तक जब-जब चीन के साथ तनाव बढ़ा इस सदन म� भारत-चीन �र�त� 

को लेकर हर बार बह�त �यापक बहस ह�ई ।  

वष� 1962 म� जब चीन का य�ु चल रहा था तो इसी सदन म� 8 नव�बर, 1962 से 15 

नव�बर, 1962 तक बह�त �यापक बहस ह�ई थी । 165 सद�य� ने उस बहस म� भाग िलया था ।  

 सभापित महोदय, यह दभुा� �यपूण� बात है िक िसत�बर, 2020 से लेकर आज तक यह 

ससंद का छठा स� है और एक बार भी चीन के ऊपर और भारत-चीन �र�त� के ऊपर तथा हमार े

सरहद पर जो प�रि�थित है, उसके ऊपर एक बार भी चचा� नह� ह�ई । कोई सरकार के ऊपर 

दोषारोपण नह� करना चाहता है । प�रि�थितयां सवेंदनशील है । … (�यवधान) 

SHRIMATI SATABDI ROY (BANERJEE) (BIRBHUM): Thank you respected 

Chairman Sir for allowing me to speak in Bengali today in Zero Hour. I wish to 

place some demands before the Railway Minister for my Birbhum Lok Sabha 

constituency. I have raised these issues earlier also. One demand is for the rail 

overbridge at Sainthia junction. The work of Siuri overbridge has started in the 

year 2019 but still the work is being stalled time and again, the reason of which 

I want to know. I want that the work be resumed again. Some trains had 

stopped plying during the Covid times- I demand that those trains should be 

started once again; like Siuri-Howrah Express, Bardhaman – Malda Town 

Passenger, Howrah – Rajgir Fast Passenger, Sealdah- Varanasi Express. 

                                                             
 English translation of the speech originally delivered in Bengali. 
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Doubling of line and electrification have been done, so if in the Asansol division 

one Bardhaman - Andal Memo train can be introduced for Sainthia, it would be 

great. 

 
DR. AMAR SINGH (FATEHGARH SAHIB): Thank you, Hon. Chairman Sir.  

Today, I want to raise the issue of RoBs and railway underpasses needed in 

my constituency Fatehgarh Sahib.  Doraha is between Ropar and Ludhiana 

highway.  Bassi Banhana town is divided at four places.  And Tandhari Kalan 

or Tandari Khurd is another place which is being divided.  

The Hon. Minister Sir is here.  Let me request that Punjab Government 

has no money. 

HON. CHAIRPERSON: Hon. Member, what is your demand? Please put forth 

your demand. 

DR. AMAR SINGH: Dr. Amar Singh(Fatehgarh Sahib): Sir, it is my request that 

the Central Government or the Railway  Ministry should get the RoBs and 

under bridges constructed at these places as this is the need of the hour.  

State Government should not be asked to get these constructed. 

HON. CHAIRPERSON: Shri Rajiv Pratap Rudy Ji. 

Hon. Members, please confine to your demands. 

 

 

                                                             
 English translation of the speech originally delivered in Punjabi. 
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�ी राजीव �ताप �डी (सारण): ध�यवाद सभापित महोदय । हम लोग� ने भारत और दिुनया म� 

पय�टन देखा है, लेिकन मौत का पय�टन नह� देखा ह,ै जो हमार े �े� म� कल से श�ु ह�आ है । म� 

िबहार म� छपरा से ह� ं । िबहार म� शराबबंदी है । शराबबंदी से मझेु काई आपि� नह� है । लेिकन, 

शराबबंदी के कारण अगर मौत होती है और अवैध �यापार होता है तो यह हमार े िलए िचंता का 

िवषय है । नीितगत सरकार� िनण�य लेती ह� । आजकल लोग शाम म� व�ड� कप का �कोर देखते ह�, 

लेिकन म� कल शाम से अपनी कांि�टट्यूएसंी का �कोर दखे रहा ह� ं िक िकतने लोग मरे ह� । तीन, 

चार, पांच, छ:, आठ, दस, बारह और अभी स�कड़� लोग मौत से जझु रहे ह� । उनक� आखँ� क� 

रोशनी जा रही है । आिखर यह कहां का �याय है? मरने वाले सभी िबहार म� छपरा के गरीब लोग ह� 

। यहां हमार ेिम� सी�ीवाल साहब बैठे ह�ए ह� । हम दोन� का �े� एक है । … (�यवधान) 

HON. CHAIRPERSON: What is your demand, Rudy Ji ? 

�ी राजीव �ताप �डी: सभापित महोदय, मेरी मांग �या होगी? अभी पूरे िबहार म� मौत का 

माहौल   है । मांग �या करनी है? आज गजुरात म� शराबबंदी है, लेिकन वहां एक भी मौत नह� होती 

है, �य�िक वहा ंसरकार क� नीित ठीक है । हमार ेयहा ंमौत होती है । … (�यवधान) 

13.00hrs 
SHRI C.N. ANNADURAI (TIRUVANNAMALAI): I would like to draw the 

attention of hon. Minister of Health and Family Welfare to the increasing 

incidences of cancer cases. Approximately 35 lakh cases are there in the 

country. In addition to this, 13.5 lakh new cases are found each year and 

seven lakh patients die due to cancer each year. The Government should 

ensure effective implementation of National Programme for Prevention and 

Control of Cancer, Diabetes, Cardiovascular Diseases and Stroke under the 

hub and spoke model. The Government must make efforts for accessible and 

affordable cancer treatment. The Government must allocate adequate fund to 
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the Cancer Institute, Adyar to transform the institute with world class 

infrastructure.  

SHRI KALYAN BANERJEE (SREERAMPUR): Sir, the Central Government 

dues to the State Government till 31st July, 2022 are Rs. 1,00,968.44 crore.  

 Sir, on the ground of MNREGA, it is Rs. 6561 crore and there are 

various things such as PMAY(G), PMGSY, Samagra Shiksha Mission, Mid-day 

meal, Swach Bharat Mission, Exchange of enclaves, BRGF, food subsidy, 

Ghatal Master Plan for drainage and flood management, funds for Bulbul 

cyclone damage, SDRF dues for Amphan super cyclone, and SDRF dues for 

Yass cyclone. Our hon. Chief Chief Minister has written to the hon. Prime 

Minister.  

 Sir, through you, I would request the hon. Prime Minister to look into the 

matter and deal with the matter which was raised by the hon. Chief Minister of 

our State and release the due funds of Rs. 1,00,968.44 crore immediately.   

SHRI P. RAVINDHRANATH (THENI): Sir, Jallikattu is an ancient bull taming 

sport in Tamil Nadu, the most prominent event of which is conducted in 

Alaganallur, Avaniyapuram, Palamedu, Ayyampatti and Pallavarayanpatti in 

my Theni Parliamentary Constituency.   

The ancient Jallikattu festival was banned due to the reason/actions 

taken by the last UPA Government. Huge protests have also happened in 

Chennai.  Jallikattu can happen only with the support of our hon. Prime 

Minister Shri Narendra Modi Ji with the steps taken by the former Chief 

Minister of Tamil Nadu Thiru O. Panneerselvam. 
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Sir, the promotion of Jallikattu will simultaneously open up avenues for 

supplementary income for the local villagers who breed the bulls. Sir, I hence 

wish to request the Government to allocate special funds through the Ministry 

of Tourism and Culture to promote our nation’s ancient cultural heritage of 

Jallikattu and declare Jallikattu as a national festival under the culture 

category.   

�ी हनुमान बेनीवाल (नागौर) : सभापित महोदय, म� पूर ेदेश और इस सदन का �यान एक िवषय 

क� ओर आकिष�त करना चाह�ंगा । छः िदन पहले जोधपरु िजले के शेरगढ़ �े� के भुगंरा गांव म� 

राजपूत समाज के एक प�रवार के शादी समारोह के दौरान िसल�डर �ला�ट होने क� वजह से वहां 

करीब 24 मौत� हो गई  । 29 लोग अ�पताल म� भत� ह�, िजनम� से 18 लोग आईसीयू म� ह� । वहा ं

�देश के मु�यमं�ी जाते ह� और 2-2 लाख �पये क� घोषणा करते ह� ।…(�यवधान) 

माननीय सभापित : आप िसफ�  अपनी िडमांड रिखए । 

�ी हनुमान बेनीवाल : महोदय, वहां िद�ली से जो मं�ी जाते ह�…(�यवधान) मेरा िनवदेन है िक 

उन प�रवार� को आिथ�क पैकेज िदया जाए । जो कैिबनेट मं�ी ह�, वे वहां घोषणा करके आए थे िक 

हम आपको आिथ�क पैकेज िदलाएगें । पूरा देश उस प�रवार के साथ खड़ा है । यह �दय िवदारक 

घटना है । आिथ�क पैकेज क� घोषणा…(�यवधान)  

SHRI SANTOKH SINGH CHAUDHARY (JALANDHAR): Thank you, Hon. 

Chairman Sir.  

Farmers are the providers of foodgrains of our country.  Farmers held a 

long protest a few years ago at the Delhi border.  Sanyukt Kisan Morcha was 

the organization spearheading the movement. 

                                                             
 English translation of the speech originally delivered in Punjabi. 
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Hon. Chairman: What is your demand? 

*SHRI SANTOKH SINGH CHAUDHARY: On 11th December, 2021, the 

farmers withdrew their agitation at the assurance of Central Government.  But, 

Sir, their major demands like MSP as per Swaminathan Commission are yet to 

be granted to farmers. Even their loans were not waived off. 

SHRI BALUBHAU ALIAS SURESH NARAYAN DHANORKAR 

(CHANDRAPUR): Respected Sir, in the second week of October, 2022, in the 

visit of three days to Chandrapur tour hon. Petroleum Minister Shri Hardeep 

Singh Puri Ji announced a refinery for Chandrapur. This is a welcome step and 

this also gives opportunities for at least 30000 jobs and opportunities for at 

least establishment of 2000 MSME industries in my constituency.   

�ीमती नविनत रिव राणा (अमरावती): सभापित महोदय, बह�त-बह�त ध�यवाद । महारा�� के 

सोलापरु िजले म� एक ऐसी घटना ह�ई है, जो िह�द ुसं�कृित पर दाग लगाने जैसी है । एक �यि� ने 

दो मिहलाओ ंके साथ एक ही मंडप म� शादी क� है । आईपीसी क� धारा 494 है, धारा 495 है, 

लेिकन ऐसा कोई िनयम-कायदा नह� बना है िक एक ही मंडप म� एक ही �यि� दो मिहलाओ ंके 

साथ शादी कर ले । इसके िलए कोई न कोई िनयम-कायदा बनाना चािहए और िज�ह�ने ऐसा िकया 

है, उ�ह� दिंडत करना चािहए । इसके मा�यम से हमारी स�ंकृित को और हमार ेयवुाओ ंको बह�त 

बड़ा ध�का लग रहा है । यह मामला सोशल मीिडया जैसे फेसबकु, इं�टा�ाम आिद पर वायरल 

ह�आ है । मझेु लगता है िक हमारी स�ंकृित को ऐसा ध�का नह� लगना चािहए ।  

�ी जनाद�न िसहं सी�ीवाल (महाराजगजं): सभापित जी, िबहार म� शराब क� वजह से सैकड़� 

लोग �ितिदन मर रहे ह� । आज का यह दखुद समाचार म� आपके मा�यम से पूर ेदेश और सदन को 

बताना चाहता ह� ँिक आज सारण िजले म� और मेर ेलोक सभा �े� के मशरक �खडं म� दज�न� लोग, 

चूिँक अभी 35 लोग� क� िगनती वहां पर ह�ई है । म�ने वहां का पूरा अपडेट िलया है । वहां पर 35 
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लोग मर चकेु ह� और दज�न� लोग अ�पताल म� ह� । मेरी िडमांड है िक वहां के एसपी को तरुतं 

बखा��त िकया जाए ।… (�यवधान) इस घटना का आरोप म�ुय मं�ी पर जाता है ।… (�यवधान) 

उ�ह�ने शराबबंदी भी क� है, लेिकन वहा ंपर शराब खलेुआम िमल रही है ।… (�यवधान) वहा ंके 

एसपी को तरुतं िगर�तार िकया जाना चािहए ।… (�यवधान) 

�ी रिव िकशन (गोरखपुर): सभापित महोदय, आपने मझेु शू�य काल म� बोलने के िलए मौका 

िदया, उसके िलए म� आपका आभार �य� करता ह� ँ । आज पूर ेभारत म� एक सबसे बड़ी िचंता है 

और वह यह है िक मेर े कई िम�� क� िजम म� वक� आउट करते ह�ए अचानक मौत हो गई । मेर े

कलाकार दो�त भी थे, जो िक यंग एज अडंर 30 म� थे ।  

 सभापित महोदय, म� आपके मा�यम से यह कहना चाहता ह� ँिक �वा��य मं�ालय के �ारा 

एक ऐसा जांच दल गिठत हो, जो जांच कर ेिक यंग एज म� ऐसा �य� हो रहा है? इसके अलावा िजम 

�ेनर िकस �कार का �ोटीन �रकम�ड कर रहे ह�? �या व े इललीगल �ोटी�स ह�? यह बह�त 

मह�वपूण� िवषय  है ।  

डॉ. िनिशकांत दुबे (गोड्डा): सभापित महोदय, ध�यवाद । सिंवधान म� दो आिट�क�स ह� – 341 

और 342. अभी स�ुीम कोट�  म� इस पर बह�त चचा� चल रही है । के�� सरकार ने यह कहा है िक 

शेड्यूल का�ट के जो लोग धमा�त�रत हो जाते ह�, खासकर मुसलमान और ि�ि�यन धम� म�, उनको 

�रजव�शन नह� िदया जाएगा । केवल जैन, िसख और बौ� धम�  को छोड़कर उनको �रजव�शन नह� 

िदया जाएगा । आिट�कल 342 भी वही है और उसी के आधार पर हम शेड्यूल �ाइब के लोग� को 

�रजव�शन देते ह� या सिुवधा देते ह�, लेिकन वे लोग पढ़ाई के नाम पर, िश�ा के नाम पर या �वा��य 

के नाम पर उनको बरगलाकर धमा�त�रत कर रहे ह� । यह झारख�ड, ओिडशा, छ�ीसगढ़ और नॉथ� 

ई�ट म� बड़े पैमाने पर हो रहा है । मेरा आपसे आ�ह है िक आिट�कल 341 और 342 एक ही है । 

स�ुीम कोट�  म� के�� सरकार ने कहा है िक हम िकसी भी क�मत पर धमा�त�रत होने वाले शेड्यूल 

का�ट को �रजव�शन नह� द�गे, उसी तरह से यह शेड्यूल �ाइब म� भी लागू होना चािहए िक जो 

धमा�त�रत होते ह�, उनको �रजव�शन नह� िमलना चािहए । 
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KUMARI RAMYA HARIDAS (ALATHUR): Sir, I would like to raise an 

important matter here.  Compensation for the victims of atrocities against SCs 

and STs of Kerala is pending.  Several victims are facing different types of 

problems and challenges. They are waiting for this compensation to survive 

but the delay in sanction is leading them to stress and hopelessness in future. 

 The State Government has not disbursed compensation to the victims of 

atrocities against SCs since 2021.  Even in Palakkad district, Rs. 50 lakh are 

pending to be distributed.  Different projects and programmes to assist SCs 

and ST communities are pending, including Vatsalyanidhi which is a project for 

girls belonging to SCs, due to lack of assistance from the Central Government.    

 So, I humbly request the Government to dispense adequate amount and 

share of the Central Government to the SC Department of Kerala for timely 

disbursement and implementation of projects.  

SHRI FRANCISCO SARDINHA (SOUTH GOA):    Sir, in my constituency, one 

road is being built in NH-7.  It is just by the side of the commercial capital of 

Goa.  It is going from Colva to Sernabatim to Varca.  ‘  

 Sir, Goa is a very heavy rainfall area.  We get, on an average, 130 units 

of rain.  We are trying to build it with big pipes.  The request or the demand of 

the people is for stilts.  So, I would like to convey it to the hon. Minister that it 

has to be on stilts. Otherwise, the crops there will get destroyed. 

डॉ. अमोल रामिसहं को�ह े(िश�र): सभापित महोदय, एक बह�त ही अहम म�ुा मेर ेचनुाव �े� से 

सबंंिधत है, जो पणेु-नािसक सेमी हाई �पीड रलेवे है । आज़ादी के बाद रोड नेटवक�  म� 16 गनुा 
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इज़ाफा ह�आ है, लेिकन रले नेटवक�  म� दो गनुा इज़ाफा भी नह� ह�आ है । माननीय रले मं�ी जी का 

जो िनर�तर �यास है, उसके िलए म� उनक� सराहना करता ह�ं ।  

 सर, इस �ोजे�ट के बार ेम� रले म�ंालय से इन-ि�ंिसपल मंजूरी जून, 2020 म� िमली थी 

और 28 अ�ैल को रले मं�ालय क� तकनीक� मंजूरी, नीित आयोग और िव� म�ंालय से मंजूरी 

िमल गई   है । इस प�रयोजना क� पूरी तैयारी हो गई है ।  िसफ�  सीसीईए के सामने िपछले छ: महीने 

से इस �ोजे�ट का डीपीआर �ज�ट होना बाक� है ।  म� माननीय रले मं�ी जी के �यान म� यह बात 

लाना चाहता ह�ं िक ज़ोनल रेलवे का जो �ोजे�ट है, ज़ोनल रलेवे के तीन �ोजे�ट्स महारा�� म� 

िपछले दस साल� से प�िडंग ह� । इसिलए पणेु-नािसक सेमी हाई �पीड रलेवे �ोजे�ट को ज�द से 

ज�द सीसीईए के सामने रखा जाए । 

LIST OF MEMBERS WHO HAVE ASSOCIATED THEMSELVES WITH THE 
ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC 
IMPORTANCE 
 

सद�य, िजनके �ारा अिवल�बनीय लोक 
मह�व के िवषय उठाये गये ।  

सद�य, िज�ह�न े उठाए गए िवषय� के 
साथ �वय ंको स�ब� िकया । 

Shri Som Parkash Shri Malook Nagar 

Shri Girish Chandra 

Shri Pratap Chandra Sarangi Shri Malook Nagar 

Shri Girish Chandra 

Shri P. P. Chaudhary 

Kunwar Pushpendra Singh 
Chandel 

Sushri Diya Kumari Shri Malook Nagar 

Shri Girish Chandra 
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Shri P. P. Chaudhary 

Kunwar Pushpendra Singh 
Chandel 

Shri D.K. Suresh Shri Malook Nagar 

Shri Girish Chandra 

Shri B. Manickam Tagore 

DR. DNV Senthilkumar S. 

Shri Dhanush M. Kumar 

Shri K. Muraleedharan Shri Malook Nagar 

Shri Girish Chandra 

Shri B. Manickam Tagore 

DR. DNV Senthilkumar S. 

Shri Dhanush M. Kumar 

Shri K. Navaskani 

Shri Shyam Singh Yadav Shri Malook Nagar 

Shri Girish Chandra 

Shri Gajanan Kirtikar Shri Malook Nagar 

Shri Girish Chandra 

Shri C. N. Annadurai DR. DNV Senthilkumar S. 

Shri G. Selvam 

Shri Dhanush M. Kumar 

Dr Dhal Singh Bisen Kunwar Pushpendra Singh 
Chandel 
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Shri P. P. Chaudhary 

Shri Uday Pratap Singh 

Shri G. Selvam 

Shri Malook Nagar 

Shri Girish Chandra 

Shri Sanjay Seth Kunwar Pushpendra Singh 
Chandel 
 
Shri P. P. Chaudhary 

 

Shri Kanakmal Katara Kunwar Pushpendra Singh 
Chandel 

Shri P. P. Chaudhary 

Shri Dushyant Singh 

Shri Malook Nagar 

Shri Girish Chandra 

Shrimati Aparajita Sarangi Kunwar Pushpendra Singh 
Chandel 

Shri Tirath Singh Rawat Kunwar Pushpendra Singh 
Chandel 

Shri Malook Nagar 

Shri Ve. Vaithilingam DR. DNV Senthilkumar S. 

Shri Dhanush M. Kumar 

Shri G. Selvam 
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Kunwar Danish Ali DR. DNV Senthilkumar S. 

Shri Malook Nagar 

Shri Girish Chandra 

Shri Thomas Chazhikadan DR. DNV Senthilkumar S. 

Shri Satyadev Pachauri Shri P. P. Chaudhary 

Kunwar Pushpendra Singh 
Chandel 

Shri Pradeep Kumar Singh Shri P. P. Chaudhary 

Shri Malook Nagar 

Kunwar Pushpendra Singh 
Chandel 

Shri Girish Chandra 

Shri Ravindra Kushawaha Shri P. P. Chaudhary 

Shri Parvesh Sahib Singh 
Verma 

Kunwar Pushpendra Singh 
Chandel 

Shrimati Chinta Anuradha Shri Malook Nagar 

Shri Girish Chandra 

Dr. Shafiqur Rahman Barq Shri Malook Nagar 

Shri Girish Chandra 

DR. DNV Senthilkumar S. 
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Shri Rajiv Pratap Rudy Shri Malook Nagar 

Kunwar Pushpendra Singh 
Chandel 

Shri Girish Chandra 

Shri Tirath Singh Rawat Shri Malook Nagar 

Shri Girish Chandra 

Shri Manish Tewari Shri Malook Nagar 

Shri Girish Chandra 

Shri B. Manickam Tagore 

Dr. Amar Singh Shri Malook Nagar 

Shri Girish Chandra 

Shri Malook Nagar Shri Girish Chandra 

Dr. Nishikant Dubey Dr. Manoj Rajoria 

Shri Girish Chandra 

Kunwar Pushpendra Singh 
Chandel 

Shri Dushyant Singh 

Shri Malook Nagar 

Shri Ravi Kishan Dr. Manoj Rajoria 

Shri Girish Chandra 

Kunwar Pushpendra Singh 
Chandel 

Shri Malook Nagar 
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Shrimati Navneet Ravi Rana 

Shri Kamlesh Paswan 

Shrimati Navneet Ravi Rana Shri Girish Chandra 

Kunwar Pushpendra Singh 
Chandel 

Shri Malook Nagar 

Shri Janardan Singh Sigriwal Kunwar Pushpendra Singh 
Chandel 

Shri Hanuman Beniwal Shri Girish Chandra 

Shri Malook Nagar 

Shri Vivek Narayan Shejwalkar Kunwar Pushpendra Singh 
Chandel 

 

HON. CHAIRPERSON: The House stands adjourned to meet again at 2.10 

p.m. 

13.11 hrs 

The Lok Sabha then adjourned till Ten Minutes past Fourteen of the 
Clock. 

 

________ 
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14.12 hrs 

The Lok Sabha then reassembled at Twelve  Minutes past Fourteen of 
the Clock. 

(Dr. (Prof.) Kirit Premjibhai Solanki in the Chair.) 

 

MATTERS UNDER RULE 377 

माननीय सभापित : िनयम-377 – �ी राजेश वमा� जी  । 

(i) Regarding utilisation of vacant defence land in Sitapur,              
Uttar Pradesh 

�ी राजेश वमा� (सीतापुर) : महोदय, मेर ेसंसदीय �े� सीतापरु (उ�र �देश) के जनपद सीतापरु 

म� सेना क� सैकड़� एकड़ भूिम खाली है, िजसम� कुछ भूिम हमार ेसीतापरु शहर के अ�दर भी आती 

है  । पड़ी ह�ई खाली भूिम के उपयोग के िलये एव ंशहर क� सीमा के अ�दर खाली भूिम को बाजार 

भाव पर जनता को देने का पूव� म� अनरुोध िकया गया था, िजस सबंंध म� र�ा मं�ालय के �ारा 

िलिखत �प म� यह जवाब िदया गया था िक ज�द ही इस खाली पड़ी ह�ई भूिम पर सेना क� 

गितिविध श�ु होगी, पर�त ुआज तक इस सबंंध मे र�ा मं�ालय के �ारा िकसी �कार क� कोई भी 

गितिविध नही ह�ई है  । अतः म� र�ा मं�ी जी से मागँ करता ह� ँ िक र�ा म�ंालय �ारा िकये गये 

िनण�य का अनपुालन कराने के िनद�श �दान करने का क� कर�  । 
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(ii) Need to sanction funds for new school building and other 
              facilities necessary for Kendriya Vidyalaya Bandarsindri, 

Kisangarh, Ajmer, Rajasthan 
 

�ी भागीरथ चौधरी (अजमरे) : महोदय, राज�थान के��ीय िव�िव�ालय के अ�तग�त के��ीय 

िव�ालय बा�दरिस�दरी, अजमेर को वष� 2017-18 म� उ�चतर अिधगम स�ंथान (HLI) �ोजे�ट 

से�टर के तहत क�ा 8 तक खोला गया था  । जहा ँवत�मान म� नामांिकत िव�ािथ�य� क� स�ंया 

420  है  । उ� िव�ालय वत�मान म� िव�िव�ालय प�रसर म� ि�थत CPWD के भवन म� अ�थायी 

�प से सचंािलत है  । इस अ�थायी िव�ालय भवन के वत�मान क�ा-क� 25-30 िव�ािथ�य� क� 

�मता वाले ह�, जबिक ��येक क�ा म� 44 से ऊपर िव�ाथ� अ�ययनरत ह�  । उ� िव�ालय म� 

लगभग 21 कम�चारी काय�रत ह�, िजनके आवास क� भी कोई �यव�था नह� है, िजसके कारण 

सम�त कािम�क जयपरु अथवा िकशनगढ़ से �ितिदन अनेक सम�याओ ंके साथ आवागमन करते ह�  

। वह� दूसरी ओर िव�ालय म� सीबीएसई तथा के.िव.एस. के िनयमानसुार क�ा-क�, क��यूटर 

क�, िव�ान �योगशाला, कला क�, सगंीत क�, काया�नुभव क�, खेलकूद िवभाग, प�ुतकालय 

भवन एवं खेल मैदान भी उपल�ध नही है, िजससे अ�यनरत िवधाथ� एवं उनके अिभभावक� म� रोष 

�या� है, जबिक उ� िव�ालय के साथ श�ु ह�ए नागौर, ितवरी (जोधपुर) एव ंपाली के के��ीय 

िव�ालय� म� अपने �वयं का भवन िनमा�ण काय� पूण� होने के साथ-साथ क�ा 12 तक �मो�नत 

होने को तैयार  ह� । अतः आप के��ीय िव�ालय बा�दरिस�दरी, िकशनगढ़ के नवीन भवन िनमा�ण 

एव ंआव�यक सिुवधाओ ंहेत ुबजट आवटंन चालू बजट 2022-23 क� िवभागीय काय� योजनाओ ंम� 

�वीकृत कराव�, साथ ही उ� िव�ालय को क�ा 12 तक �मो�नत कराने क� स�म िवभागीय 

काय�वाही भी कराव�  । 

माननीय सभापित: �ी जगदि�बका पाल जी  । 

…(�यवधान) 

माननीय सभापित : डॉ. रमापित राम ि�पाठी जी  । 
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(iii) Need to set up Army Recruitment Centre in Deoria Parliamentary 
Constituency 

डॉ. रमापित राम ि�पाठी (देव�रया): सभापित महोदय, म� भारत सरकार का �यान देव�रया 

ससंदीय �े� के नौजवान� क� सम�या क� तरफ आकृ� करते ह�ए बताना चाहता ह� ँिक यहा ँ�ामीण 

�े� के बड़ी सं�या म� नवयुवक भारतीय सेना म� भत� होकर देश क� सेवा करना चाहते है, िनर�तर 

तैयारी करते रहते ह� लेिकन सेना भत� के�� वाराणसी म� होने के कारण अथा�भाव म� जाने म� 

किठनाई होती है, जबिक देव�रया म� सेना क� लगभग चालीस एकड़ जमीन खाली पड़ी है उसका 

कोई उपयोग नह� हो रहा है  ।  

अतः म� माननीय र�ा मं�ी जी से आ�ह करता ह� ँिक देव�रया म� सिैनक भत� के�� �थािपत 

करने क� कृपा कर� िजससे देव�रया, कुशीनगर के साथ सीमा से सटे िबहार के िजल� के नवयवुक 

इसका लाभ लेकर सेना म� भत� होकर देश क� सेवा कर सक�   । 

माननीय सभापित : �ी दवेे�� िसहं ‘भोले’ जी  । 

…(�यवधान) 

माननीय सभापित : �ी िव�ण ुदयाल राम जी  । 
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(iv) Need to accord the status of scheduled tribe to people 
belonging to Bhuinhar Munda/Bhuinhar caste of Jharkhand 

�ी िव�णु दयाल राम (पलामू): सभापित महोदय, म� आपका �यान एक मह�वपूण� िवषय क� ओर 

आकृ� कराना चाहता ह� ँ । झारख�ड रा�य के पलामू ससंदीय �े� के अतंग�त िविभ�न �खडं� यथा 

बड़गड, भंड�रया, रकंा एवं छतरपरु म� बड़े पैमाने पर भूइंहर म�ुडा/भूइहंर समाज के लोग िनवास 

करते ह�  । वत�मान म� इस जाित के लोग अनसूुिचत जाित म� ह� जबिक इनका रहन-सहन, खान-

पान, पूजा-प�ित आिदवासी समाज से िमलती-जलुती है तथा इनक� वष� से परुानी मांग है िक इ�ह� 

अनसूुिचत जनजाित म� शािमल िकया जाय, तािक झारख�ड रा�य म� अनसूुिचत जनजाित को 

िमलने वाले लाभ इ�ह� भी िमल सक�   । िविदत है िक झारख�ड के सीमावत� रा�य छतीसगढ़ एव ं

म�य �देश म� भूइंहर मु�डा/भूइहंर जाित अनसूुिचत जनजाित म� शािमल है  । िविदत है िक उ� 

सबंंध म� डॉ. रामदयाल म�ुडा जनजातीय क�याण शोध स�ंथान झारख�ड, रॉची के �ारा प�ांक 

237, िदनांक 25/02/2021 को कािम�क, �शासिनक सधुार तथा राजभाषा िवभाग, झारख�ड 

सरकार, रांची को िव�ततृ �ितवेदन िदया गया था  । उ� �ितवेदन के आलोक म� झारख�ड 

सरकार के कािम�क, �शासिनक सधुार तथा राजभाषा िवभाग ने रा�य मंि�प�रषद �ारा भूइहंर 

म�ुडा/भूइहंर जाित को जनजातीय काय� मं�ालय, भारत सरकार के �ारा अनसूुिचत जनजाित म� 

शािमल करने हेत ुिलए गए िनण�य को कािम�क, �शासिनक सधुार तथा राजभाषा िवभाग, झारख�ड 

सरकार, रांची के �धान सिचव के प�ाकं 14/जा.िन.-03-09/2016, का. 1738, िदनाकं 

18/03/2021 को सिचव जनजातीय काय� मं�ालय, भारत सरकार, नई िद�ली को अनशुंसा भेजी 

गयी है  । 

अतः म� माननीय मं�ी जनजातीय काय� म�ंालय, भारत सरकार से मागँ करता ह� ँ िक 

झारख�ड सरकार के मिं�प�रषद �ारा िलए गए िनण�य एव ंउ� सबंंध म� भेजी गयी अनशंुसा के 

आलोक म� भूइहंर म�ुडा/भूइहंर जाित को अनसूुिचत जनजाित म� शािमल करने क� िदशा म� 

अ�तर कार�वाई क� जाए  । 
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(v) Regarding  Setting up of Kendriya Vidyalaya in Jarmundi (Dumka), 
Deoghar and Mahagama (Godda) in the Santhal Pargana 

 
DR. NISHIKANT DUBEY (GODDA): Jharkhand State is having two major 

regions, Santhal Pargana and Chhota Nagpur. No doubt, the spread of 

Naxalism is an indication of the sense of desperation and alienation that is 

sweeping over the large sections of people in the Jharkhand’s Santhal 

Pargana region, who have been not only systematically marginalized but 

cruelly exploited and dispossessed in their own homeland. Keeping the socio-

economic problem being faced by Santhal Pargana in mind where agriculture 

is the only main source of income, we see an urgent need for a comprehensive 

plan of action where special emphasis on good and equal opportunity of 

employment friendly education is given utmost importance.  

 Santhal Pargana districts of Deoghar, Godda, Jamtara, Pakur, 

Sahibganj and Dumka count amongst the socially, educationally and 

economically backward districts of the country. A look at the statistics of health, 

literacy, education, income, etc., gives an appalling picture of the poor state of 

the people.  

 Jharkhand is a rich State. It possesses 40 per cent of India’s mineral 

resources, but the access to resources has made little difference to the lives of 

the ordinary people. Poverty and ignorance are still causes for low literacy 

rates, poor school attendance and large-scale drop-outs. 
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 I, therefore, seek your personal attention towards the need to set up 

three Kendriya Vidyalayas. An ideal location would be Jarmundi (Dumka), 

Deoghar and Mahagama (Godda) in the Santhal Pargana region.  
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(vi) Need to set up Integrated Check Posts at Kakrahwa and Barhani 
in Uttar Pradesh near India-Nepal border 

 

�ी जगदि�बका पाल (डुम�रयागजं): माननीय सभापित महोदय, भारत और नेपाल 1850 

िकलोमीटर क� �थलीय सीमा साझा करते ह� और भारत पर�परागत �प से नेपाल का सबसे बड़ा 

�यापा�रक भागीदार रहा है  । सन् 2009 म�, भारत और नेपाल क� सयं�ु पहल के कारण दो देश� 

के बीच �यापार और पारगमन को आसान बनाने के िलए नेपाल म� िबहार सीमा के साथ बीरगंज 

और िबराटनगर म� पहली एक�कृत चेक पो�ट का िनमा�ण िकया गया था  । आज भारत �यापार को 

सिुवधाजनक बनाने के िलए नेपाल, बां�लादेश और �यांमार सिहत अपने पड़ोसी देश� के साथ 13 

ICP का िनमा�ण भी कर रहा है  । वत�मान म�, नेपाल और भारत के बीच अिधकांश सीमा िब�दओु ं

पर सीमा श�ुक से सबंंिधत काया�लय िविभ�न �थान� पर ि�थत ह�  । इससे ज�री कागजी कार�वाई 

समय पर पूरा करने म� िद�कत हो रही है  । अत: म� सरकार से बौ� सिक� ट के माग� म� �यापार 

सिुवधाओ ंको आसान बनाने के िलए ककरहवा सीमा और बरहनी पर इंिट�ेटेड चेक पो�ट बनाने 

का अनरुोध करना चाहता ह� ँ । इससे आिथ�क गितिविधय� को बढ़ावा िमलेगा और �े� म� रोजगार 

के अवसर पैदा करने म� मदद होगी  । इसके साथ ही, दोन� ओर के �यापारी कम लागत पर व�तओु ं

का आयात और िनया�त कर पाएगं े । 

 

 

 

 

 

 

 



14.12.2022  815 
 

(vii) Need to take necessary measures for construction of railway 
line on Sangola-Mangalwedha-Solapur route 

 
डॉ. जयिस�े�र िशवाचाय� �वामीजी (शोलापुर) : माननीय सभापित महोदय, मेर ेसंसदीय �े� 

सोलापरु, महारा�� के सोलापरु िजले म� सांगोला तहसील है  । सांगोला से सोलापरु के बीच क� दूरी 

80 िकलोमीटर है  । सोलापरु से सांगोला जाने के िलए केवल सड़क माग� उपल�ध है  । सांगोला म� 

अ�छी �वािलटी के अनार क� फसल बड़ी मा�ा म� होती है  । सांगोला के अनार िवदेश� म� भी 

िनया�त िकये जाते ह�  । इसके साथ ही मंगलवेढ़ा क� �वार स�ुिस� है  । मंगलवेढ़ा क� �वार क� 

महारा�� सिहत पूर े देश म� मांग है  । िकसान� को शहर क� मंडी से जोड़ने हेत ु तथा बढ़ते 

शहरीकरण को देखते ह�ए प�रवहन क� �ि� से रले बह�त ही कम खच�ला साधन है  । यिद सांगोला 

मंगलवढ़ेा सोलापरु रलेवे लाइन श�ु होती है, तो सांगोला और मंगल वेड़ा के िकसान� को केवल 

सोलापरु ही नह�, देश के अ�य शहर� म� भी उनको माल भेजने क� सिुवधा उपल�ध हो सकती है  । 

सांगोला और मंगल वेड़ा के िकसान और �यापारी �ारा सांगोला-मंगलवढ़ेा-सोलापरु रलेव ेलाइन 

का तरु�त सव��ण करके यह रले सेवा श�ु करने बाबत िनवेदन िदया गया है  । मंगल वेड़ा क� 

जन�ितिनिध �ारा रले मं�ालय को भी िनवेदन िदया गया है  । अत: म� माननीय रले मं�ी जी से न� 

िनवेदन करता ह� ँ िक सागंोला-मंगलवेढ़ा-सोलापरु रलेवे लाइन िनमा�ण हेत ु सव��ण करने बाबत 

उिचत िनण�य िलया जाए तथा सांगोला-मंगलवेढ़ा-सोलापरु रेलवे लाइन श�ु करने बाबत मंगलवेढ़ा, 

सांगोला और सोलापरु के लोक-�ितिनिध और रले मं�ालय के अिधका�रय� क� एक बैठक बलुाई 

जाए  ।  ध�यवाद  । 
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(viii) Regarding stoppage of trains at railway stations under 
Gorakhpur Parliamentary Constituency, Uttar Pradesh 

 
�ी रिव िकशन (गोरखपुर) : माननीय सभापित महोदय, भारतीय रलेवे देश क� जीवन रखेा है, 

िजससे करोड़� लोग �ितिदन या�ा करते ह�  । भारतीय रले का ��ेय �धानमं�ी �ी नर�े� मोदी जी 

के नेत�ृव म� चह�मँखुी िवकास िदखाई दे रहा है, िजससे याि�य� को काफ� सिुवधा महसूस हो रही  

है  । आज याि�य� को व�ड� �लास रले या�ा क� अनभूुित िमल रही है, िजसके िलए म� माननीय 

�धानमं�ी जी और माननीय रले मं�ी जी के �ित आभार �कट करता ह�ं  । 

महोदय, म� आपके मा�यम से माननीय रले मं�ी जी का �यान आपदा काल कोरोना म� देश 

म� सभी �ेन� का सचंालन िनर�त कर िदया गया था, बाद म� �ेन� का सचंालन दोबारा श�ु हो गया, 

परतं ुमेर ेससंदीय �े� गोरखपरु (उ0�0) के िविभ�न रलेवे �टेशन� म� कुछ �ेन� का ठहराव िनर�त 

कर िदया है, जहां पूव� समय म� ठहराव चलता आ रहा है  । मेर ेससंदीय �े� म� भी �ेन� का ठहराव 

जनिहत म� अित आव�यक है, िजसम� सहजनवां रलेवे �टेशन पर गाड़ी सं�या ए�स�ेस 

15007/15008 गोरखपरु ए�स�ेस, 19038/19037 अवध ए�स�ेस, 22537/22538, कुशीनगर 

ए�स., 11124/11123 बरौनी �वािलयर ए�स., 15273/15274 स�या�ह ए�स  । इसके 

अित�र� पी.पी. गंज और कैि�पयरगंज म� कुछ गािड़य� का ठहराव जनिहत म� अित आव�यक है, 

िजनके न�बर िन�नवत ह� – 18201/18202, 18205/18206, 15065/15067, 15066/15068 

का ठहराव उपयु�� �टेशन� पर जनिहत म� अित आव�यक है  । 

अत: म�, सभापित महोदय, आपके मा�यम से माननीय रले मं�ी जी से मांग करता ह�ं िक 

उपयु�� �ेन� का ठहराव मेर ेसंसदीय �े� के �टेशन� पर करने क� कृपा कर ेिजससे मेर ेसंसदीय 

�े� के याि�य� को राहत िमल सके  । 
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(ix) Need to provide compensation to farmers whose lands have been 
acquired for fencing purpose in border areas of Jammu and Kashmir 

 
�ी जुगल िकशोर शमा� (ज�मू) : माननीय सभापित महोदय, म� सरकार का �यान मेर ेससंदीय �े� 

ज�मू अतंग�त भारत पाक सीमा पर रह रहे िकसान� क� दयनीय दशा क� ओर ले जाना चाहता ह� ँ । 

सीमावत� �े� म� कांटेदार तार लगाना बह�त ही ज�री था, िजससे हम अपने द�ुमन� को रोक पाते 

ह�, पर दभुा� �यवश तार के उस पार हमार ेिकसान� क� कई एकड़ जमीन� भी ह�, जो बह�त ही उपजाऊ 

ह�, िजसम� धान, चावल आिद क� खेती कर िकसान अपना जीवन िनवा�ह करते थे  । उनक� जमीन  

तार के उस पार चले जाने से ना ही वे खेती कर पाते ह� और न ही इन लोग� को कोई मआुवजा 

िमला है   । सभापित महोदय जी, म� आपके मा�यम से सरकार से िवनती करना चाहता ह� ँ िक 

उनक� दयनीय दशा को देखते ह�ए, िजनको मआुवजा नह� िमला है, उन िकसान� क� एक सूची 

ज�मू क�मीर सरकार से मंगवाई जाए, तािक उन जमीन� का मआुवजा उन िकसान� को यथाशी� 

िमल सके, िजससे वे अपनी िज�दगी गजुर-बसर ठीक �कार से कर सक�   ।       
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(x)  Need to observe ‘Sahayata Diwas’ 

�ी दुगा� दास उइके (बैतूल): भारत देश वैि�क �तर पर उ�प�न हर सम�या के समाधान व 

मानवीय मदद के िलए सदैव त�परता के साथ खड़ा रहा है  । जब भी िव� म� मानव जीवन पर 

सकंट उ�प�न ह�ए हमार ेरा�� ने हमेशा मानवीय सहायता के िलए अपनी ओर से जो बेहतर हो, वह 

ज�रतमंद देश� को सहायता पह�ंचाई  । मेरा आ�ह है जैसे मदस� डे, फादस� डे, साईिकल डे, 

पया�वरण िदवस मनाये जाते ह�, वैसे ही भारत रा�� के सहायता के भाव को देखते ह�ऐ िव� म� 

'सहायता िदवस' मनाया जाए  । 
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माननीय सभापित  :  डॉ. सजंय जायसवाल – उपि�थत नह�  । 

                    �ी गोपाल शेट् टी  । 

14.31 hrs   (Hon. Speaker in the Chair.) 

(xi) Regarding development of garden and sports field on the 
vacant land under CPWD in Malvani, Malad West, Mumbai 

 
�ी गोपाल शे�ी (म�ुबई उ�र): महोदय, अपने ससंदीय �े� नॉथ� मुंबई के अ�तग�त सीपीड��यडुी 

�ाउंड, सीटीएस न०ं 2840, मालवानी, मलाड (पि�म), मुंबई-400 095 म� के��ीय लोक िनमा�ण  

िवभाग क� िशिथलता क� वजह से उपयु�� �थल पर सभी औपचा�रकताए ंपूरी होने के प�ात ्आज 

तक भी गाड�न (बगीचा) और खेल के मैदान को िवकिसत नह� गया है और न ही �वीकृत ले-आउट 

के अनसुार यहां पर जो �कूल और के��ीय काया�लय एवं के��ीय कम�चा�रय� के िलए आवास का 

िनमा�ण ��तािवत है, वह हो सका है   । उपयु�� �र� पड़ी के��ीय भूिम को िवकिसत करके 

सदंिभ�त काय� को करवाए जाने हेत ु िवगत 8 वष� से िनरतंर प�ाचार करता चला आ रहा ह� ं   । 

लेिकन मझेु अ�यिधक खेद एव ंआ�य� है िक यह काय� बह�त ही धीमी गित से आगे बढ़ा है और अब 

जबिक ले-आउट इ�यािद �वीकृत हो चकेु ह�, के��ीय लोक िनमा�ण िवभाग के अिधकारी इन काय� 

को करवाए जाने म� अपेि�त �िच नह� ले रहे ह�   । अतः सरकार से अनरुोध है िक मेर ेससंदीय �े� 

म� उपरो� �र� पड़ी के��ीय भूिम म� गाड�न (बगीचा) और खेल के मैदान हेत ु िवकिसत करके 

�थानीय जनता को सलुभ करवाए जाने और त�प�ात् �वीकृत ले-आउट के अनुसार �कूल एवं 

के��ीय काया�लय और के��ीय कम�चा�रय� के िलए आवास का िनमा�ण करवाए जाने हेत ुिनद�िशत 

िकया जाए  । 

माननीय अ�य� : यिद सभा क� सहमित हो तो िनयम 377 माननीय मं�ी जी के जवाब के बाद 

जारी रख�  । 

अनके माननीय सद�य : जी हा ँ । 

________ 
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14.33hrs 

DEMANDS FOR SUPPLEMENTARY GRANTS-FIRST BATCH, 2022-2023 

AND 
DEMANDS FOR EXCESS GRANTS 2019-2020 –Contd. 

 

माननीय अ�य� : आईटम न�बस� 19 और 20, माननीय िव� म�ंी  । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN):  Thank you, Speaker Sir. 

 We have come up with the First Batch of Supplementary Demands for 

Grants for the year 2022-23. I am grateful to all the 60 hon. Members who 

participated in this debate and have actually raised very substantial issues on 

the Supplementary Demands for Grants. 

 Sir, with your permission, I will certainly address and try to answer 

questions which have been raised and certainly address the issues which have 

been concerning the Members.  

 This first set of Supplementary Demands for Grants is coming at a time 

when the entire world, and the economies of both the developed and emerging 

economies are facing severe headwinds. 

 I would like to just draw the attention of the House about how India is 

positioned in this. I will also quote from the World Bank’s Report which covers 

all the areas of challenges which economies are facing, and therefore, it gives 

a good snapshot of how India is positioned. Everything that I am reading is 

quotes from the World Bank. So, there is no paraphrasing here. “India 
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Development Update: Navigating the Storm” is the name of the Report. This is 

a Report on the Indian economy which was issued on December 5th, 2022, just 

a few days ago. I quote: 

“The Government’s policy response to the external shock, aimed 

at maintaining macroeconomic stability and protecting vulnerable 

households, has been carefully designed and well targeted, given 

increasingly limited fiscal space. Like the COVID-19 response, it 

combined demand- and supply-side policies.” 

So, that is one picture about the macro-economic situation. Again, I 

quote: 

“India’s forex reserves, above USD 500 billion, are among the 

largest holdings of international reserves in the world and together 

with net forward assets, provide adequate buffer against global 

spillovers.” 

 Then, it goes on to say: 

“India’s economy grew faster than most of the major Emerging Market 

Economies in quarter two of financial year 2022-23.” 

 There is an addition which I want to make here. It grew more than Brazil, 

Mexico, China, South Africa, and Thailand. The Report also says: 

“The short-term external debt was four percent of GDP in 2021-

22, a decline of 1.4 percentage points since 2012-13. Since the 

taper tantrum in 2013, India’s forex reserves have almost doubled 
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and provide better coverage of external debt than other Emerging 

Market Economies.” 

 Then, it goes on to say: 

“India is more resilient relative to other EMEs with strong growth, 

low private sector indebtedness, and high foreign exchange 

reserves but with high public debt and a recovering banking 

sector.” 

 The last two quotations from the same Report are: 

“India’s economy is relatively more insulated from global spillovers 

than other emerging markets. India is less exposed to 

international trade flows and relies on its large domestic market. 

India’s external position has also improved considerably over the 

last decade.” 

 The last quote from this World Bank’s Report is: 

“Amid intensifying global headwinds, India is better placed than it 

has been in the past and compared to its peers to manage 

external macro-financial shocks.” 

This actually gives a picture of where India is today. These are made 

after looking into the fundamentals which are prevalent today, and therefore, 

this particular First Batch of Supplementary Demands for Grants is coming in 

this backdrop. It is coming in this backdrop which is not claimed by me but it is 

a picture which the World Bank has given for us. 
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This Supplementary Demands for Grants include 75 demands, six 

appropriations, and the cash outgo which comes to a total of Rs. 3,25,756 

crore. The total gross additional expenditure is, of course, Rs. 4,35,938 crore. 

 The revenue component of the cash outgo is Rs. 2,94,703.86 crore, and 

Rs. 31,052 crore is under capital section.  Besides this, we are also coming up 

with the Excess Grant Demand which pertains to 2019-20 for three 

Appropriations which had to happen. This is completely on the 

recommendation of the Public Accounts Committee (PAC). That comes to a 

total of Rs. 32,637 crore.  

 I know that quite a few Members have gone into the details of what 

these Supplementary Demands for Grants have been for. I will just highlight 

how these are demands are so critical for us now. And I did not hear anybody 

objecting to any of these Supplementary Demands. Just to highlight, Sir, the 

fertilizer subsidy that we are demanding as a supplementary is Rs. 1,09,288.95 

crore. I want to highlight the fact that India which is largely an importer of 

fertilizers will have to now also start working on being self-sufficient. Regarding 

fertilizer manufacturing in this country, a lot of efforts are going on that score. 

But even that being so, both the indigenous manufacturers and suppliers of 

fertilizers as much as the importers do get the subsidy. So, the amount of Rs. 

1,09,000 and odd crore are going for both indigenous as well as for 

phosphorous and potassium imports which are happening. This amount is also 

going for urea, both for the import and also for domestic manufacturing. So, it 
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is not as if everything which is being given as a subsidy is only going for 

imported variety. But it also goes for the domestic manufacturing.  

 Food and public distribution component gets Rs. 80,348 crore. This also 

is going towards the Garib Kalyan Anna Yojana, and also for the decentralized 

procurement of food grains under the NFSA.  

 Many Members largely spoke about why MGNREGA gets less, why 

MGNREGA should not be given more, and why MGNREGA is not being 

utilized. I would just want to highlight the fact that while we will talk about the 

MGNREGA in specific, under the MGNREGA component of this 

Supplementary Demands for Grants, Rs. 16,400 crore is for the National 

Employment Guarantee Fund and for Grants for creation of Capital Assets, the 

amount is Rs. 11,480 crore. So, both the wage component and the material 

components are being given through the amount of Rs. 16,400 crore which we 

ask from you. On the petroleum and natural gas component of the 

Supplementary Demands which is Rs. 24,943 crore, I will spend a few minutes 

on that because I want to put forth to many Members who have been talking 

about as to where this money is actually going. It is certainly going to the Oil 

Marketing Companies, to an extent for domestic LPG operations, and also for 

compensating losses which the OMCs have incurred. So, this money goes to 

them, but more importantly, a total of about Rs. 8,000 crore from Rs. 24,000 

and odd crore which is this Supplementary Demands, actually goes for the 

Ujjwala Scheme component, meaning for the LPG supply which is happening 

for the poorest of the poor under the Ujjwala Scheme. Remember, I said it in 
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the Budget that for every cylinder, there shall be Rs. 200 given for the Ujjwala 

Scheme beneficiaries because that is the way in which we want to cushion, at 

least somewhat, for the price increases. So, put together, a total of Rs. 8,000 

crore is being given from the BE and from this Supplementary Demands, to 

take care of the gas price increase which should not hurt the poor. Many of the 

Members raised their voice saying, गरीब के िलए उ��वला िसल�डर द े िदया मगर दाम 

बढ़ गए  ।  

 Since Budget till today, Rs. 200 per cylinder is being given to the poor. In 

fact, in BE we had given only about Rs. 800 crore. Here, Rs. 7,210 crore is 

being added to it so that the Ujjwala consumers of LPG are given sufficient 

cushion. So, I want that to be taken note of. … (Interruptions) Railways have 

been given Rs. 12,000 crore because that will meet the capital outlay of 

Railways, and after all that has to be improved because the infrastructure 

facility for the Railways is a very critical thing for the aam janta who move in 

trains.  

I am also proposing, which is not a part of this and it might come in the 

future, and I would like to state for the comfort of many of the hon. Members 

who are concerned about Railways and work in Railways, particularly the 

capital expenditure which is required, that this Supplementary Grant talks of 

Rs. 12,000 crore, but in all probability what is under consideration is -- which I 

want to put before you -- about a Rs. 10,000 crore over and above this Rs. 

12,000 crore, which is part of this. It is also going for the Railways for their 
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infrastructure and capital expenditure. It is under consideration and almost 

reaching to the logical conclusion. 

 There is a transfer of Rs. 8,956 crore to J&K. I want this to be reiterated 

and I want to highlight the fact that for meeting revenue and resource gap, an 

additional expenditure for Jhelum-Tawi Flood Recovery Project -- both put 

together -- Rs. 8,956 crore is being given to J&K. This is over and above what 

we had given for J&K during the BE stage, that is the Budget stage. Now, we 

are giving further for J&K by transferring Rs. 8,956 crore. Again, over and 

above the Budgeted Estimate, Rs. 1,400 crore is given to Puducherry, as 

additional Central Assistance, to meet the revenue and resource gap. So, the 

Supplementary Demands for Grants are coming up with these, and I am sure 

that not one Member of Parliament has spoken saying that we should not be 

doing this and I am grateful. On the contrary, more is being asked, but certainly 

we have provided for these, which I want to highlight. 

 Now, I go to the topics on which many Members have spoken, other 

than the contents, which have been specified in the Supplementary Demands 

for Grants statement itself. Members have raised a lot of issues on which I go 

by issues. Several Members may have spoken on a particular issue, but I go 

by issues so that questions of many Members can get answered. 

 So, there were questions asked on the food, fuel and fertilizer subsidy, 

and drawing from that and also drawing from the fact that the amount, which is 

claimed during the Supplementary Demands for Grants people felt that at the 

time of BE we have mentioned something and today we are raising so much 
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more. What is the level of assessment then and what is the level of 

assessment now? How is it going to touch our fiscal deficit commitments that 

we have given?  

I want to highlight the fact that in 2008-2009 -- during the global financial 

crisis -- there were two Supplementary Demands. The Constitution allows one 

to do two-three, but, of course, not beyond three, and during the global 

financial crisis, which, of course, then was big, but now, looking back with the 

benefit of hindsight we are at a pandemic and post-pandemic war-related and 

globally affected economy. During the 2008-2009 global financial crisis through 

the two Supplementary Demands for Grants 20 per cent more than what was 

stated in the Budget was brought under the Supplementary Demands. So, if 

we are talking about BE time assessment or that our assessment is not good 

enough or we are not able to get a picture or that we should have done a 

better assessment rather than come with a big amount during Supplementary, 

the Budget makers, then and now, all look at the avenues of revenue and also 

the ways in which allocations can be made; and as one goes through the year, 

one is in a position to raise more, bring in more Demands, and this is 

absolutely acceptable in the process of Budget-making.  

So, there is nothing unusual this year that we have come with a huge 

demand. Even after the 2008-09 financial crisis, 20 per cent of the original 

budget was brought in. 

SHRI N. K. PREMACHANDRAN (KOLLAM): An extraordinary situation was 

there. 
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SHRIMATI NIRMALA SITHARAMAN: Extraordinary, Sir! I agree, it was 

`extraordinary’. We can always rank what is even better or worse as 

"extraordinary’." So, on the basis of the global financial crisis, you brought up 

two Supplementary Demands for Grants, 20 per cent of what was given in the 

Budget Estimates, have been brought up as extra Supplementary Demands. 

          In 2020-21, immediately post-pandemic, there were again two 

Supplementary Demands for Grants. In that, 19 per cent more than what was 

originally budgeted for, has been brought in. Now, with this, just one, and 

possibly there would be one more during the Budget time, and not beyond that, 

only, eight per cent of the current budgeted estimate has been brought in here. 

So, I want the Members to take cognisance of these facts. … (Interruptions) 

�ी अधीर रजंन चौधरी (बहरामपुर): उस समय िसचएुशन �या था, सब जानते ह�, �लोबल 

�रसेशन चल रहा था  । … (�यवधान) 

�ीमती िनम�ला सीतारमण: अ�छा, वह ए�स�ाऑिड�नरी िसचएुशन था और अभी प�डेिमक के 

बाद ए�स�ाऑिड�नरी इतना नह� है! 

So, the revenue position, the fiscal room that is available, and also 

responding to the need are all features that infuse the confidence with which 

you come up with  Supplementary Demands for Grants. That is also what I am 

now hoping, because of the buoyancy of revenue, the room to operate that I 

have, and also because I need to respond to the situations that are developing 

on the ground, that we will do this. So, I want this to be kept in mind.    

If that is the case, the first concern expressed by most Members was the 

budgetary issue that will arise as a result of the Supplementary Demands. Will 
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we be able to contain the fiscal deficit? Besides that, there has been a lot of 

concern about broader issues such as inflation, rupee depreciation, 

unemployment, fishermen and coastal communities, and fellowships that are 

not given to minority communities. But I will go by the issues. 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): And MGNREGA. 

SHRIMATI  NIRMALA SITHARAMAN: Yes, I am beginning with it. 

          In the Budget Estimate for MGNREGA, we had given Rs.73,000 crore. 

Now, with the Supplementary Demands for Grants, we are coming up with 

Rs.16,400 crore more. … (Interruptions) There is now, very obviously, a 

declining demand for jobs in rural areas. Demand for MGNREGA has been 

declining in rural areas in recent years. However, the BE was worth Rs. 73,000 

crore, and it is now worth Rs. 16,400 crore...(Interruptions) 

SHRI ADHIR RANJAN CHOWDHURY: It is not coming down. … 

(Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: The MGNREGA is a demand-driven 

programme. If the demand does not come, should I read it as `it is going up’. 

… (Interruptions) That is a different issue. I am answering that also. You asked 

about demand; I am talking about demand. When it is not being honoured 

because you had some other issue, I will talk about that as well. But there is a 

declining trend in the demand-driven programme. … (Interruptions) Sir, I will 

have to listen to everything that they say. If they have an objection, they can 

always ask me later.  

 But they cannot go on continuously disrupting my answer. 
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माननीय अ�य� : माननीय सद�यगण, जब माननीय मं�ी महोदया जवाब दे रही ह� तो आप बीच 

म� िड�टब�स पैदा न कर�  । म�ने सभी माननीय सद�य� को पया�� समय, पया�� मौका िदया है  । 

माननीय मं�ी महोदया से मेरा आ�ह है िक म�ने उन सद�य� को एलाउ नह� िकया है  । आप उनक� 

बात� का जवाब ही न द�, आप अपनी बात कह�  । जब म� उ�ह� बोलने के िलए कह�ं, तब आप उ�ह� 

जवाब द�  । 

… (�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, other than the fact that in 

MGNREGA, we provide this much or that much, concerns have been raised by 

Members particularly coming from West Bengal about how we have not 

honoured their bills. MGNREGA funds to West Bengal have been put on hold 

since March 2022 because of complaints which were received from various 

people. Now, as per the MGNREG Act, the Central Government upon 

receiving these complaints shall keep the release of funds on hold till 

necessary explanation is received from the State concerned. It is a different 

story and I am not relying on that, that the newspapers are complaining about 

misuse and so on. I am not referring to that but we have sent those complaints 

to the State Government asking them, "Can you please explain it"? I can read 

the amounts by the list of States as in who have to get MGNREGA fund. 

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, all these issues 

have been discussed. … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: I am coming to that. I was physically 

present when Mr. Sudip Bandyopadhyay spoke. I have heard every bit of what 

he said. … (Interruptions) Let me answer now.  
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SHRI SUDIP BANDYOPADHYAY: Madam, just listen for one second.  

SHRIMATI NIRMALA SITHARAMAN: Let me answer. Hon. Speaker, Sir, I go 

by your guidance that you have not asked him to speak. So, as per MGNREG 

Act, the Central Government upon receiving complaints shall hold the funds 

from getting released.  

SHRI SUDIP BANDYOPADHYAY: All the issues have been cleared.  … 

(Interruptions) Now, the money should go back to the State. … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: This is what you said, hon. Member. 

Please listen to my reply. I have not completed my reply.  

SHRI SUDIP BANDYOPADHYAY: I am a very good listener in the House. I 

want to listen to your reply. 

SHRIMATI NIRMALA SITHARAMAN: But you have interrupted me already.  

SHRI SUDIP BANDYOPADHYAY: No, I have a query. … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Sir, my replies are normally prepared 

with the concerned department's inputs. So, if the hon. Members would kindly 

wait until I finish, I would be glad.  

SHRI ADHIR RANJAN CHOWDHURY: You are doing it at the drop of a hat. 

… (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Drop of a hat! You get up at the drop of 

a hat, Sir. … (Interruptions) Sir, this is disrespectful. In the case of West 

Bengal, explanation was sought from the Government of West Bengal. The 

explanation is yet to be received and, therefore, what has to be held back is 

being held back. … (Interruptions) Regarding MGNREGA, there are other 



14.12.2022  832 
 

concerns also like enough is not being done. I just want to give a comparison 

of the number of man-days which have been created. From 2006-07 to 2013-

14 and from 2014-15 to today, man-days created then was 1,660 crores, now 

for the comparable period, it is 2,341 crores. Funds released, therefore, of Rs. 

2,13,220 crore then are now Rs. 5,76,333 crore. For the comparable period, 

number of completed works -- 153 lakh works were completed then and now it 

is 602 lakh works which have been completed. 

15.00hrs 

 That is for the MGNREGA. The list of how much is pending due to lack 

of utilisation certificates not coming here, I can always provide to any Member 

who wishes to have a copy. 

 Sir, I would then move on to address one small issue of GST 

compensation cess. There is not much, it was more for one particular State, 

but I will nevertheless say it. Tamil Nadu in particular raised the issue that 

Rs.10,000 crore is pending for the State. I would like to highlight that only last 

week Tamil Nadu has sent a claim for Rs.4,224 crore, and that is for the year 

2020-21. That is under examination. The moment that is cleared, money will 

be released. It was received only last week. The AG certified figures for 2021-

22, the year ended in March, 2022, are not yet received from the State. So, I 

do not know from where the hon. Member from Tamil Nadu brought that figure 

of Rs.10,000 crore and said we have not given it. The State has given us a 

claim with AG’s certificate for the year 2020-21 for Rs.4,224 crore, which was 

received last week. No AG certified claim has reached us for the year 2021-22, 



14.12.2022  833 
 

the year ended in March, 2022. So, the amount of Rs.10,000 does not even 

add up.  

As it is, I just would like to highlight the compensation cess. For the 

period ending June 2022, Tamil Nadu’s balance GST compensation cess is yet 

to be released. For 2021-22 only we have not received yet. After we receive 

them up to June 2022 where every State would have to get their due, for Tamil 

Nadu, pending is only Rs.1,200.6148 crore. First, we need AG’s certificate for 

the year 2021-22. For 2020-21, with AG certificate it has been received only 

last week. And for the month ending June when the compensation cess comes 

to an end for all States, Tamil Nadu’s dues are only Rs.1,200 crore. All put 

together, it is still not Rs.10,000 crore. I thought I should make that clear.  

 Then there was a lot of concern about the fiscal deficit. I would certainly 

want to explain this a bit because this is a very important issue on which 

Members of Parliament will have to be informed. Fiscal deficit was estimated to 

reduce from 6.9 per cent of GDP in the last year’s RE to 6.4 per cent of GDP in 

the current year’s BE. This is very much in line with the Government’s 

commitment to achieve fiscal consolidation announced in the Budget of 2021-

22, that is to reduce the fiscal deficit to a reasonable level by 2025-26. … 

(Interruptions)  

 On the fiscal deficit, I have given a commitment which was given earlier 

in the Budget and I repeat that. The current situation also very clearly gives me 

that kind of a feeling that we will be able to comply with what we have said in 

the Budget. 
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 Then, quite a few hon. Members raised an issue about inflation.  There 

are different points which I want to highlight here.  We keep a very close watch.  

I just want to highlight the fact.  Prices of pulses, edible oils, and vegetables 

are monitored by an informal Group of Ministers, and we work together.  There 

is an Inter-Ministerial Committee which meets every week on agri-

commodities, and we closely monitor it.   

The Member of Congress from Punjab, Amar Singh ji, I think, spoke 

about the buffer stock concerns.  I just want to say that the buffer stock of 

pulses has been maintained for price stabilisation in 2020-21, 2021-22, 2022-

23.  Calibrated release of pulses from the buffer stock will moderate the price 

of pulses in the market.  The import duty on masoor was brought down to zero 

per cent with effect from 26th July, 2021 and that continues.  The Central 

Government, on 1st September 2022, decided to provide 1.5 million tonnes of 

chana to the States and the Union Territories at a discounted rate for 

distribution under various welfare schemes. … (Interruptions) The Central 

Government on 21st May, 2022 cut the excise duty by eight rupees per litre on 

petrol and six rupees per litre on diesel by cutting down the Road and 

Infrastructure Cess.   Due to all these policies and the steps taken, I am glad to 

say that we have just not been talking, we are acting.  The last data on CPI 

proves it.  Inflation has now come down.  It is now in the tolerable band of the 

RBI.  Inflation has been declining since April, 2022 and it is declining further.  

CPI for November, 2022 came down to 5.88 per cent year-on-year from 6.77 

per cent in October.  So, I want that to be taken cognisance of.   
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It is a bit difficult when Parties which saw double-digit inflation during 

their period raise a question on inflation.  That is not something which I am 

imagining.  I would just like to say that the inflation data in November of 2013 

was at 19.93 per cent and in the earlier month, in October, it was 18.19 per 

cent.   

When the record was like this, to ask us, who have worked to bring 

inflation down from 8.39 per cent in October to 5.85 per cent in November – 

here during the same time 19.93 per cent in November, 2013 and 18.19 per 

cent in October, 2013 – now if they are asking us to bring it down further, we 

will bring it down further for common people’s sake. … (Interruptions) 

SHRI ADHIR RANJAN CHOWDHURY: It is simply selective … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: But can they ask us when there was 18 

per cent and 19 per cent inflation?  … (Interruptions) आज दोपहर 12 बजे के करीब 

ड��यूपीआई नंबर आया है, वह भी देखने लायक है  । ड��यूपीआई इ��लेशन 21 मं�स म� सबसे 

लोए�ट पर आया है  । It is 5.85 per cent year-on-year in November, 2022.  WPI 

inflation was 8.39 per cent in October, whereas in November it is 5.85 per cent.  

Food inflation is at 2.17 per cent versus 6.48 per cent month-on-month. 

 This is called inflation management and inflation control.  Prime Minister 

Modi and his group of Ministers and officers are constantly watching, 

intervening, and taking measures due to which you are getting results.… 

(Interruptions) 

 The other main issue, about which many Members spoke, was about the 

depreciation of the Indian Rupee.  Members kept mocking at me saying that I 
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do not understand, rupee is weakening against dollar, and so on.  It is a matter 

of fact, and every report is telling, that against every other currency the Indian 

rupee has strengthened only.… (Interruptions) Against the dollar, we have 

performed much better than many other emerging market economies.  I can 

give you a detailed information on this.  If you have patience, I seek your 

indulgence to read out the numbers for the benefit of the hon. Members.  I do 

not keep saying things off the cuff.  This is the truth about the Indian rupee, 

and that has to be appreciated rather than saying, oh no, Indian rupee… 

(Interruptions) 

 I will now talk about the movement of currencies of various emerging 

markets – I will talk about India also - against the US Dollar.  This relates to the 

period from 1st April to 30th November, 2022. Turkish Lira shows 21.2 per cent 

depreciation against the US Dollar.  Japanese Yen shows 11.9 per cent 

depreciation against the US Dollar.  South African Rand shows 15.1 per cent 

depreciation against the US Dollar.  

Chinese Renminbi shows 10.6 per cent depreciation against the US 

Dollar.  Indonesian Rupiah shows 8.75 per cent depreciation against the US 

Dollar.  Brazilian Real shows 8.7 per cent depreciation against the US Dollar.  

Philippine Peso shows 8.5 per cent depreciation against the US Dollar. 

SHRI ADHIR RANJAN CHOWDHURY: Madam, we are the fifth largest 

economy.  You have been boasting of… (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: I am coming to it.  Let me continue. 
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South Korean Won shows 8.1 per cent depreciation against the US 

Dollar.  Taiwanese Dollar shows 7.3 per cent depreciation against the US 

Dollar.  Indian Rupee shows only 6.9 per cent depreciation against the US 

Dollar. … (Interruptions) 

Only Thai Bhat shows 5.7 per cent, and Malaysian Ringgit shows 5.4 per 

cent depreciation against the US Dollar.… (Interruptions)  I am talking about 

the emerging markets.  We will talk about the rest as well.  When I am giving 

RBI data, they are not willing to accept even that.  It is not my data.  It is given 

by the RBI. Now, I come to the movement of rupee against other currencies. 

SHRI SUDIP BANDYOPADHYAY : What about Pound? 

SHRIMATI NIRMALA SITHARAMAN: I am coming to that. 

 The size of appreciation of the Indian Rupee during April-November, 

2022, as compared to April-November, 2020-2,1 was 15.3 per cent against 

Japanese Yen, 7.6 per cent against Pound Sterling, and 7.5 per cent against 

Euro. पाउंड, यूरो भी आ गया  । I am not taking one month randomly. I am giving 

you the data of 1st April, 2022 (this Financial Year – 2022-23) and the data 

given is up to November. This is the data of Reserve Bank of India. This data is 

not mine.  

 Hon. Speaker, Sir, one question was asked about the Asset Quality 

Review, NPAs. Quite a few members did speak about it. After undertaking the 

Asset Quality Review in 2015, we followed the ‘4R’ principles of getting the 

banks back to order and restoring the health. The 4Rs were to recognise that 

there is a problem with an account; then recognise that there is a problem for 
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the banks, put together in total, about NPAs that are there in their balance 

sheet; then to recapitalise them and help in the recovery process; and then, 

reform the bank itself so that it does not function on phone banking.  

कह� से फोन आ गया िक मेर ेदामाद को दो, मेर ेभतीजे को दो, वह सब नह� होने दनेा  । 

So, that we have undertaken that reform after 2015. As a result, immediately 

after undertaking the Asset Quality Review in 2015 … (Interruptions) 

�ी अधीर रजंन चौधरी: �या नीरव मोदी आप लोग� का �र�तेदार है? 

�ीमती िनम�ला सीतारमण: नह�, आपके ह�, इसीिलए आपके काय�काल म� पैसा िदया गया, हम 

उनको पकड़कर पैसा वापस ला रहे ह�  । … (�यवधान) �र�तेदार आपके ह�  । … (�यवधान) 

आपके �र�तेदार ह�, हमार ेनह�  । आपने पैसा िदया और हम वापस पकड़कर ला रहे ह�  । … 

(�यवधान)   

 ए�यूआर, एसेट �वािलटी �र�यू वष� 2015 म� श�ु ह�आ  । इसके तरुतं बाद लगातार एनपीए 

का �रकोि�नशन होता रहा, and as a result of that, the number of NPAs were 

increasing during 2015, 2016, and 2017. This became an NPA. That became 

an NPA. The recognition of accounts -- which were becoming NPAs -- were all 

happening under the Asset Quality Review. As a result, in 2015, the gross 

NPA ratio was at 4.97 per cent, which became 9.27 per cent. It even went up 

to 11.66 per cent in 2017. But after that, because of the action taken by the 

Government under the leadership of our hon. Prime Minister, Shri Narendra 

Modi Ji, the number started coming down. In 2018, it reached a peak of 14.58 

per cent, but after that, it came down to 11.59 per cent. … (Interruptions) 

�ी अधीर रजंन चौधरी: इधर िलया, उधर िदया  । … (�यवधान)   
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माननीय अ�य�: �या �ा�लम है? 

… (�यवधान) 

माननीय अ�य�: आप जवाब न द�, माननीय मं�ी जी जवाब द ेरही ह�  । 

… (�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: In 2019, the number started coming 

down. It came down to 11.59 per cent. Then it became 10.25 per cent. In 2021, 

it became 9.11 per cent. As of March, 2022, it is 7.28 per cent only. So, the 

gross NPA numbers are coming down drastically. Not only that, we are 

pursuing every NPA account -- whether they are in this country or anywhere 

else -- to make sure that their assets are auctioned through the court process 

and banks are getting their money back. So, we handled the NPAs much 

better. That is what I want to tell you.  

 Then, capital expenditure was a concern. I want to state the facts.  In the 

Budget of 2021-22, we have given a capital outlay which was improved in 

2022-23 Budget to Rs. 7.5 lakh crore. Now, we have achieved nearly 45 per 

cent of it.  Actually, on the BE, 54.5 per cent has been touched in the first half 

year. There was also a provision given for State assistance; special assistance 

to the States for capital expenditure which was a 50-year kind of a loan without 

interest for States so that they can spend on capital assets.  I am glad to say 

that even there, nearly 74 per cent has been utilized by the States. Rs. 

76,268.31 crore have received approval.  That is the special assistance which 

was given for capital expenditure for States without interest for 50 years.   Rs. 

76,268 have received approval. The others will be considered in the near 
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future.  So, I am confident that Rs. one lakh crore will be utilized by all the 

States for capital expenditure in their list of priorities.  

 Sir, I remember hon. Member Shashi Tharoor speaking about this 

country, particularly Kerala has a lot of fishermen. Nothing is happening about 

them. I would like to differ. The Pradhan Mantri Matsya Sampada Yojana is a 

scheme through which Rs. 20,000 crore for a five year period has been given 

and this is already on course. The States have started giving proposals and in 

this, how traditional fishermen, small fishermen, and their concerns are being 

taken care of by this Government is very well explained by two things. 

 One, I will quote Minister Rupala’s tweets. He came up with complete 

details of how small fishermen and fishermen are benefiting from the 

Government’s scheme.  Those tweets are there for me. I will requote them.  

 Other than that, in the World Trade Organisation, our Commerce 

Minister has been literally fighting for the rights of traditional, small fishermen 

against this unlicensed, unreported, illegal fishing with deep trawlers coming to 

our sea coast. So, in both international forums and at the domestic level, the 

way in which we are taking the fishermen’s cause to give them KCC card, to 

give them greater bank assistance and so on, I just would come up with what 

Minister Rupala has said.  

 Sir, before I quote Minister Rupala, in 1950-51, the total production of 

inland fisheries and aquaculture was 2.18 lakh tonnes which increased to 

61.36 lakh tonnes in 2013-14.   
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It took about 65 years but never mind, it took 65 years we were able to 

reach 61.36 lakh tonnes. But I am happy to say that India has achieved 121.21 

lakh tonnes of total production in 2021-22, double than what it was in 2014. 

Data speaks for itself.  Without Government intervention, this kind of support 

and production would not happen.  

 This is a tweet from Parshottam Rupala, the Minister.  He said this.  

“I am happy to state that India achieved 121.21 lakh tonnes of 

total production in 2021-22 double than in 2014.” 

That was one quote. He also said: 

“We have extended the benefit of Kisan Credit Card to fishermen 

and workforce involved in animal husbandry and in dairying which 

was earlier available only to farmers.” 

 So, 25.81 lakh kisan credit cards have been sanctioned in animal 

husbandry sector.   This data is as of December, 2022.  This includes animal 

husbandry, dairying and fishery farmers. A credit limit of Rs. 21,322 crore have 

been given for fishermen and farmers in the animal husbandry sector.  …  

(Interruptions) Machchya Samapada Yojana, under the PMMSY, over a span 

of five years of 2020-25, investment worth Rs. 20,050 crore have been 

envisaged for the fisheries which sector happens to be the highest ever 

investment. Fisheries sector happens to get the highest ever investment till 

date.   
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 Then projects to the tune of Rs. 11,029.36 crore have been sanctioned 

with a view to generate lakhs of employment opportunities.  This is about what 

we are doing in the fisheries sector.… (Interruptions) 

माननीय अ�य� : माननीय सद�यगण, आप सबको यह जानकारी होनी चािहए िक जब म� 

अलाऊ क�ंगा, तब माननीय मं�ी जी जवाब द�गी  ।  

… (�यवधान) 

डॉ. शिश थ�र  : महोदय, म�ने जो िवषय उठाया था, उसका जवाब नह� िमला है  । …(�यवधान) 

�ीमती िनम�ला सीतारमण : महोदय, आपने कहा था िक म��यकार� को कुछ नह� िमला है, तो 

उसका जवाब िदया गया है  । परषो�म �पाला जी के �ारा ही जवाब िदया गया है, िफर भी आप 

�� पूछ रहे ह�  ।…(�यवधान) 

 Sir, I am not sure whether Shri Hanuman Beniwal is present here or not 

but he raised this issue. उ�ह�ने कहा िक आपने �रल ए�रयाज़ म� भारत सरकार क� बह�त 

सारी �क��स ख�म कर दी ह�  । 

I just want to say one thing. It is not being said now and I will be happy 

to show the reference.  In the Expenditure Profile document which is always 

given along with the Budget statement, on 1st February, 2022, a statement as 

4AA was given which very clearly shows that the Schemes have not been 

closed down, as stated by the hon. Member.  Instead, they have been 

rationalised in order to make them more focussed and to bring administrative 

efficiency.  This is a recommendation of the 14th and 15th Finance Commission 

and that is what we have exactly followed.  So, I am just showing what was 

given in the Expenditure Profile of the Budget statement.  
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 Just to explain my point, I want to say that, for example, there are ten 

schemes under the Department of Agriculture, and information technology 

related schemes like the Integrated Scheme on Agriculture Census, 

Economics and Statistics, Integrated Scheme for Agricultural Marketing, etc., 

they have all been rationalised to come under Krishi Unnati Yojana.  They 

have not been closed down.  They have all just been made into one for sharp 

focus.   

 Similarly, like the Pradhan Mantri Krishi Sinchai Yojana, National Project 

on Management of Soil Health and Fertility, Rainfed Area Development and 

Climate Change Programme, there are again a series of tens of such 

programmes that have come under Rashtriya Krishi Vikas Yojana.  Like these, 

130 schemes, all of which are here, have all been listed out in the Expenditure 

Profile and those 130 Schemes are now clubbed together into 65 Schemes 

and none of them have been shut down.  कुछ भी बंद नह� ह�आ है  । अभी 65 �क��स म� 

130 �क��स कंड�स क� गई ह�  । म� अभी उसक� िल�ट नह� द ेरही ह�ं  । 1 फरवरी, 2022 के बजट 

के समय ही म� उसक� िल�ट दे चकु� ह�ं  । 

 आप हनमुान बेनीवाल जी के पास इस इंफॉम�शन को पह�ंचाइए िक हमने िकसी भी �क�म 

को बंद नह� िकया है  । … (�यवधान)  

�ी अधीर रजंन चौधरी: आपने नाम बदल िदया है  ।… (�यवधान) 

�ीमती िनम�ला सीतारमण: सर, हमने नाम भी नह� बदला है  ।… (�यवधान) Sir, there was a 

concern expressed about fellowships for minority communities.  दािनश अली जी, 

आप जरा सनु लीिजए  । म� आपके ही िवषय पर आ रही ह� ँ ।… (�यवधान)  
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Maulana Azad National Fellowship Scheme for minorities has been 

discontinued. Many questions have been raised by several hon. Members on 

this issue. I just want to underline what its position is. There are several 

schemes which cover SCs, STS, OBCs, minorities and so on. The Maulana 

Azad National Fellowship Scheme was overlapping with many of the above-

said schemes. I have not read out the schemes. The list is there. All the 

existing candidates – I just want to repeat this – all the existing candidates, 

under the Maulana Azad National Fellowship Scheme, as of 31st March, 2022, 

will continue to receive their fellowship till the end of their tenure. िकसी क� भी 

फेलोिशप बदं नह� हो रही है, िजनको 31 माच�, 2022 तक िमल रही थी, उनको अभी भी िमल रही 

है  ।… (�यवधान) 

 Further, Canara Bank has been the implementing agency for this 

Scheme.… (Interruptions). And they have been directed to send the email to 

each and every existing eligible beneficiary that they will continue to get this 

benefit or dues subject to the compliance with the extant guidelines. So, on 

that, Sir, let us be clear.… (Interruptions) Sir, there was also an issue raised on 

PM Kisan and doubling of farmers’ income. Questions have been raised on 

this issue. I just want to underline that an unprecedented enhancement in the 

budget allocation has happened on this. The Minister of Agriculture is sitting 

next to me. If I am wrong, I will certainly get corrected. In the year 2015-16, the 

budget allocation for the Ministry of Agriculture and Farmers Welfare was only 

Rs.24,910 crore. In this year, it has been increased by more than 5.44 per 

cent.… (Interruptions). The total amount, which was only Rs. 25,000 crore in 
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2015-16, is now Rs.1,38,550.93 crore. That is the Budget Estimate.… 

(Interruptions) Sir, PM-Kisan Samman Nidhi was launched in 2019 to provide 

Rs.6,000 per year in three equal instalments for income support to the farmers. 

More than Rs.2 lakh crore have been released so far to all the farmers. Sir, 

regarding institutional credit for agriculture sector, benefits of concessional 

institutional credit through Kisan Credit Card are being provided at 4 per cent 

per annum and it is now being extended to animal husbandry and fish farmers 

for meeting their short-term credit requirements.  The banks undertook a 

special drive in February,2020 to provide concessional institutional credit with 

a focus on covering all the PM Kisan beneficiaries through Kisan Credit Card.  

As on 11.11.2022, 376.97 lakh new KCC applications have been 

sanctioned with a sanctioned credit limit of Rs.4,33,426 crore.   

 Sir, now, I wish to talk about the Minimum Support Price on which a lot 

of questions have been asked.  … (Interruptions) 

माननीय अ�य� : माननीय सद�यगण, आपस म� चचा� न कर�  । 

… (�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, the State Bank of India study very 

clearly said that farmers’ income is doubling including soya farmers and others.  

Their income is doubling.  When plantation crops are being sowed, farmers get 

benefit.  … (Interruptions) 

As far as the Minimum Support Price is concerned, the Government had 

increased the MSP for all mandated Kharif, Rabi and other commercial crops 

with a return of, at least, 50 per cent over all-India weighted average cost of 
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production from 2018-19 onwards. So, on MSP, I know the Minister sitting next 

to me has been working a lot and we are now giving 50 per cent over the 

weighted average cost of production since 2018-19.  As far as MSP for 

common paddy is concerned, it has been increased from Rs. 1310, which was 

given in 2013-14, to Rs. 2040 per quintal in 2022-23. … (Interruptions) When 

inflation was in double digit in 2013-14, you can imagine what was the input 

cost.  Even then, they gave only this much.  MSP for wheat was Rs. 1400 per 

quintal in 2013-14 which went upto Rs. 2125 per quintal in 2022-23.  Sir, I am 

almost coming to the end of the response.  There are one or two points which 

are very, very important and which I want to highlight. 

 Sir, there was a concern for BSNL.  Quite a few members had voiced 

their concern for BSNL and the money which is being given to them. I just want 

to highlight a few points.  … (Interruptions) 

 Sir, in the Supplementary Demands, which is now on the Table of the 

House, BSNL requires Rs. 18127 crore for viability gap funding for the rural 

wireline operations, Rs. 49.37 crore for the Champion Service Sector Scheme 

for BSNL, and Rs. 130 crore for research and development.  All, this is part of 

these Supplementary Demands.  So, we are giving Rs. 18127 crore subject to 

the approval of the House.  Further, there is an allocation of Rs. 30156 crore to 

BSNL for 900 megahertz spectrum.   

 Moreover, we have allocated Rs. 3,013 crore in respect of equity 

infusion into BSNL for capital expenditure, Rs. 1,600 crore for restructuring of 

MTNL also reissued 9 per cent non-cummulative preferential shares for Rs. 
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7,500 crore. Of course, there are some token allocations being made from one 

head to another within the telecommunications heads. All these put together, 

BSNL gets Rs. 60,575 crore. There was an hon. Member who reminded me 

that I went abroad and said that we would, if necessary, give 5G to whosoever 

wants it. So, he asked me to give something for BSNL. This Supplementary 

Demand gives this much of amount, that is, Rs. 60,000 crore in respect of 

BSNL for these specific heads. … (Interruptions) This is stated. I only wish the 

hon. Member saw what was the Demands for Grants, which is on this Table 

now. … (Interruptions) You will give everything for the world, and nothing for 

the BSNL! No, we are giving for the BSNL also! … (Interruptions) 

�ी अधीर रजंन चौधरी : सवाल यह पूछा गया था िक आप बीएसएनएल का मआुयना कब कर�गे? 

… (�यवधान) 

�ो. सौगत राय (दमदम) : इसम� 5जी �य� नह� िमला? … (�यवधान) 

माननीय अ�य� :  आप अधीर रजंन जी क� ट�कर म� मत आइए, बैठ जाइए  । 

… (�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Hon. Speaker Sir, people want to get 

into the details of it, and are saying that we are letting down BSNL and we 

have not done anything for BSNL. … (Interruptions) These are the people who 

did not even give money for BSNL 4G. Today, Professor was asking me a 

question regarding this. … (Interruptions)  

 Sir, as regards the capital approval in 2019-20 Budget, when the Prime 

Minister Modi came back to power, the first thing he did was to bring in Rs. 

54,021 crore for BSNL. … (Interruptions) In 2019-20, the pensionary benefits 
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worth Rs. 12,768 crore and ex-gratia worth Rs. 17,169 crore were given. … 

(Interruptions) The capital infusion for 4G spectrum did not happen during the 

UPA time. They denied it. … (Interruptions) The BSNL was on the verge of 

death. Prime Minister Modi revived it by allocating Rs. 20,410 crore for capital 

infusion for 4G spectrum in respect of BSNL. Also, a sum of Rs. 3,674 crore 

was allocated in respect of grant for GST related matters. So, in 2019-20, 

about Rs. 54,000 crore were given for BSNL.  

Now, through these Supplementary Demands for Grants, I am giving Rs. 

60,575 crore for BSNL. So, the BSNL gets its due recognition. In fact, 

overnight, the MTNL was asked to pay for something after which a cash-rich 

company became cash-negative, and that was UPA Government’s attention 

for both BSNL and MTNL. … (Interruptions) So, Adhir Ranjanji should be 

informed about it. … (Interruptions) 

SHRI ADHIR RANJAN CHOWDHURY: Madam, you should learn from your 

past experience. … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Yes, we should learn from your 

mistakes. … (Interruptions) 

�ी अधीर रजंन चौधरी : �या आप बीएसएनएल इ�तेमाल करते ह�, नह� करते ह�, �य�िक िस�नल 

नह� आते ह�  । यह हालत हो गई है  । बीएसएनएल गरीब लोग� के िलए है, बाक� सार ेइन लोग� के 

िलए है  । … (�यवधान) 

माननीय अ�य� :  माननीय मं�ी जी  । 

… (�यवधान) 
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�ो. सौगत राय : सर, बीएसएनएल ने िकतने लोग� को नौकरी दी ह?ै … (�यवधान) 

�ी अधीर रजंन चौधरी: िजयो िकसने िदया? सारा �पे��म िकसने िदया, िकसको िदया? … 

(�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, as regards 4G and 5G related 

matters on BSNL, in July 2022, the Government approved a revival package 

for BSNL amounting to Rs. 1.64 lakh crore. So, the BSNL gets its funds. The 

entire 4G stack, financial support for CAPEX for BSNL, means that we are 

making BSNL deploy Atmanirbhar 4G technology stacks. 

 To meet the projected capital expenditure for BSNL for the next four 

years, the Government will fund CAPEX to the extent of Rs.22,471 crore for 

the BSNL only so that their capital infrastructure spending will be good and this 

will give a big boost for development and deployment of Atmanirbhar 4G 

technology which, of course, is going to be the foundation on which 5G will get 

built up. You did not do 4G. We are doing 4G. Therefore, we are giving all the 

necessary fundamental infrastructure for it. … (Interruptions) आपने पैसा नह� 

िदया, इसीिलए नह� था  ।…(�यवधान) 

सर, म� अपनी बात ख�म कर रही ह�ं  ।…(�यवधान) 

�ी अधीर रजंन चौधरी: मैडम, आप रपेो रटे के बार ेमे बताइए  ।…(�यवधान) 

�ीमती िनम�ला सीतारमण : वह हो गया, म�ने सब बता िदया  ।…(�यवधान) 

Sir, talking about macro-economy, economic fundamentals and so on, 

hon. Member Mahua Moitra said about where one should find pappu, who is 

the pappu, where is the pappu and so on. Actually, it is either West Bengal. … 

(Interruptions) So, all the macro-economic fundamentals were being 
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questioned. There were questions of, ‘where is the pappu?, who is the pappu?’ 

Actually, if only the hon. Member looks back into her own backyard, she will 

find pappu in West Bengal. So, there is no doubt about it. Where there is a 

wonderful scheme which can benefit common people, West Bengal sits over it. 

It does not distribute it. You do not need to search anywhere else for pappu. 

But even worse is this point, मािचस िकसके हाथ म� है  ।…(�यवधान) I do not want to 

elaborate too much on it because she just probably wanted to spice the 

questions and the issues which she raised about which I think in different ways 

I have tried answering. But it is a matter of concern because िकसने िदया मािचस is 

not the issue. It is because in democracy people elect the leader and give it to 

the concerned State. We do not need to undermine the people by saying, यह 

िकसने िदया इनके हाथ म� िदया, यह जनता ने िदया, लेिकन िकसके हाथ म� मािचस कैसे उपयोग 

म� आता है, वही मह�वपूण� है  । मािचस िकसके हाथ म� कैसे उपयोग म� आया? Recently, the 

BJP had a fantastic victory. Post-elections, what was the environment there? 

Peacefully, the new Government came to power, and a new Cabinet was 

sworn in. Let us compare it with what happened in West Bengal post the State 

elections. मािचस िकसके हाथ म� कैसे उपयोग म� आया?…(�यवधान) �� वह है  ।…(�यवधान) 

हमार ेहाथ म� जब मािचस था, तो हमने उ��वला िदया, हमने उजाला िदया, हमने पीएम िकसान 

स�मान िनिध िदया, हमने �व�छ भारत अिभयान चलाया, जब आपके हाथ म� मािचस आया, पो�ट 

इले�शन तो आस�न ह�आ, लूिटंग ह�ई, रपे ह�आ, हमार ेकाय�कता�  का घर जला िदया और ऊपर से, 

एक के��ीय म�ंी, एमओएस मुरलीधरन जी क� गाड़ी पर इतना अटैक ह�आ  ।…(�यवधान) के��ीय 

मं�ी तक सेफ नह� थे,…(�यवधान) जे. पी. नड्डा जी क� गाड़ी को कै�पेन के दौरान, मरुली जी क� 
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गाड़ी, एमओएस क� गाड़ी, पो�ट इले�शन, तो मािचस िकसके हाथ म� कैसे काम आया, हम� वह 

समझना चािहए  ।…(�यवधान) सर, ऐसी बात नह� है  । …(�यवधान) 

 सर, ला�ट्ली, म� कहना चाह�ंगी िक लीडर ऑफ अपॉिज़शन अधीर जी बार-बार रपेो रटे क� 

बात करते ह�  । मेरा तो कत��य है लीडर को जवाब देना, इसके बाद म� अपनी बात समा�       

क�ँगी  ।… (�यवधान) सॉरी सर, वे लीडर ऑफ अपॉिज़शन नह� ह�, लेिकन अधीर रजंन जी 

हाउस म� लीडर ह�, इसिलए म� उनसे कहना चाह�गँी िक रपेो रटे बह�त हाई है, it is impacting 

different sections of the society. यह उनका कंसन� है  । उससे पहले यह भी बताया गया िक 

India is witnessing stagflation.  

म� बह�त ही िवन�ता से सि�मट करना चाहती ह� ँ  । वे लीडर ह�, कां�ेस पाट� के सीिनयर 

नेता ह� और बंगाल म� बह�त ही बड़े नेता ह�  ।… (�यवधान) 

�ी अधीर रजंन चौधरी: आप भी फाइन�स िमिन�टर ह�  ।… (�यवधान) 

ससंदीय काय� म�ंी; कोयला म�ंी तथा खान म�ंी (�ी �हलाद जोशी): ये आपके बार ेम� अ�छी 

बात बोल रही ह�  ।… (�यवधान) 

SHRIMATI NIRMALA SITHARAMAN :  I humbly want to submit it. जब इकोनॉमी 

म� �लोडाउन और हाई इन�लेशन होता है, तो �टैग�लेशन होता है  । भारत म� आज डेटा आए, 

कल भी डेटा आए, म� कह रही ह� ँ िक सीपीआई 5.88 के नीचे आ गया है, ड��यूपीआई तो 21 

महीने म� सबसे कम हो गया है  । इसिलए इन�लेशन हाई नह� है, यह एक बात है  । दूसरी बात, 

�लोडाउन नह� है  । हमारा देश फा�टे�ट �ोइगं इकोनॉमी है  । कैसे �लोडाउन है? अधीर जी ने जो 

�टैग�लेशन क� बात उठाई, वह िब�कुल सही नह� है  । Ours is the fastest growing 

economy. We are the fastest growing economy with lower inflation, that is, 

inflation within the forbearance limit. म� यह �प�ीकरण देना चाहती ह� ँ ।  

 रपेो रटे के बार े म� बह�त-से लोग कह रहे ह� िक 'Repo rate has been very, very 

high'. It was historically high during UPA-I and UPA-II. ....(Interruptions)  
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�ी अधीर रजंन चौधरी: म� आपके जमाने क� बात कह रहा ह�,ँ यूपीए के जमाने क� बात नह� कह 

रहा ह� ँ ।… (�यवधान) 

�ीमती िनम�ला सीतारमण : म� अपने जमाने क� ही बात कर रही ह� ँ  । आप सनु ल�  ।… 

(�यवधान) 

�ी अधीर रजंन चौधरी: यूपीए-यूपीए क� बात हो रही है  ।… (�यवधान) 

�ीमती िनम�ला सीतारमण : अधीर जी ने एक िमनट पहले हमसे यह बात कही िक हम� सीख लेनी 

चािहए  । इसिलए म� उनसे सीख रही ह� ँ । वष� 2014 के दौरान रपेो रटे 8 परस�ट था  । अभी रपेो 

रटे 6.25 परस�ट है  । उस समय तो 8 परस�ट था, लेिकन अभी 6.25 परस�ट है  । Twenty-eight 

per cent higher rates were there during UPA. Secondly, home loan rates are 

only 8.4 per cent today. … (Interruptions) अधीर जी, आप रपेो रटे क� िच�ता न कर�  ।… 

(�यवधान)  

�ी अधीर रजंन चौधरी:  आपके सार ेमे�बस� िच�ता कर रहे ह�  ।… (�यवधान) 

�ीमती िनम�ला सीतारमण : उनके जवाब म� दे चकु� ह� ँ ।… (�यवधान) 

�ी अधीर रजंन चौधरी:  वे इन�लेशन के बार ेम� पि�लक म� नह� कहते ह�, लेिकन रपेो रटे के बार े

म� ज�र िच�ता करते ह�  । आप िकसी छोटे, म�यम उ�म करने वाले से पूछ लीिजए  । जो लोग 

ब�क से छोटे-छोटे लोन लेकर काम करते ह�, आप उनसे पूछ लीिजए  ।… (�यवधान) 

�ीमती िनम�ला सीतारमण : ठीक है  ।  Sir, last one line. चाइना के संबंध म� हमार े �ेड 

डेिफिसट के ऊपर बह�त-से लोग� ने िच�ता जतायी  । म� उसके सबंंध म� अपनी बात कहना चाहती  

ह� ँ । वष� 2004-05 म�, चाइना के साथ �ेड डेिफिसट 1.48 िबिलयन डॉलर ही था  । वष� 2013-14 

म� वह 36.21 िबिलयन यूएस डॉलर ह�आ, जो 2 हजार परस�ट से �यादा ह�आ था  । But today 

trade deficit with China has only increased by about 100 per cent which is US 

$73.31 billion in 2021-22. इसिलए चाइना के सबंंध म� �ेड डेिफिसट वाली बात को भी म�ने 
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डेटा के साथ आपके सामने रखा । माननीय �पीकर सर, आपने मझेु जवाब देने का मौका िदया, 

इसके िलए  ध�यवाद  । 

माननीय अ�य� : अब म� वष� 2022-23 के िलए अनदुान� क� अनपूुरक मांग� – �थम बैच सभा के 

मतदान के िलए रखता ह�ं  ।  

 �� यह है: 

“िक अनदुान� क� अनपूुरक मांग� क� सूची के �त�भ 2 म� मांग स�ंया 1, 3, 4, 6 से 

13, 15 से 21, 23 से 30, 32, 33, 35 से 37, 43 से 56, 58 से 63, 65, 66, 

68, 71, 72, 74, 76 से 79, 85 से 89, 91, 93, 95 से 98 और 100 से 102 के 

सामने दशा�ए गए मांग शीष� के सबंंध म�, 31 माच�, 2023 को समा� होने वाले वष� 

के दौरान संदाय के �म म� होने वाले खच� क� अदायगी हेत ुअनदुान� क� अनपूुरक 

मांग� क� सूची के �त�भ 3 म� दशा�यी गयी राज�व लेखा तथा पूजँी लेखा सबंंधी 

रािशय� से अनिधक संबंिधत अनपूुरक रािशयां भारत क� सिंचत िनिध म� से 

रा��पित को दी   जाए ं ।” 
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��ताव �वीकृत ह�आ  । 
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माननीय अ�य� : अब म� वष� 2019-20 के िलए अनदुान� क� अित�र� मांग� सभा के मतदान के 

िलए रखता ह�ं  ।  

�� यह है: 

“िक अनदुान� क� अित�र� मांग� क� सूची के �त�भ 2 म� दशा�ए गए मांग शीष� 

स�ंया 20 और 31 के सबंंध म� 31 माच�, 2020 को समा� होने वाले वष� म� सदंाय 

के दौरान ह�ए खच� क� अदायगी करने हेत ुअनदुान� क� अित�र� मांग� क� सूची के 

�तंभ 3 म� दशा�यी गयी राज�व लेखा तथा पूजँी लेखा सबंंधी रािशय� से अनिधक 

सबंंिधत अित�र� रािशयां भारत क� सिंचत िनिध म� से रा��पित को दी जाए ं ।” 

 

Demands for Excess Grants for 2019-20 submitted to the Vote of the Lok Sabha 

____________________________________________________ 

No. and Title of the Demand                                         Amount of Demand for Grant 

       Submitted to the Vote of the House 

______________________________________________________________________________________      

1   2     3 

______________________________________________________________________________________ 

     Revenue       Capital  Total 

     ₹  ₹  ₹ 

________________________________________________________________________________________ 

20.  20 Capital Outlay on Defence Services …     701,30,92,169 701,30,92,169 

31. 31 Department of Revenue          31934,47,61,000          …  31934,47,61,000 

________________________________________________________________________________________ 

 TOTAL           31934,47,61,000 701,30,92,169 32635,78,53,169 

_________________________________________________________________________________________ 

��ताव �वीकृत ह�आ  । 

 

________ 
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15.57hrs 

APPROPRIATION (NO. 5) BILL, 2022 

माननीय अ�य� : आइटम नंबर – 21, माननीय िव� मं�ी जी  । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I rise to move for leave to 

introduce a Bill to authorise payment and appropriation of certain further sums 

from and out of the Consolidated Fund of India for the services of the financial 

year 2022-2023. 

माननीय अ�य� : �� यह ह:ै 

“िक िव�ीय वष� 2022-23 क� सेवाओ ं के िलए भारत क� सिंचत िनिध म� से 

कितपय और रािशय� के संदाय और िविनयोग को �ािधकृत करने वाले िवधेयक को 

परु:�थािपत करने क� अनमुित �दान क� जाए  ।” 

��ताव �वीकृत ह�आ  । 

माननीय अ�य� : माननीय म�ंी जी, अब आप िवधेयक को परु:�थािपत क�िजए  । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I introduce the Bill. 

माननीय अ�य� : आइटम नंबर – 22, माननीय िव� मं�ी जी  । 

… (�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I rise to move:” 

“That the Bill to authorise payment and appropriation of certain 

further sums from and out of the Consolidated Fund of India for 

                                                             
 Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 20.12.2021. 
 Introduced with the recommendation of the President. 
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the services of the financial year 2022-2023, be taken into 

consideration.” 

माननीय अ�य� : �� यह है: 

“िक िव�ीय वष� 2022-23 क� सेवाओ ं के िलए भारत क� सिंचत िनिध म� से 

कितपय और रािशय� के सदंाय और िविनयोग को �ािधकृत करने वाले िवधेयक पर 

िवचार िकया जाए  ।” 

��ताव �वीकृत ह�आ  । 

माननीय अ�य� : अब सभा िवधेयक पर खंडवार िवचार करेगी  । 

… (�यवधान) 

माननीय अ�य� : �� यह है: 

 “िक खडं 2 और 3 िवधयेक का अगं बने  ।” 

��ताव �वीकृत ह�आ  । 

खडं 2 और 3 िवधयेक म� जोड़ िदए गए  । 

अनसूुची िवधेयक म� जोड़ दी गई  । 

खंड 1, अिधिनयमन सू� और िवधयेक  का पूरा नाम िवधेयक म� जोड़ िदए गए  । 

… (�यवधान) 

माननीय अ�य� : माननीय म�ंी जी, अब आप ��ताव कर� िक िवधेयक को पा�रत िकया जाए  । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I rise to move: 

“That the Bill be passed.” 

माननीय अ�य� : �� यह ह:ै 

 “िक िवधेयक पा�रत िकया जाए  ।” 

��ताव �वीकृत ह�आ  । 
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… (�यवधान) 

16.00hrs 

APPROPRIATION (NO.4) BILL, 2022 

माननीय अ�य� : आईटम न�बर-23, माननीय िव� मं�ी जी  । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move for leave to 

introduce a Bill to provide for the authorization of appropriation of moneys out 

of the Consolidated Fund of India to meet the amounts spent on certain 

services during the financial year ended on the 31st day of March, 2020, in 

excess of the amounts granted for those services and for that year. 

माननीय अ�य� : �� यह है: 

“िक 31 माच�, 2020 को समा� ह�ए िव�ीय वष� के िलए कितपय सेवाओ ं हेत ु

अनदु� रािशय� से अिधक िजतनी रािशयां उ� वष� के दौरान उन सेवाओ ंपर �यय 

क� गयी ह�, उनके भुगतान के िलए भारत क� सिंचत िनिध म� से धन का िविनयोग 

�ािधकृत करने का उपबंध करने वाले िवधेयक को परु:�थािपत करने क� अनमुित 

�दान क� जाए  ।” 

��ताव �वीकृत ह�आ  । 

माननीय अ�य� : माननीय म�ंी जी, अब आप िवधेयक को परु:�थािपत क�िजए  । 

 

SHRIMATI NIRMALA SITHARAMAN: Sir, I introduce the Bill. 

                                                             
 Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 20.12.2021. 
 
 Introduced with the recommendation of the President. 
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माननीय अ�य� : आईटम न�बर-24, माननीय िव� मं�ी जी  । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That the Bill to provide for the authorization of appropriation of 

moneys out of the Consolidated Fund of India to meet the 

amounts spent on certain services during the financial year ended 

on the 31st day of March, 2020, in excess of the amounts granted 

for those services and for that year, be taken into consideration.” 

माननीय अ�य� : �� यह है: 

“िक 31 माच�, 2020 को समा� ह�ए िव�ीय वष� के िलए कितपय सेवाओ ं हेत ु

अनदु� रािशय� से अिधक िजतनी रािशयां उ� वष� के दौरान उन सेवाओ ंपर �यय 

क� गयी ह�, उनके भुगतान के िलए भारत क� सिंचत िनिध म� से धन का िविनयोग 

�ािधकृत करने का उपबंध करने वाले िवधेयक पर िवचार िकया जाए  ।” 

 

��ताव �वीकृत ह�आ  । 
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माननीय अ�य� : अब सभा िवधयेक पर खडंवार िवचार करेगी  । 

 �� यह है: 

“िक खडं 2 और 3 िवधयेक का अगं बने  ।” 

��ताव �वीकृत ह�आ  । 

खडं 2 और 3 िवधयेक म� जोड़ िदए गए  । 

अनसूुची िवधेयक म� जोड़ दी गई  । 

खंड 1, अिधिनयमन सू� और िवधयेक का पूरा नाम िवधेयक म� जोड़ िदए गए  । 

माननीय अ�य� :  माननीय मं�ी जी, अब ��ताव कर� िक िवधेयक पा�रत िकया जाए  । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That the Bill be passed.” 

माननीय अ�य� : �� यह है: 

“िक िवधेयक पा�रत िकया जाए  ।” 

��ताव �वीकृत ह�आ  । 
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16.02½ hrs       

MATTERS UNDER RULE 377  - Contd. 

माननीय अ�य� : अब िनयम 377 के अधीन मामले िलए जाते ह�  । 

 डॉ. मनोज राजो�रया  । 

16.03 hrs    (Shri Kodikunnil Suresh in the Chair.) 

(xii) Need to develop Agra – Sawai Madhopur Road as National 
Highway. 

 
डॉ. मनोज राजो�रया (करौली-धौलपुर): मेर े संसदीय �े� करौली-धौलपरु के करौली िजले म� 

माननीय के��ीय सड़क प�रवहन एवं राजमाग� मं�ी �ारा आगरा-जगनेर-बसेडी-मासलपरु-करौली-

कैलादेवी-सवाई माधोपरु रोड नेशनल हाईवे क� घोषणा क� गई थी  । यह माग� पय�टन क� �ि� से 

एक �विण�म माग� िनधा� �रत करगेा जो िक पय�टन के गढ़ आगरा से आर�भ होकर उ�र �देश, म�य 

�देश एवं आस-पास के एक वहृद �े� म� आ�था के के�� कैलादेवी िजला करौली से होता ह�आ 

रणथ�भौर सवाई माधोपरु तक जाएगा  । 

मेर े संसदीय �े� के करौली िजले का �मखु आ�था धाम कैलादेवी म�य भारत (उ�र 

�देश, म�य �देश, ह�रयाणा एव ंगजुरात) म� आ�था का एक �मखु के�� है िजसम� िवशेष कर उ�र 

�देश से कम से कम 30-40 लाख लोग� सिहत लगभग 50-60 लाख दश�नाथ� �ितवष� कैलादेवी 

आते ह�  । इसी �कार आगरा एव ंरणथ�भौर दोन� ही पय�टन हेत ुिव� िव�यात ह�  ।  

अतः आपसे अनरुोध है िक इस घोिषत नेशनल हाईवे को आगरा-जगनेर-बसेडी-मासलपरु 

करौली-कैलादेवी-सपोटरा-जीरोता-हाडौती-सवाई माधोपरु (रणथ�भौर) के माग� को रा��ीय 

राजमाग� घोिषत करते ह�ए इसके शी� िनमा�ण कराने क� कृपा कर�  । 
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(xiii) Regarding construction of elevated road on G.T. Road in Kanpur city 
in Uttar Pradesh 

 
�ी स�यदेव पचौरी (कानपुर): महोदय, म� माननीय सड़क प�रवहन म�ंी जी का �यान मेर ेसंसदीय 

�े� कानपरु नगर म� �ैिफक जाम क� सम�या से अवगत कराना चाहता ह� ँ।  

रामादेवी चौराहे से गोल चैराहे तक करीब 10 िक मी जी.टी. रोड़ म� जाम क� सम�या है, 

जबिक माननीय सड़क प�रवहन एवं राजमाग� मं�ी जी ने कानपरु आगमन के दौरान इस जी.टी. रोड 

को 1000 करोड़ �पये क� लागत से एलेवेटेड रोड बनाये जाने का ��ताव िदया था, लेिकन यह 

��ताव अभी तक लि�बत है ।  

म� माननीय सड़क प�रवहन एवं राजमाग� म�ंी जी को याद िदलाते ह�ये अवगत कराना 

चाहता ह� ँिक इस �ैिफक जाम क� ग�भीर सम�या से यातायात अव�� होने के कारण मरीज समय 

से अ�पताल नह� पह�चँ पाते ह� और कई बार उनक� रा�ते म� ही म�ृय ुहो जाती है । इसके साथ ही 

छा�-छा�ाए ंसमय से �कूल एवं कॉलेज नही पह�ंच पाती ह� । 

�यवसायी अपने गतं�य �थल पर समय से नह� पह�चँ पाते ह� । कानपरु म� बढ़ती आबादी को 

देखते ह�ए, यातायात को सगुम बनाये जाने के िलए जनिहत म� जी.टी. रोड पर रामादवेी चैराहे से 

गोल चैराहे तक एलेवेटेड रोड का िनमा�ण अित आव�यक है । 

मेरा माननीय सड़क प�रवहन एव ं राजमाग� मं�ी जी से अनरुोध है िक उपरो� एलेवेटेड 

जी.टी. रोड का िनमा�ण कराये जाने हेत ु स�बि�धत को िनद�िशत कर कानपुर क� जनता को 

अन�ुहीत करने क� कृपा कर� । 
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(xiv) Regarding deteriorating air quality in northern states of the country 

 

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): Sir, I would like to draw 

your attention towards the depreciating quality of air in the Northern States, as 

reflected through the Air Quality Indices (AQI) in the past few weeks. Like 

every year, as the winter season has arrived, the air quality has started 

deteriorating in not just Delhi but also in regions of Rajasthan, Haryana, 

Punjab, Uttar Pradesh and my home State Bihar. I am further inclined to raise 

this issue because my Constituency - West Champaran and the districts 

therein were victims of the worst Air Quality Index (AQI) readings earlier in 

November, 2022. The said AQI readings are disturbing even by global 

standards. Several causes for this have been identified and addressed 

repeatedly. The severe ill-effects of this on the health and wellbeing of the 

people are also known. Urgent steps need to be taken to mitigate this issue 

and it is not possible without the co-operation of all the State Governments. I 

urge upon the Government, and the various State representatives, to cause 

the initiation of a targeted approach to solve this problem at the earliest 

keeping in mind the gravity of the issue and the implications involved. 
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(xv) Need to accord approval to the Detailed Project Report of water 

scheme for supply of Yamuna river water for drinking and irrigation 

purposes in Rajasthan 
 

�ी राह�ल क�वां (चु�): महोदय, भारत सरकार �ारा मेर ेलोकसभा �े� चु� के साथ साथ झुंझनूु 

िजले के 1 लाख हे�टेयर भूिम को िसंिचत िकये जाने व आमजन के पीने के पानी क� सिुवधा के 

िलए यमनुा के जल को ताजेवाला हेड से भूिमगत पाइपलाइन के मा�यम से पानी उपल�ध करवाए 

जाने हेत ुयमुना जल योजना पर काय� श�ु िकया गया था, िजसके तहत क� �ीय जल आयोग के 

�ारा त�कालीन राज�थान सरकार को डी. पी. आर. बनाये जाने हेत ु िनद�िशत िकया गया था| 

राज�थान सरकार �ारा हेलीकॉ�टर के मा�यम से पूरे �े� का सव� करवाकर तरुतं �भाव से डी. पी. 

आर क� �ीय जल आयोग को �वीकृित हेत ु िभजवाई जा चकु� थी, लेिकन आज िदनांक तक उ� 

डी.पी.आर �वीकृित क� कोई भी काय�वाही नह� ह�ई है । यह योजना �े� के िलए अ�यंत ही 

आव�यक है  । इस योजना के मा�यम से मेर ेलोकसभा �े� के साथ साथ झुंझनूु व सीकर िजले के 

आमजन को भी पीने के पानी क� सिुवधा के साथ साथ �े� क� लगभग 1 लाख हे�टेयर कृिष भूिम 

को िसिंचत िकया जाना भी ��तािवत है । अगर यह योजना �वीकृत क� जाती है, तो हमार े

अिसिंचत �े� को िसिंचत िकया जा सकेगा और िकसान� क� आय म� विृ� होगी । अतः मेरा सदन 

के मा�यम से माननीय जल शि� मं�ी जी से िनवदेन है िक ज�द से ज�द इस योजना क� डी. पी. 

आर. क� �वीकृित जारी करते ह�ए इसका काय� ज�द से ज�द श�ु करवाया जाए ।  
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(xvi) Need to make sites of religious importance in Prayagraj, Uttar 

Pradesh, presently under the control of Army, accessible  

for general public 

 
�ीमती केशरी देवी पटेल (फूलपुर): महोदय, मेरा िनवा�चन �े� फूलपरु, �यागराज जनपद 

�वाधीनता आ�दोलन म� पूर ेदेश म� अ�णी भूिमका म� रहा है । हम� यह कहने म� तिनक भी सकंोच 

नह� है िक केवल देश म� ही नह�, बि�क संपूण� िव� म� �यागराज जनपद िविवधता, यो�यता, 

अ�या�म और भारतीय स�ंकृित तथा राजनीितक एव ंसामािजकता का एक सगंम रहा है ।  

मा�यवर, मेरा इस सदन म� आपके मा�यम से िनवेदन है िक गंगा, यमनुा, सर�वती के पावन 

तट को और उसी से जड़ेु ह�ए सेना �े� के िकले म� एक वट व�ृ है, िजसे अ�यवट के नाम से जाना 

जाता है, जो हमारी भारतीय िवरासत का एक उ�कृ� और अ�तु �माण है, वह सेना के आिधप�य 

म� िकले के अंदर है । म� आदरणीय मोदी जी को बह�त बह�त साधवुाद, आभार एव ंध�यवाद �ािपत 

करती ह�,ँ िज�ह�ने उपरो� अ�यवट व�ृ, िजस पर पूर ेदेशवािसय� क� ��ा है, को �वयं आकर 

आम जनमानस के दश�न हेत ुसलुभ कराया है । 

हम स�ेंप म� िनवेदन करना चाहते ह� िक हम िजस वृ� क� बात कर रहे ह�, वह अ�यवट 

ऐसी सां�कृितक, धािम�क और आ�याि�मक िवरासत है, जो पूरी दिुनया म� जनपद �यागराज को 

एक बह�त बड़े पय�टन क� � के �प म� �थािपत कर सकता है । हज़ार� एकड़ जमीन एवं एक िकला जो 

सगंम तट पर है और सै�य भूिम के �प म� है, हर वष� वहा ंजनवरी-फरवरी माह म� पूरी मानवता का 

भ�य समागम होता है । �ितवष� होने वाले माघ मेला, 6 वष� पर होने वाले अध�कु�भ एवं 12 वष� पर 

होने वाले महाकु�भ म� करोड़� क� सं�या म� देश-िवदशे से ��ाल ुऔर अ�य पय�टक यहा ँआते ह� ।  

इस �थान को सेना के िनयं�ण से हटाकर धािम�क गितिविधय� एव ंपय�टन �थल के �प म� इसका 

भू-उपयोग करने क� कृपा कर�  । गंगा, यमुना, सर�वती के सगंम �थल को िव� धरोहण �थल के 

�प म� सरंि�त कराने के िलए भी मेरा अनरुोध है ।  
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िकले को आगरा के िकले क� तरह सेना के आिधप�य से हटाकर आम जनता को सलुभ 

करा िदया जाए, तािक उस �े� को पय�टन �े� के �प म� िवकिसत िकया जा सके ।  

 

(xvii)  Regarding construction of a main entrance at Aluva Railway 

Station and a rail over bridge at Angamaly Railway Station 

 

SHRI BENNY BEHANAN (CHALAKUDY): Thank you, Mr. Chairman, Sir. 

Aluva Railway Station is connected to the second largest commercially 

important town Aluva in Ernakulam District and Angamaly Railway Station. The 

rare Railway stations having level crossing across platform comes under my 

Lok Sabha Constituency, Chalakudy. Aluva Railway Station is only 11 kms. 

away from the Cochin International Airport at Nedumbassery. For Idukki 

District as a whole, the people in this area depend upon Aluva Railway Station 

for their journey. 

In the western side of the platform, there is no gateway towards main 

road and RTC bus station. Absence of gateway at the western side creates 

much difficulty for passengers as they have to walk a long-distance carrying 

luggage. On the other hand, Angamaly Railway Station's proposal for ROB has 

been pending for a long time. 

Therefore, I would request the Government to construct a main entrance 

to Aluva Railway Station at the western side of the Railway Station and in 

Angamaly Railway Station construction of Angamaly - Manjaly Road Rail Over 

Bridge in lieu of Level crossing No. 61@Km.78/100-200 at Angamaly Yard in 

Shoranur - Ernakulam section. 
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(xviii) Regarding grant of minimum support price to natural rubber and 
cardamom 

 
ADV. DEAN KURIAKOSE (IDUKKI): Respected Sir, since the inception of 17th 

Lok Sabha I have been attempting to draw the attention of the Government on 

depressing trends in the price of agricultural products like natural rubber, 

cardamom, pepper, etc.  

Now, the market has recorded a sudden drop in rubber and cardamom 

prices. This has arisen at such time when the small and marginal farmers 

looked forward to a steady market during the Christmas festival season. The 

rubber farmers were making it even with prices staying steady around Rs. 250 

per kg, but it has now dropped to a low of Rs. 150 per kg.  

The Cardamom farmers are also going through the same situation. 

Presently, the price of Cardamom is below Rs. 800 per kg in the local market, 

and it touched Rs. 7000 per kg in August 2019. The major reason for this being 

the case is the low demand for natural rubber and Cardamom in the domestic 

market, as well as the unconditional import of these items from ASEAN 

countries. 

The production costs, including labour, fertilizers, etc., have increased 

heavily in the last few years. If the low-price situation continues, the farmers 

will be compelled to stop its cultivation, which will affect the agrarian economy 

of Kerala. 
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Hence, it is important to provide a minimum support price for natural 

rubber and Cardamom. I urge the Government to announce an MSP of Rs. 

250 per kg for Rubber and Rs. 2000 per kg for Cardamom. 
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(xix) Regarding implementation of Direct Benefit Transfer (DBT) for the 
National Social Assistance Program (NSAP) 

 
SHRI SAPTAGIRI SANKAR ULAKA (KORAPUT): After the implementation of 

Direct Benefit Transfer (DBT) for the National Social Assistance Program 

(NSAP) and Madhu Babu Pension Yojana (MBPY) for pension in the State, it 

has created havoc in many places in Rayagada and Koraput Districts causing 

inconvenience to thousands of pensioners and vulnerable people, especially, 

the elderly in rural areas. 

          Sir, 4,376 gram panchayats (GPS) in Odisha have no banking facilities. 

Even existing banks are unable to bear the burden of a large number of 

pensioners due to an acute staff shortage. Odisha has been disbursing 

pensions in cash on the 15th of every month at the GPS and urban local body 

headquarters. 

          Previously, beneficiaries in rural areas could opt out and receive their 

payments in cash until adequate banking infrastructure is set up in proximity to 

their Gram Panchayats. The situation on the ground has not changed much, 

but the Odisha Government has now implemented DBT for pension.  Recent 

visits to Borigi, Kumari, Langalbeda, Narayanapatna, Borigumma, and 

Neelabadi reconfirmed the miseries by listening to the grievances of the 

people.  
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I would request the hon. Prime Minister to kindly look into the matter and 

allow disbursing pension in cash to mitigate the sufferings of the people till 

banking facilities are made available in remote areas. 
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(xx) Regarding establishment of a new Kendriya Vidyalaya in 
Narasapuram Parliamentary Constituency 

 
SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Sir, I would like to 

draw the attention of the Minister of Education to the establishment of a new 

Kendriya Vidyalaya in the Narasapuram Lok Sabha Constituency of Andhra 

Pradesh. 

Subsequent to the recent district restructuring in accordance with the 

parliamentary constituency of each district, Narsapuram Parliamentary 

constituency is now known as West Godavari District, with Bhimavaram as its 

district headquarters. 

There are over 1250 Kendriya Vidyalaya schools in almost every district 

of the country. But there is no Kendriya Vidyalaya in our district now. It is a 

well-developed area, with an Aqua export of over Rs. 15,000 crore from my 

district. Many central government institutions have already been located, and 

many more are coming up. There is demand for a Kendriya Vidyalaya school 

in the Bhimavaram area to cater to the needs of the students of Central 

Government employees, which is the primary criteria for setting up a Kendriya 

Vidyalaya. 

I, therefore, request the Hon'ble Minister of Education to consider setting 

up a Kendriya Vidyalaya as a top priority and extend whatever support is 

required. 
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(xxi) Regarding situation along the Line of Actual Control (LAC) in 

Eastern Sector 

PROF. SOUGATA RAY (DUM DUM): Chinese Army is making 'aggressive' 

moves along the Line of Actual Control in Arunachal Pradesh and Sikkim and 

trying to alter the status quo in Ladakh and had intensified patrolling along the 

un-demarcated eastern frontier and began reinforcing military posts and 

infrastructure. Chinese Army making China illegally occupying approximately 

above 38,000 Sq. Km. of Indian territory in Ladakh and Arunachal Pradesh. 

The increasing deployment of Chinese troops closer to the border in the 

Eastern sector is alarming. They have also been deploying additional military 

assets besides showing aggressive intent and increasing patrolling. Under the 

so-called China-Pakistan Boundary Agreement, signed in 1963, Pakistan 

illegally ceded 5180 Sq. Km. of Indian territory in Shaksgam valley from areas 

illegally occupied by Pakistan in Union territory of Ladakh to China. I urge upon 

the Government to ensure urgent steps to protect and preserve the entire 

territory of Ladakh, Jammu & Kashmir Union territories belonging to India and 

the message should be conveyed to Pakistan and Chinese authorities. India 

has to keep a careful and specific attention to the improvement of 

infrastructure for the development of border areas in order to facilitate the 

economic development of these areas and also to meet India's strategic and 

security requirements. … (Interruptions) 

 Sir, I also want to add something to my statement. … (Interruptions) 
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HON. CHAIRPERSON: Sir, it is a matter under Rule 377. You have already 

your text.  

… (Interruptions) 

PROF. SOUGATA RAY (DUM DUM): Sir, I want a discussion in this House. 

No Minister is present here. … (Interruptions) 

HON. CHAIRPERSON: No, please. You have already read your text.  

… (Interruptions) 

PROF. SOUGATA RAY : Sir, it is a matter of national importance.   … 

(Interruptions) They are avoiding discussion. … (Interruptions) You should also 

participate in the discussion. … (Interruptions) They are avoiding discussion on 

Kashmir.  

HON. CHAIRPERSON: Sougata ji, you have already read your text. Nothing 

other than the approved text will go on record. Nothing else will go on record.  

… (Interruptions)… 

  

                                                             
 Not recorded. 
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(xxii) Need to restore number of coaches in Sinhagad Express  
(Train No. 11009/10) 

�ी �ीरगं आ�पा बारणे (मावल): माननीय सभापित महोदय, िसंहगड ए�स�ेस 

(11009/11010) को िद.14.03.2020 से नये एलएचबी कोच मे प�रवित�त िकया गया था । इस 

समय िसहंगड ए�स�ेस क� बोगी सं�या 19 थी िजसे कम करके 16 बोगी क� गई और नए 

एलएचबी कोच म� सीट स�ंया 1908 से घटाकर 1818 हो गई । इस दौरान कोिवड-19 महामारी के 

कारण िद. 23.03.2020 से सपूंण� भारत देश म� लॉक डाउन के कारण सभी मेल ए�स�ेस तथा 

लोकल �ेन सिुवधा बंद क� गई । अब िसंहगड ए�स�ेस मे लोकल (जनरल) िटकट क� सिुवधा िफर 

से श�ु क� गई । लेिकन यह सिुवधा देते समय िसंहगड ए�स�ेस क� िफर से 2 बोगी घटा दी गई 

और अब िसफ�  14 बोगी ही रह गई ह� जबिक बोगी स�ंया कम होने से सीट� क� स�ंया भी घटकर 

1300 ह�ई है । इन 2 बोगी के कम होने के कारण पणेु-मुंबई-पणेु या�ा करने वाले सभी याि�य� को 

भारी मुि�कल� का सामना करना पड़ रहा है । िसंहगड ए�स�ेस सबुह पणेु से मबुई जाने वाले पहली 

गाडी होने के कारण इसम� हजार� या�ी रोजाना पणु-ेमुंबई-पणेु या�ा करते ह� । और बोगी स�ंया कम 

होने के कारण हजारो याि�य� को पणु-ेमुंबई-पणेु के बीच खड़े खड़े या�ा करनी पड़ती है । इसम� 

छोटे ब�चे, मिहला, बजुगु� लोग� क� सं�या सबसे �यादा होती है । अतः म� सरकार से मांग करता ह� ँ

िक िसहंगड ए�स�ेस (11009 / 11010) म� िफर से 2 कोच बढाकर 16 कोच िकये जाय� िजससे 

जनरल कोच से या�ा करने वाले सभी याि�य� को िफर से अ�छी सिुवधा उपल�ध होगी ।  
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(xxiii) Regarding  Reservation for the SCs, STs, and OBCs in outsourced 
jobs under Central Government  Ministries/Departments/PSUs / 
Autonomous Bodies 

 

DR. ALOK KUMAR SUMAN (GOPALGANJ):  Sir, the various establishments 

like Ministries/Departments/PSUs/Autonomous bodies under the Central 

Government outsource employees based on their respective requirements 

such as exigency of work, efficiency and economy of operations and 

unavoidable circumstances. These outsourced services on contract are 

recruited as per provisions made in the "General Financial Rules, 2017 (GFR 

2017), and the "Manual for Procurement of Consultancy & Other Services, 

2017". However, there is no provision for reservation for Scheduled Castes 

(SCs) and Scheduled Tribes (STs), and Other Backward Classes (OBCs) in 

hiring of employees on contract through outsourcing. I request the Hon'ble 

Minister of Personnel, Public Grievances and Pensions to formulate and 

implement the policy of reservation for the SCs, STs & OBCs in outsourced 

jobs under Central Government Ministries/Departments/PSUs/Autonomous 

bodies. 
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(xxiv) Regarding completion of stretches of national highways in Odisha 

SHRI CHANDRA SEKHAR SAHU (BEHRAMPUR): Sir, road infrastructure 

plays a major role in the development as it connects major and important 

places. Keeping this in view, Odisha Government has forwarded proposal for 

declaration of new National Highways stretches from Palasa-Paralakhemundi-

Ramanguda-Bissamcuttack-Muniguda-Bhawanipatna-Khariar-Bangomunda - 

Patnagarh-Padmapur at Odisha/Chhattisgarh Border and submitted the same 

to the Ministry in August, 2021. The above stretches were previously declared 

in principle in 2015 and the Ministry has also appointed DPR Consultants. The 

development of these stretches will improve tourist flow in this region including 

in my Parliamentary Constituency. This is also to bring to your notice that these 

areas are strategically significant and better connectivity will improve in 

efficient handing of law and order situation. 

In view of the above, I request the Hon’ble Minister of Road Transport 

and Highways to issue instructions to the concerned authorities to take 

expeditious action for early completion of the stretches of National Highway. 
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(xxv)  Need to take measures for payment of arrears of sugarcane to 
farmers in Uttar Pradesh 

 

�ी मलूक नागर (िबजनौर): महोदय, िकसान� क� आय दोगनुी करने, ग�ने का रटे बढ़ाने आिद से 

सबंंिधत म�ु� के बार ेम� म� 9 बार ससंद म�, 3 बार ससंदीय सिमितय� क� बैठक� म�, 4 बार उ�र 

�देश के मंि�य� को व बीते साल माननीय िव� म�ंी जी को प� िलख चकुा ह� ं। आज पनुः इस म�ेु 

को उठा रहा ह� ंिक अितशी� ग�ने का खरीद मू�य बढ़ाने के साथ-साथ उपज� का भी मू�य लागत 

अनपुात म� बढ़ाया जाए । पूर ेउ�र �देश म� हजार� करोड़ व पूर ेदेश म� लाख� करोड़ ग�ना िकसान� 

का जो पैसा ग�ना फैि��य� पर बकाया है, उसे िदलवाया जाए, िजससे देश क� रीढ़ क� हड्डी कृिष 

�े� मजबूत होगा एव ंदेश क� अथ��यव�था मजबूत होगी और देश का िकसान खशुहाल होगा । 
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(xxvi) Regarding acquisition of land for Kozhikode-Palakkad  
Greenfield Highway 

 

DR. M. P. ABDUSSAMAD SAMADANI (MALAPPURAM): Hon. Chairman, 

Sir, I hereby draw the attention of the Government towards the problems faced 

by the people in connection with the acquisition of land for the Kozhikode-

Palakkad Greenfield Highway.  At present, land acquisition is being carried out 

in a manner that makes the living condition of the people, agriculture and 

social life system uncertain.  It is desired to implement the alignment of the 

proposed highway by excluding residential areas, traditional places of worship, 

Graveyards, market places and it is also suggested that they can be protected 

without major changes in the alignment. 

A special package should be formulated and implemented for those people 

whose land would be acquired in such a way that agricultural labourers and 

other economically backward people with marginal land can get reasonable 

financial support.  A package consisting of not less than three times of the 

market value of the land should be announced as compensation for land 

acquisition to all those whose land is acquired. 

I, therefore, request the Minister to consider the above-mentioned proposals in 

order to solve the problems faced by the people. 
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(xxvii) Regarding rate of commission paid to LIC Agents 

�ीमती नविनत रिव राणा (अमरावती): सभापित महोदय, म� आपका �यान अपने संसदीय �े� 

अमरावती (महारा��) के भारतीय जीवन बीमा िनगम के अिभकता�ओ ंक� मागं� क� तरफ ले जाना 

चाहती ह� ँ। 

 महोदय, 1 िसतंबर, 1956 को भारतीय जीवन बीमा िनगम क� �थापना ह�ई । उस समय से 

बीमा अिभकता� भारतीय बीमा िविनयामक और िवकास �ािधकरण के िनयम अनसुार िनधा��रत 

कमीशन पर अभी तक काय� कर रहे ह�, जबिक आज महंगाई भी बढ़ी है, कई सारी उपयोगी व�तुए ं

भी पहले जैसी नह� रही ह� । उन पर भी महंगाई का असर है और अिभकता�ओ ंको परुाने िनयम 

अनसुार ही कमीशन िमल रहा है, िजससे उ�ह� अपना जीवन यापन करने म� अनेक� तरह क� 

किठनाइया ँआती ह� । यह सम�या िसफ�  िवदभ� या अमरावती क� ही नह� ह,ै बि�क देश के लाख� 

बीमा अिभकता�ओ ंको इससे परशेानी हो रही है । सरकार से मेरी मांग है िक बीमा अिभकता�  भाई-

बहन� क� सहायता करने का क� कर� । 
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16.34hrs 
CONSTITUTION (SCHEDULED TRIBES) 

ORDER (SECOND AMENDMENT) BILL,2022 
 

HON. CHAIRPERSON: Now, Item No.25: the Constitution (Scheduled Tribes) 

Order (Second Amendment) Bill, 2022.  Hon. Minister. 

जनजातीय काय� म�ंी (�ी अजु�न मुंडा): माननीय सभापित जी, तिमलनाडु रा�य के संबंध म� 

सिंवधान (अनसूुिचत जनजाितया)ँ आदेश, (दूसरा सशंोधन) िवधेयक, 2022 को िवचार म� लाया 

जाए, िजसम� रा�य क� अनसूुिचत जनजाितय� क� सूची म� िन�निलिखत बदलाव िकये जाने का 

��ताव है - तिमलनाडु रा�य के अनसूुिचत जनजाितय� क� सूची म� �िव� सं�या 37 म� 

न�रकोरावन, कु�रिव� करन समदुाय को शािमल करना  । 

म� ��ताव करता ह�:ँ 

“िक तिमलनाडु रा�य के सदंभ� म� अनसूुिचत जनजाितय� क� सूची को आशोिधत 

करने के िलए सिंवधान (अनसूुिचत जनजाितयां) आदेश, 1950 का और सशंोधन 

करने वाले िवधेयक पर िवचार िकया जाए । ” 

 HON. CHAIRPERSON: Motion moved:  

“That the Bill further to amend the Constitution (Scheduled Tribes) 

Order, 1950 to modify the list of Scheduled Tribes in the State of 

Tamil Nadu be taken into consideration.” 

DR. K. JAYAKUMAR (TIRUVALLUR): Hon. Chairperson, I rise to register my 

views on this Amendment Bill regarding including a couple of communities in 

the Schedule of the Constitution to enable them to get facilities and to have 

advancement in their lives. 
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 Sir, I recall that a similar Bill was brought in this House on 5th April, 2022.  

I had spoken on that Bill also and had mentioned that besides these two 

communities, a few more communities may be included in that Bill.  I am 

thankful to the hon. Chief Minister of Tamil Nadu, Shri M.K. Stalin for 

recommending to the Central Government a proposal to include these two 

communities in the Bill.  I also thank the National Commission for Scheduled 

Castes and Scheduled Tribes to have enabled the processing of this Bill.  They 

have also assisted in piloting this Bill in the House. 

 On the last occasion, when the hon. Minister of Tribal Affairs moved the 

Bill, I had mentioned certain points particularly regarding the financial aspect of 

this Bill.  There has been a mention about the financial memorandum.  It says 

that the expenditure will be there but it is not possible to make an estimate of 

that.  I do not know why such a vague statement has been made. You must be 

knowing the number of people who are going to be benefited in Tamil Nadu.  

The Minister, and his department must be knowing it.  Without knowing how 

many people are going to be benefited, the Bill would not have reached up to 

this point.  We all know how much money is being spent per family of the 

Scheduled Tribe.  So, it is quite easy to arrive at the financial quantification.  

The statement is very vague, and I would say that this should be taken into 

consideration. 

 I wish to mention that there is a guideline from NITI Aayog on the 

formula or the method to be followed in allotting funds for the Scheduled 

Castes and Scheduled Tribes.  Even in the current Budget that formula has not 
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been adopted.  In the Budget, an astonishing reduction has been made 

towards this.  If you quantify it, you will find that by not following the NITI Aayog 

guidelines, Rs.40,634 crore has been reduced for the Scheduled Castes, and 

Rs. 9, 399 crore has been reduced for the Scheduled Tribes.   

Had the Minister insisted that the guidelines given by the NITI Aayog 

should be followed, it would have been of great help to the Scheduled Caste 

and Scheduled Tribe people.  A huge amount is being taken off.   

 I wish to point out that in the current Budget the pre-metric scholarship 

for the Scheduled Castes has been reduced to an extent of Rs.225 crore as 

compared to the previous year.  The total allocation on that score is Rs.4,000 

crore.  No remedial measure has been taken in this regard.  All the more 

astonishing and shocking is the fact that it is a matter of concern for the 

Scheduled Caste and Scheduled Tribe people.  Yesterday, a Member from 

Tamil Nadu, Shri Subbarayan also very vehemently mentioned in this House 

that the pre-matric scholarship is being stopped.  The Government is bringing, 

through circular, an order to take away the benefits given to the Scheduled 

Caste and Scheduled Tribe students.  This Government, day in, day out has 

been talking about developing poor people, assisting the Scheduled Castes 

and Scheduled Tribes, and bringing them at par with others. 

 We will not treat them in different ways. But here, in the name of the 

scheme, you are stopping the pre-matric scholarship which is very essential for 

them to purchase rubber and pencil, and clothes, and also, it is very essential 

for Scheduled Caste and Scheduled Tribe people to have some excursion to 
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go here and there. This small amount is being stopped. In which way it is 

correct. What is the hon. Minister going to say? What alternative to the pre-

matric scholarship -- which this Government is stopping mercilessly -- that can 

be provided?  

 Now, I come to the national fellowship. Here again, under that heading, 

Rs. 127 crore has been reduced as compared to last year’s Budget. No 

remedial measure has been taken. I have not seen any ‘plus’ in financial 

allotment for the Scheduled Castes and Scheduled Tribes. It is only negative. 

Why is this happening? Why is the hon. Minister not putting his foot down and 

tell the hon. Finance Minister that a proportional amount is to be provided for 

these people? I request the hon. Minister to look into this matter.  

Hon. Speaker, Sir, there is another heading -- MGNREGA. I would like 

to know for which category of people this has been segmented. Who are all the 

main beneficiaries under this? The wage labourers, daily wage earners are all 

those people who are required to be benefitted under MGNREGA. Normally, 

MGNREGA beneficiaries are those who are below poverty line who could not 

get daily work. To substitute daily employment during the off-farm season, 

MGNREGA used to benefit these people. What is the Government doing? In 

the last Budget, the Government had reduced Rs. 25,000 crore straightaway 

under MGNREGA. Today, I am a bit pleased when the hon. Finance Minister 

was speaking over here. She mentioned that, as against the reduction of Rs. 

25,000 crore, about Rs. 16,400 crore has been added. Good sense prevailed! 

They have, at least, taken it into account. They have realised the fact that they 
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are doing injustice to these poor people. Now, they have woken up. But there 

is still a deficit of Rs. 8,600 crore. … (Interruptions) 

HON. CHAIRPERSON: Please conclude. 

DR. K. JAYAKUMAR: I am concluding, Sir. I am the first speaker on this Bill.  

 Now, please come to the education part. What is the education part of 

the Scheduled Tribes? Out of 48.2 per cent children who are enrolled in 

schools, 31.3 per cent are getting dropped out before 8th Class. That means 

only 16.9 per cent reaches the 8th class. The hon. Minister should take some 

remedial measures to see that the drop out is reduced. In 2016 and 2020, 

admission of Scheduled Caste and Scheduled Tribe children in the Centrally-

funded institutions, was about 23 per cent. Now, it has gone down.  

 The Government of India has brought in Eklavya Model Residential 

School, mainly to take care of the Scheduled Tribe people. It is an appreciable 

step. It is named after Eklavya because Eklavya believed to be a Scheduled 

Tribe. But what is happening now? The Government of India has established 

400 schools. But no regular staff is available in these schools. Now, finally, you 

have woken up and appointed 4000 people in 378 schools. Out of those 4000 

staff – who have been appointed – 70 per cent are non-regular staff. They are 

working on contract basis. Why is it so? It is a school which has been 

established. The Government should have gone for appointing teachers on a 

permanent basis.  

I am sure that the hon. Minister will take up this matter. Even atrocities 

were inflicted upon Scheduled Castes and Scheduled Tribes in 2018 and 
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2019. I do not want to make that turn. This is because there is no effective 

control of the National Commission for Scheduled Castes and National 

Commission for Scheduled Tribes with regard to this matter.   

 The health of the Scheduled Tribe people is far low. About 42 per cent of 

the children are anaemic. About 65 per cent of women among the Scheduled 

Castes are anaemic. Therefore, necessary corrective measures are to be 

taken.  

 Sir, I am happy to accept that the Bill has to be passed in this House. I 

support the Bill. It is a good Bill. These Narikuravar and kuruvikarr communities 

are there. Narikuravar means fox catchers and Kuruvikarr means those who 

catch birds or those who keep birds as their pet animals and raise them. 

 These are the two communities which are taken into it. A few more 

communities are there. Kindly take steps.  

 With folded hands, I beg the hon. Minister to wake up and see, ‘that you 

have been given a right. Take shelter under NITI Aayog. Ask this Government 

to follow NITI Aayog guidelines.  Get substantial amount for the people.’ 

Without a substantial amount, this Amendment is a waste.  

 Thank you.  
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�ी रजंीतिस�हा िहदूंराव नाईक िन�बालकर (माधा): माननीय सभापित जी, म� आपका बह�त 

आभार �य� करना चाहता ह�ं िक इस मह�वपूण� िबल के िवषय पर मझेु बोलने का अवसर िदया । 

 महोदय, हम� यह जानकर बह�त खशुी होती है िक हमार ेदेश के यश�वी �धान मं�ी ��ये 

�ी नर�े� मोदी जी के नेत�ृव म� समाज के अिंतम छोर तक िवकास क� धारा पह�ंच रही है । हमारी 

सरकार का म�ुय ल�य - अ��योदय से उदय का भाव, साकार होता िदख रहा है । आजादी के 

सात दशक� से अिधक समय तक पूव�वत� सरकार क� म�ुयधारा म� िज�ह� शािमल नह� कर पाए थे, 

उ�ह� आज देश के सबसे उ�चतम पद महामिहम रा��पित के पद पर आसीन होने का गौरव �ा� 

ह�आ है । इसी संदभ� म� हमारी सरकार यह िबल लाई है, िजससे अनसूुिचत जनजाित के उ�थान 

हेत ु �भावी कदम उठाए जा सक�  । देश के अलग-अलग भाग� म� कुछ िपछड़ी जनजाितयां ह�, 

िजनको अभी भी सूिचत नह� िकया गया है । इस िबल के मा�यम से यह िकया जा सकेगा । 

 महोदय, महारा�� म� िवशेषकर पि�म महारा�� ए�रया म� धनगर जनजाित है, जो िपछड़े 

समाज म� आती है, लेिकन आज भी इसे अिधसूिचत नह� िकया गया है । 

 म� आपके मा�यम से माननीय म�ंी जी को अवगत कराना चाहता ह� ं । असल म� ‘धनगर’ 

आर�ण का म�ुा यह है । महारा�� क� अनसूुिचत जनजाित क� सूची म� 36व� �माकं पर ‘धनगड़’  

नाम दज� है जबिक ‘धनगड़’ नाम क� जनजाित महारा�� म� नह� है । ‘धनगर’ क� जगह ‘धनगड़’ हो 

गया है । आज महारा�� सरकार ने िड�लेरशेन दी है िक ‘धनगड़’ नाम क� कोई जनजाित नह� है । 

‘धनगर’ िपछड़ी जनजाित को आज तक अनुसूची म� शािमल नह� िकया गया है । 

 महोदय, उ�चतम �यायालय क� सिंवधान पीठ ने फैसला िलया है और अनेक मामल� म� 

उ�चतम �यायालय अपना िनण�य भी दे चकुा है । इसी आधार पर महारा�� म� ‘माना’ और ‘गोवारी’ 

समाज को �यायालय के �ारा िनण�य िमल चकुा है । ‘ग�डमाना’ और ‘ग�डगोवारी’ नाम महारा�� म� 

अनसूुिचत जाित म� दज� है जबिक इस नाम क� जनजाित का महारा�� म� अि�त�व ही नह� है । 

�यायालय  ‘ग�डगोवारी’ क� जगह ‘गोवारी’ जनजाित मानते ह�ए जनजाित �माणप� देने का आदेश 
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दे चकुा है । िब�कुल इसी तरह का मामला ‘धनगर’ जनजाित का है । ‘धनगड़’ के उ�चारण म� कई 

जगह गलितयां हो जाती ह� इसिलए महारा�� के बाहर के रा�य� म� ‘धनगड़’ बोला जाता है जबिक 

यहां ‘धनगर’ बोला जाता है । 

 म� आपके मा�यम से माननीय म�ंी जी के �यान म� लाना चाहता ह�ं िक ‘धनगड़’ के 

अि�त�वहीन होने के बाद मु�बई उ�च �यायालय के सामने सरकार खदु मान चकु� है िक ‘धनगड़’  

जनजाित नह�   है । 

 महोदय, इस संबंध म� म� कुछ �वाइंट्स सदन के सामने रखना चाहता ह�ं िजससे लोक मह�व 

िवषय क� ि�थित साफ हो जाएगी । वष� 1950 म� महारा�� क� अनसूुिचत जनजाितय� क� सूची म� 

�िवि� स�ंया-36 म� शािमल इस िवशेष जनजाित का उ�लेख यानी ‘धनगड़’ का �ितिनिध�व शू� य 

है । अगर �ितिनिध�व है तो ‘धनगर’ समाज का है । 

 यही नह� वष� 1881 से 1931, वष� 1941 और वष� 1951 क� जनगणना �रपोट�  का उ�लेख 

है िक जाित, उपजाित, जनजाित, उप-जनजाित, समूह म� ‘धनगड़’ नाम क� जनजाित नह� पाई गई 

है, बि�क ‘धनगर’ जनजाित पाई गई है । ��येक जनगणना �रपोट�  म� यही उ�लेख है । 

 वष� 1961 म� आरजीआई �ारा तैयार �ंथ म� एससी, एसटी क� सूची म� ‘धनगड़’, ‘धनगर’ के 

अि�त�व को �मािणत करने के िलए 29 �िति�त लेखक� के 30 द�तावेज, सा�य और जनगणना 

�रपोट�  का उ�लेख है । 

लेिकन, इसम� धनगड़ का कोई उ�लेख नह� िमलता है । इसके बजाय द�तावजे म� धनगर 

सदंिभ�त जाित या जनजाित के �प म� पाया गया है  । महारा�� सरकार ने अपने �ाम पचंायत 

अिधिनयम, 1959 और बॉ�बे कोट�  फ�स अिधिनयम, 1959, जो िनर�त नह� ह�, उसम� धनगड़ के 

बजाय देवनागरी म� धनगर का उ�लेख िकया है । इसका ता�पय� है िक महारा�� म� वा�तिवक �प 

से धनगर म� अ�य कोई नह� पहचानता  । वह धनगड़ नह� बि�क धनगर है । 



14.12.2022  889 
 

सभापित महोदय, जनजातीय मामल� क� �रपोट�  म�, वष� 2009-2010 क� वािष�क �रपोट�  म� 

देवनागरी म� धनगर का उ�लेख है । इसका ता�पय� है िक भारत सरकार भी धनगर के �प म� 

वा�तिवक जनजाित को पहचाने । वष� 1882 म� िकट्स �ारा संकिलत भारत म� पाई जाने वाली  

जनजाितय� के स�ंह म� भारत क� पूरी आबादी क� जाितय� और जनजाितय� के नाम शािमल ह� । 

उसम� जाित और जनजाितय� के कई नाम� का उ�लेख िकया गया है । उसम� धनगर जानजाित का 

अि�त�व पाया गया  है । उसम� धनगढ़ का कोई उ�लेख आज तक नह� देखा गया है । 

सभापित महोदय, म� आपके मा�यम से इस सदन से एव ंमाननीय मं�ी जी से िनवेदन करना 

चाहता ह� ंिक ‘धनगड़ ’क� जगह ‘धनगर ’को अनसूुिचत जाित के �प म� अधसूुिचत क रने क� कृपा   

कर� । महारा�� का लाख� धनगर समाज आपक� तरफ देख रहा है  िक उनको �याय कब िमलेगा? 

सम�त धनगर जनजाित के लोग आशा क� िनगाह से आपक� तरफ देख रहे ह� । म� उनक� आशा को 

इस सदन म� आपके सामने रखना चाहता ह�ं, तािक उनक� आशा  टूटने न पाए । कई वष� से उनको 

�याय िमलना अपिे�त है । म� आदरणीय मं�ी जी से आ�ह करना चाहता ह�ं िक आप मेर ेमहारा�� 

के गरीब धनगर समाज को धनगड़ क� जगह अिधसूिचत करके हमारे ऊपर कृपा कर� । 

जय िह�द ! जय महारा�� । 

DR. D. RAVIKUMAR (VILUPPURAM): Hon Chairman Sir, Vanakkam. Thank 

you so much for allowing me to speak on this historic Constitutional 

Amendment Scheduled Tribes Order Bill. 

These Tribal people have got some relief after 70 years of Indian 

independence. Well before in the year 1964 itself, the Tamil Nadu Government 

recommended for inclusion of Narikkuravar community in the Scheduled Tribes 

list. The then Congress Government was keen and took necessary steps as 
                                                             
 English translation of the speech originally delivered in Tamil. 
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regards this demand. But the demand could not be fulfilled. Meanwhile, Tamil 

Nadu Government extended the benefits of STs to Narikkuravar community in 

the State.  

Till 1974, such benefits were provided to them. As the Constitutional 

Amendment in this regard was not made, it was argued that such benefits 

could not be extended to them and thereafter it was stopped. Then these two 

communities were kept in the list of Backward Classes. During the last 60 

years Tamil Nadu Government had sent proposals in this regard on several 

occasions but such demands was kept pending by the Union Government. 

When Dr. Kalaignar was the Chief Minister of Tamil Nadu, in the year 

2006, accepting the demand of Viduthalai Siruthaigal Party, wrote a letter to 

the then Union Government for inclusion of Narikuravar community in the list of 

STs. Then again there was no action in this regard by the Union Government. 

Once again in the year 2016, the Tamil Nadu Government put forth this 

demand to the Union Government. But only today this demand is getting 

fulfilled. 

On this occasion, I appreciate and extend my heartfelt thanks to Hon 

Thalapathi M.K. Stalin, the Chief Minister of Tamil Nadu, for making this 

happen. Not only in Tamil Nadu, the people belonging to Narikkuravar 

community live in Andhra Pradesh and Karnataka in South India, besides 

Maharashtra and Gujarat. They live in Haryana too. They are called as Bauria 

in Haryana; Bharti in Madhya Pradesh; Vagri in Gujarat; and Hakki Pikki in 
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Karnataka. They were included in the list of STs in all these States besides 

getting the benefits extended to them as Tribes. 

In Tamil Nadu, time has come for them to avail the benefits of a Tribe. 

Even though they are included now in the list of STs, they are unable to hunt or 

catch birds and animals as there is a ban under the Wild life Protection Act. 

They are just making an existence by selling ornaments made out of beads. 

They do not have houses to live. 

The present Chief Minister of Tamil Nadu is very keen in taking some 

initiatives for their welfare. I therefore urge upon the Union Government to 

announce a special fund for providing skill development training to these 

people besides constructing houses for them to live. 

I have given a notice for amending this Bill. When these communities 

were in the list of BCs, they were called with respect as “Kuruvikkarar” and 

“Narikkuravar”.  While including in the list of Scheduled Tribes, They are 

referred as Narikkuravan and Kuruvikkaran which is of less respect to these 

people. I have given a notice for amendment to this Bill to retain the names as 

Narikkuravar and Kuruvikkarar. I request you to accept this demand. Not only 

that, many caste names in Tamil Nadu, particularly of SCs and STs are ending 

with a suffix “n” which is disrespectful. I urge that an amendment should be 

brought in this House for changing all the names of castes ending with ‘n” as 

“r” so as to provide respect to the people of these communities. 

There are several castes in the list of SCs in Tamil Nadu which have the 

features and cultural aspects of Tribal communities. There are 17 such castes. 
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I urge the Union Government that all these 17 Castes in the SC list should be 

included in the list of STs ensuring them to avail the benefits extended to a 

Tribal caste. Certain castes are in the Particularly Vulnerable Tribal Group 

(PVTG). The people belonging to these castes live in plains. Although they are 

in the list of STs, such people are affected very much. Adequate funds are not 

allocated for the welfare of these people. If funds were allocated and spent in 

the past, their lives would have been improved a lot. But that has not 

happened. At least the Union Government should act now in this regard. 

 

These people may be less in number. They do not have people to raise 

their issues and hence their voices are not heard. These people are boycotted 

as they don’t have political support. They should not be boycotted anymore. 

The Union Government should allocate funds for their development. 

In several States of our country, Universities, Colleges, Eklavya Schools 

are being set up for the welfare of people belonging to Scheduled Tribes. But 

sufficient number of Eklavya Schools are not set up in Tamil Nadu. I should 

say that STs constitute 2 per cent of the population of my Viluppuram 

parliamentary constituency. Irular community is a Tribal community who live 

predominantly here. I have been raising a demand for the last 3 years for 

setting up of an Eklavya School in my Viluppuram constituency. I therefore 

urge that an Eklavya School should be set up in my Viluppuram parliamentary 

constituency for the education of Tribal people. 
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In the end, I once again with all respect extend my deep gratitude to Dr. 

Kalaignar Karunanidhi who initiated this effort and the present Chief Minister of 

Tamil Nadu Thiru Thalapathi M. K. Stalin for making this historic Bill to be 

passed in the House of Parliament. 

Thank you, Sir. 

 

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Thank you, hon. Chairperson, 

Sir, for allowing me to speak on the Constitution (Scheduled Tribes) Order 

(Second Amendment) Bill, 2022. Sir, the Scheduled Tribes are among the 

most disadvantaged socio-economic groups in India. They have been facing 

problems from colonial India to the present time. The tribal population of the 

country, as per 2011 Census report, is around 10.43 crores, constituting 8.6 

per cent of the total population of our country. About 89.97 per cent of them 

live in rural areas and 10.03 per cent of them live in urban areas. Inclusion of 

more tribes into the List of Scheduled Tribes is surely a welcome step. And for 

this, I would like to acknowledge the efforts and thank the researchers working 

in the sphere of the legislative procedure of the Central Government. 

17.00hrs 

 But this is just a step.  Inclusion is just the beginning.  There is a long 

way and that has to covered to benefit the indigenous people in reality.  Sir, the 

Bill seeks to include Narikoravan and KuruvikaranTribes of Tamil Nadu into the 

List of Scheduled Tribes.  This has been a much-awaited step and I support 

the decision of the Government.  Here, I would like to put forth that the 
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Narikuravar, a semi-nomadic tribe, originated in Northern India before 

migrating south to Tamil Nadu about half a millennia ago.  They have lived at 

the margins of the society in dire poverty, making and selling beads and other 

small ornaments in local markets.  The literacy level in both these tribal groups 

have been extremely low.  Due to lack of knowledge and extremely low 

income, the cycle of poverty is continuing generation after generation.  Thus, 

the need of the hour is to provide the youth a platform for free education and 

skill development in order to help in their upliftment and better future.  Sir, 

inequality is the most prominent disadvantage witnessed among the 

Scheduled Tribes of India and that too in every State.  Beginning from birth to 

reaching to the pinnacle of career, at every step, they face challenges.  There 

is a lack of proper health centre in areas inhibited by Scheduled Tribes and 

thus, there is a higher infant and maternal mortality rate amongst them.  

According to the paper titled ‘Infant mortality amongst Scheduled Tribes in 

Central India’, published by Mr. Arvind Verma and Mr. Kalyan Saha, the infant 

mortality rate of India stands at 40 per thousand live births whereas amongst 

ST population, it stands at 84.  This is a horrifying picture.   

 In States like Madhya Pradesh, Rajasthan, Chhattisgarh, the 

figure is beyond 100.  Has the Government looked at this disparity and tried to 

resolve the problem?  I agree that an overnight change is not possible in this 

sphere but quick steps like appointment by the Governments can, obviously, 

be helpful.  Thousands of posts are lying vacant in diverse branches but ST 

and SC people are not employed.  The amount allocated for their upliftment 
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are lying either unutilised or diverted in other areas.  The member representing 

Scheduled Caste and Scheduled Tribe population in the Supreme Court of 

India is next to nil.  It seems that with every step forward, we are, actually, 

taking a long stride backwards.  This needs the immediate attention of the 

Government coupled with willingness to uplift this society.  

 Sir, forests are one of the major resources of livelihood for the 

Scheduled Tribes.  But due to Government actions, these are being taken 

away from them.  As many as 1,50,000 applications for individual forest rights, 

in a single State like Odisha, have been rejected without any reason.   

 Sir, not just that, the indigenous people have no say in the matter related 

to their forest rights.  The Government has taken the matter solely in his own 

hand. Thus, changes brought in laws and rules are harming the people instead 

of helping them.  The Narikuravar share religious, cultural, and political 

characteristics with many of the Roma groups in Europe. 

 Sir, traditionally, the Narikoravans are hunters as the name means ‘fox 

or jackal hunters’. Since hunting was outlawed in the country, these people 

have been pushed into dire poverty. Due to this, education is a big problem of 

the community. Only a small number of children get the opportunity to have 

access to education in their mother tongue. Again, majority of the students 

drop out of school. … (Interruptions) There is a low-level school learning 

among children not only because of the household or personal reasons but 

also due to lack of Government’s efforts. Thus, the main thrust should be given 

on spreading education. The vulnerability of the tribal community in India 
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makes them solely dependent upon the Government services in order to lead a 

good human life, thus making it imperative for a public policy shift.  

 Sir, I would like to put forth that the Government of West Bengal, under 

the leadership of our hon. Chief Minister, Mamata Banerjee, has launched 

unique schemes named Aikyashree and OASIS. These are the scholarship 

programmes which aim to uplift the SC/ST students in terms of providing them 

higher education. Not only that, through the Schemes like Taposili Bandu and 

Jai Johar, the Government of West Bengal is providing Rs. 1000 to the SC/ST 

people on attaining the age of 60 years. … (Interruptions) Also, the 

Government of West Bengal has sent a proposal for inclusion of 11 tribal 

groups in the list of Scheduled Tribes, namely the Khas, Bhujel, Newar, etc. I 

would like to request the hon. Minister to look into this matter and take 

immediate steps for inclusion of these tribes in the Scheduled Tribes list.  

 Finally, I would like to conclude by quoting two lines of the Vishwakavi 

Rabindranath Thakur: 

“Jare Tumi Niche Felo, Se Tomare Badhibe Je Niche  

Poschate Rekhecho jare, Se Tomare Poschate Taniche” 
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SHRI MADDILA GURUMOORTHY (TIRUPATI): Thank you, hon. Chairperson 

Sir, for giving me this opportunity to speak on the Constitution (Scheduled 

Tribes) Order (Second Amendment) Bill, 2022.  

 Verrier Elwin, the Architect of NEFA and defender of Indian tribal people 

believed that integration was not possible without political and spiritual 

equality. This is the soul and purview of the provisions towards tribal heritage 

in the Constitution drafted by Dr B.R. Ambedkar. Something like that should 

guide our future course of action. In this sense, the Bill taken up for discussion 

today provides for the inclusion of the Narikoravan and the Kuruvikaran 

communities to the list of Scheduled Tribes in respect of the State of Tamil 

Nadu.  

 In Tamil Nadu, according to the survey by an NGO in 2009, among 

Narikoravans, there are 8,280 families having a population of about 40,000. 

The names Narikoravan and Narikoravar respect one and the same 

community. Kuruvikaran is an additional colloquial name of this community in 

Tamil Nadu. Due to one of their traditional occupations of trapping birds, 

Narikoravan, a nomadic community by tradition constitute the most deprived 

sections of all the communities in the State living under extremely poor and 

unhygienic conditions in the outskirts of villages and towns.  

 Hon. Chairperson Sir, the positives of this Bill are these. It proposes to 

widen the umbrella of inclusion of more tribes and sub-tribes under the ambit 

of Scheduled Tribes for the State of Tamil Nadu. This will ensure that more 

tribal communities get the ‘Scheduled Tribe’ status and are eligible for 
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Government schemes. The Government should also sensitize the tribal 

communities regarding the Government schemes implemented specifically for 

them.  

 The tribal communities are an easy target for exploitation and 

discrimination. Moreover, geographical isolation hampers their development. 

They are malnourished and also lack access to basic education and 

healthcare.  

 Sir, now after 75 years of Independence, it is even more crucial for us to 

recognize the fact that the tribal communities still need the Constitutional 

status of Scheduled Tribes and specific schemes aimed to preserve their 

culture and their advancement. 

 In fact, the literacy rate of the tribal community is just 59 per cent as 

opposed to the overall literacy rate of 73 per cent. To overcome the literacy 

gap, the Government should encourage tribal education, particularly at the 

primary level. Under the visionary leadership of our CM, Y S Jagan Mohan 

Reddy Garu, our State, Andhra Pradesh, is implementing ‘One district, One 

medical college programme’. As of now, the State of Andhra Pradesh has only 

14 Government medical colleges, including three new Government medical 

colleges which were sanctioned by the Government of India on 20th March, 

2020. This will help more medical students to pursue quality medical education 

at an affordable cost while ensuring that healthcare is more accessible to 

people even in remote regions. If the Central Government sanctions more 

medical colleges, more students can get better and more equitable access to 
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quality medical education in the tribal areas. The Andhra Pradesh 

Reorganization Act, 2014 provides for the setting up a Central Tribal University 

in Andhra Pradesh. It started functioning through a transit campus from the 

year 2019-20. However, the University still lacks a permanent campus and 

necessary infrastructure. The AP State Government has allocated the requisite 

land for setting up the Central Tribal University and is ready to provide all the 

support needed. I would take this opportunity to request the Government to 

expedite the development work related to the Central Tribal University in 

Andhra Pradesh. While conserving the forests in India, the Government should 

think about the well-being of the tribal communities residing in the reserve 

forests and in Eco-Sensitive Zones for decades as the tribal communities 

depend exclusively on the forest resources for a livelihood.  For reference, 

the tribes living in the Pulicat Eco-Sensitive Zone of my Tirupati Parliamentary 

Constituency, were facing several challenges for their existence as the ESZ 

guidelines restrict developmental activities, and thus the Government failed to 

provide basic amenities to tribes, especially road connectivity. Even though the 

State Government took special interest for providing them road connectivity 

and to give them access to emergency services like ambulances and fire 

services, the forest officials are conveying that the ESZ guidelines would not 

permit such activities. I would like to conclude by saying that the YSR 

Congress Party will support this Bill. I would request the Minister to address the 

issues raised by us while duly taking our suggestions into account. Thank you, 

Sir.   
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�ी रमेश च�� माझी (नबरगंपुर) : सभापित जी, ध�यवाद  । आज द कॉ��टीट्यूशन (शैड्यू�ड 

�ाइ�स) आड�र (सेक�ड अम�डम�ट) िबल, 2022 के ऊपर चचा�  हो रही है  । यह िडसकशन 

तिमलनाडु �टेट के बार ेम� हो रहा है  । म� ओिडशा से आता ह�ं  । ओिडशा क� तरफ से 169 

�पोजल ह�  । वष� 1978 से आज तक ओिडशा गवन�म�ट और नवीन पटनायक जी ने गवन�म�ट ऑफ 

इि�डया को बह�त सार े�पोजल भेजे ह�  । अभी तक उनका �ेिसड�शयल ऑड�र नह� हो पा रहा है  । 

मेरा िनवेदन है िक इस बार ेम� गवन�म�ट ऑफ इि�डया को िफर से सोचना चािहए  । वष� 2014 म� 

एक टा�क फोस� गिठत ह�ई थी, under the Chairmanship of our Secretary, 

Department of Tribal Affairs, िजसम� ओिडशा गवन�म�ट के 9 �पोजल �ाय�रटी केस म� 

इ��लूड करने थे  । जो �पोजल आए थे, उनम� भंजा परुान, भगत/भ�ुा/भोगता, द�ुआ, कलंगा, 

नाकािसया, पाबा, खंडायत भइुयां, तमिुड़या या तम�रया, चपआु कमार और कंिधया थे  । मेरा 

ससंदीय �े� नबरगंपरु ह ै । वहां कोरापटु िजले क� दु�आ क�यिुनटी बह�त िदन� से रह रही है  । 

उसको जनजाित का दजा� िमलना चािहए  । उनके ब�चे पढ़ाई नह� कर पा रहे ह�  । मालकानिगरी 

िजला का क�डा रड्ेडी एक स��दाय है, उसके जनजाित के दज� के िलए ओिडशा गवन�म�ट �रकम�ड 

कर चकु� है  ।  

 अभी तक �ेिसड�िशयल ऑड�र नह� हो पा रहा है  । ओिडशा गवन�म�ट, नवीन पटनायक जी 

ने 16 िसत�बर, 2022 को खत िलखा है िक जो 169 प�िडंग केसेज ह�, अभी तक जो �ेिसड�िशयल 

ऑड�र होना चािहए, वह नह� ह�आ ह ै । मेरी िडमांड है िक िजतने �पोज�स ओिडशा से आए ह�, 

उनके बार ेम� सोचना चािहए  ।  

 आज जो िबल आया है, म� इसका बीजू जनता दल, पाट� लीडर नवीन पटनायक जी क� 

तरफ से सपोट�  कर रहा ह�ं  । ध�यवाद  ।   

  



14.12.2022  901 
 

�ी हसनैन मसूदी (अन�तनाग): सर, म� The Constitution (Scheduled Tribes) Order 

(Second Amendment) Bill, 2022 के समथ�न म� बोलने के िलए खड़ा ह�आ ह�ं  । म� इस िबल 

क� ताईद करता ह�ं, लेिकन मेर ेकुछ ऐतराजात ह�  । वे ये ह� िक सार ेमामले पॉिलिटकल रीज�स के 

िलए    ह�  । दरअसल, यह होना चािहए था िक इस क�यिुनटी के िलए कुछ िमिनंगफुल इकदामात 

िकए जाए,ं तािक इनका क�याण हो, लेिकन वह नह� हो रहा है  । फ�त एक जाित को इसम� 

शािमल करने से कुछ चीज हािसल होने वाली नह� है  । अगर आपका मकसद होता िक वाकई तौर 

पर इनक� कोई मदद होनी चािहए, तो आप �ीमैि�क �कॉलरिशप म� कटौती नह� करते, आप 

नेशनल �कॉलरिशप म� कटौती नह� करते, जो इस क�यिुनटी के िलए है  । असल म� यह हो रहा है 

िक �ैि�टकली कोई �टे�स नह� िलए जा रहे ह�, तािक इनका क�याण हो और ये तर�क� क� दौड़ 

म� शािमल हो जाए ं । 

जनाब, फोर िह�टो�रकल रीजसं ऐसी क�यिुनटीज तर�क� क� दौड़ म� शािमल नह� ह�ई ह�  । 

ज�मू-क�मीर म� गजु�र-बकरवाल क� अ�छी-खासी आबादी है  । जो माइ�ेट नह� ह�  । वे गिम�य� म� 

अपने लाइव �टॉ�स के साथ ज�मू से �ीनगर जाते ह� और सिद�य� म� �ीनगर से ज�मू आते ह�  ।  

माइ�ेटी पॉपलेुशन के िलए लगभग 15,521 सीजनल टीिचंग स�टस� बनाए गए ह�  । िजनके िलए 

करीब 2,217 �टा�स ह�  । वे िसफ�  छ: महीने के िलए होते ह�  । जब वे माइ�ेट हो जाते ह�, तो उन 

स�टस� के �ाइबल टीचस� क� छु�ी क� जाती है  । व ेवष� 2007 से अपनी नौकरी म� र�ेयलुराइजेशन 

का इंतजार कर रहे    ह�  । अगर आप �ैि�टकली चाहते ह� िक कोई बेहतरी हो, तो ऐसे इंतजामात 

िकए जाए ंऔर आप उनके ब�च� क� तालीम के िलए �यव�था कर�, लेिकन वह नह� हो रहा है  ।  

सर, जो �ॉप आउट �टेट्स ह�, जैसा पहले कहा गया है िक जो सबसे �यादा �ी-�ाइमरी 

और िमडल लेवल पर ह�, तो वह इ�ह� म� है  । आप हे�थ केयर को देिखए  । ज�मू-क�मीर के 

माइ�ेटी एसटी पॉपलेुशन के िलए सबसे कम हे�थ केयर क� �यव�था है जो अपने लाइव �टॉ�स 

के साथ एक �ॉिवसं से दूसर े�ॉिवसं म� जाती है  ।  
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सम� िश�ा अिभयान के तहत 1,521 स�टस� बनाए गए ह�  । उन ब�च� क� तालीम 

मतुाअि�सर ह�ई, लेिकन उन �टा�स क� कोई किमटम�ट नह� है  । मं�ी जी को यह �यास करना 

चािहए िक उनक� नौकरी प�क� हो जाए  । इस �क�म को पूरी तरह से म�ु तहकम िकया जाए  ।  

िपछले साल ज�मू डेवलपम�ट अथॉ�रटी ने सबुह-सवेर े ब�ती, �पनगर पर धावा बोल   

िदया  । आप यह नह� चाहते ह� िक वे जंगल से बाहर आ जाए ं । इनके टाउन क� पेरीफरी म� कोई 

ब�ती हो और सबुह-सवेर े सारी िडमॉिलश ह�ई  । मझेु नह� लगता है िक अभी तक उनके 

�रहैिबिलटेशन का �यास िकया गया है  । वहां िलटरसेी सब से कम है  । खास कर गल� चाइ�ड क� 

िलटरसेी के िलए कोई कदम नह� उठाया जा रहा है  । वहां चाइ�ड मोट� िलटी सबसे �यादा है, 

�टारवेशन डेथ सबसे �यादा है, एनीिमया से पीिड़त लोग ह�  । हमार े एसटी क�यिुनटी स े जो 

ता� लकु रखते ह�, उनके ही सबसे �यादा मसले ह�, वह� सबसे �यादा चनुौती है  । म� इसका 

वेलकम करता ह�ं  । एक सव� के बाद आपने और क�यिुनटीज को शािमल करने का �यास िकया है, 

लेिकन इतना काफ� नह� है  ।  

इसको मीिनंगफुल बनाने के िलए मीिनंगफुल �टे�स उठाइए, जैसा िक िमिन�टर साहब से 

गजुा�रश क� है  । वह ज�मू-क�मीर म� �रहैिबिलटेशन क� बात कर� और उनक� नौकरी परमान�ट 

बनाने क� बात कर�, वही मीिनगंफुल होगा  । आप उनको पॉिलिटकल रीजन से शािमल करते ह� 

और उसके बाद उनके क�याण के िलए कोई कुछ नह� करता है  ।  
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, I stand here to 

support this Bill today.  

In a nutshell, the Statement of the Objects and Reasons of the Bill says: 

“2. Article 342 of the Constitution provides as under:—  

"342. Scheduled Tribes.— (1) The President may with respect to 

any State or Union territory, and where it is a State, after 

consultation with the Governor thereof, by public notification, 

specify the tribes or tribal communities or parts of or groups within 

tribes or tribal communities which shall for the purposes of this 

Constitution be deemed to be Scheduled Tribes … ” 

I welcome this step. In one of the articles, it is clearly said that the hon. 

Chief Minister of Tamil Nadu has really followed up it, and the Government of 

India has been very kind.  

 Let me go back a little bit in time because what has happened is that 

िजस रा�य से म� आती ह�,ँ वहा ँकई वष� से तीन-चार मांग� क� जा रही ह�  । एक तो यह है िक धनगर 

समाज क� मांग है िक उनको �ाइब म� शािमल िकया जाए  । मराठी म� ‘धनगर’ कहते ह� और नॉथ� म� 

‘धनगड़’ कहते ह�  । So, it is only a pronunciation thing. हमार ेयहा ँमराठी म� ‘धनगर’ कहते 

ह� और िद�ली म� ‘धनगड़’ कहते ह�  । बह�त साल� से मांग है िक ‘धनगर’ और ‘धनगड़’ एक ही है, तो 

इनको �ाइ�स म� इन�लूड िकया जाए, यह महारा�� क� वष� से मांग है  ।  

 उसी �कार से, मराठा समाज हो, मिु�लम समाज हो, िलंगायत समाज हो, आर�ण म� 

बदलाव क� मांग बह�त साल� से हो रही है  । महारा�� म� मराठा आर�ण के िलए आ�दोलन भी 

ह�आ, ‘धनगर’ समाज का बह�त बड़ा आ�दोलन महारा�� म� खड़ा ह�आ  ।  
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 सर, आपको याद होगा िक वष� 2013 म�, जब के�� म� भी हमारी सरकार थी और महारा�� 

म� भी थी, तो एक बड़ा आ�दोलन ह�आ था, उसके बाद भारतीय जनता प� के नेता, जो एक व�र� 

यवुा नेता ह�, जो वष� 2014 म� सीएम बने, उ�ह�ने कहा था िक जब भारतीय जनता पाट� क� 

सरकार आएगी, तो कैिबनेट क� पहली बैठक म� ही ‘धनगर’ समाज को �ाइ�स का आर�ण दे द�गे  । 

म� वष� 2014 क� बात कह रही ह� ँ  । उसके बाद कोई कमीशन बनाया गया, लेिकन उसके सबंंध 

कुछ ह�आ नह�  । िपछले छ: साल� स ेयह समाज लड़ रहा है  । इसके अलावा, चाहे वह मराठा 

समाज हो, िलंगायत समाज हो या मिु�लम समाज हो, महारा�� म� इन सभी समाज� क� यह मांग है  

। वहा ँबह�त सार ेएिजटेशसं होते ह�, मोच� िनकाले जाते ह�  ।  

इसिलए के�� सरकार से मेरी िवनती है िक यिद आप तिमलनाडु के िलए कर सकते ह�, तो 

आप महारा�� के िलए �य� नह� कर रहे ह�? इससे सबंंिधत आपके तीन िबल इ�ंोड्यूस ह�ए  । एक 

उ�र �देश से सबंंिधत ‘ग�ड’ के िलए है  । आप पीस मील म� यानी छोटे-छोटे �प म� लाते ह�  । आप 

ऐसा �य� नह� करते ह�, आपक� इतनी बड़ी सरकार है, आपक� 303 सीट्स क� ��े�थ है  । 

महारा�� म� भी आपक� सरकार है और यहा ँभी आपक� सरकार है  । इसम� ऐसा �या है? हमारी 

मांग यह है िक धनगर, मराठा, िलंगायत और मिु�लम समाज, जो आर�ण मांग रहे ह�, उनको दे 

दीिजए  । हम� िकसी और का छीनकर आर�ण नह� चािहए  । म� यह �ट�ड �लीयर करना चाहती ह� ँ 

। भले धनगर हो, मराठा हो, िलंगायत हो या मिु�लम हो, दूसर ेका आर�ण छीनकर िकसी को 

आर�ण नह� चािहए  । िजसके िलए जो आर�ण है, वह वैसा ही रहे और इनके िलए आप अलग से 

आर�ण दीिजए, यह हमारी बह�त साल� स ेमांग है  ।  

 यहा ँभी आपक� सरकार है  । रा�य म� भी ईडी सरकार आई है, उसम� वह यवुा नेता डे�यटुी 

सीएम बन गए ह�  । इसिलए उनका जो भाषण है, म� वही कह रही ह� ँ । उ�ह�ने कहा था िक पहली 

कैिबनेट म� िनण�य िलया जाएगा  । ह�ते म� कैिबनेट क� एक बैठक तो होती है, इस तरह से पाचँ 

साल म� पता नह� िकतनी कैिबनेट क� बैठक होगी  । मेरा गिणत इतना अ�छा नह� है  । लेिकन हर 

ह�ते के िहसाब से दो-तीन सौ कैिबनेट क� बैठक तो हो चकु� है  । लेिकन अभी तक तो धनगर� को 
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आर�ण िमला नह� है, न ही मराठा समाज को िमला है, न िलंगायत� को िमला है और न ही मुि�लम 

समाज को िमला है  । मेरी के�� सरकार स ेिवनती है िक पीसमील के �प म� आप जो लाते ह�, तो 

आप एक �यापक तरीके से इन सभी समाज� क� मांग के अनसुार एक कंि�ह�िसव िबल बनाइए और 

चचा�   क�िजए  । इसी से एक अ�छा बदलाव आ सकता है  । 

 ध�यवाद  । 
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SHRI K. SUBBARAYAN (TIRUPPUR): Hon Chairman Sir, Vanakkam. I 

welcome and support this Bill. I second the amendment as proposed by Hon 

Member Shri D. Ravikumar. When this name ends with a suffix ‘n’ in English, it 

is considered as inferior. If it is changed with a suffix ‘r’, then this issue will be 

addressed. I therefore urge that the caste name “Narikkuravan” should be 

changed and called as “Narikkuravar”. This is a more justifiable and important 

demand. I second this proposal through you, Sir. I fully agree to the demand 

raised by Hon. Member Shri D. Jayakumar in this House. A circular from the 

Ministry was circulated. I should say it was blunder on the part of the Ministry 

of Social Justice and Empowerment that a circular issued by them calls for 

withdrawal of the pre-matric scholarships aimed to help the students of STs.  

This wrongdoing should be set right. I urge that this circular should be 

withdrawn with immediate effect. I want you to recall my speech in this august 

House in April 2022 when such an amendment Bill was brought before this 

House by the Hon. Minister. I totally agree that Narikkuravar community should 

be included in the lists of STs. In Tamil Nadu, there is a caste called Malayali. 

This is a tribal community living in 14 districts of the State of Tamil Nadu. The 

Government has recognised them as ST in 12 districts. But in Erode district 

alone, these people belonging to Malayali tribal community are not included in 

the list of STs. This is gross injustice. I raised this issue in this House in April 

2022 and brought to the notice of Hon Minister. But the issues was not 

resolved. Hon. Minister wrote me a letter stating that if such a proposal is 
                                                             
 English translation of the speech originally delivered in Tamil. 
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forwarded by the State Government, then the Union Government will consider. 

I met Hon. Chief Minister of Tamil Nadu Thiru M. K. Stalin in person and 

requested him to send a proposal in this regard to the Union Government. I 

understand from the sources in the Tamil Nadu Government that a proposal 

was sent by them and it is now pending with the Union Government.  Along 

with the inclusion of Narikkuravar community in the ST list, I urge that this 

Malayali community of Tamil Nadu, which is not recognised only in Erode 

district as ST, should be considered for inclusion in the list of STs and 

necessary amendments should be brought before this House by the Hon 

Minister atleast during the next Budget Session of Parliament. I want this 

Government to rectify this error. 

HON. CHAIRMAN: Please conclude. 

SHRI K. SUBBARAYAN: Sir, within a minute I will conclude.  

HON. CHAIRMAN: Ok. Please. 

SHRI K. SUBBARAYAN: Sir, many MPs have raised the issue relating to 

welfare of SCs. I want this Government to come out with a “White Paper” on a 

particular issue. After visiting Dandakaranya forests the famous writer Ms 

Arundhati Roy has written an article in which she stated that tribal people who 

lived in 600 odd villages around this forest area for centuries together, were 

displaced by the Goondas sent by Vedanta company. This displacement of 

tribal people by Vedanta should not have been taken place when we have a 

Tribal woman as our Hon. President. There should be a corrective measure as 

                                                             
 English translation of the speech originally delivered in Tamil. 
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well. I, on behalf of Communist Party of India, make this fervent appeal to the 

Hon Minister requesting him to ensure that all the displaced persons should be 

reallocated in the villages where they originally lived. Thank you.  
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SHRI V.K. SREEKANDAN (PALAKKAD): Respected Chairman Sir, I thank 

you very much for allowing me to participate in the discussion on the 

Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022, 

concerning Scheduled Tribes. 

It is a welcome step to expand the list of Scheduled Tribes. However, I 

take this opportunity to highlight here the problems and difficulties being faced 

by the tribal community in Attappadi, which is a part of my parliamentary 

constituency, Palakkad. 

Basically, Attappadi is a tribal dominated taluk with a tribal population of 

over 33,000, out of a total population of over 72,000 people. Some of the tribal 

hamlets or Ooru, namely, Murugala, Kinattukara, Mele Thudukki, Kalasi, 

Abbanur under Pudur Panachayat, and Marranatti in Sholayoor Panchayat, 

nearly about 200 hamlets in Attappadi, lack proper transportation, electricity, 

drinking water and medical facilities.  Nearly 30 hamlets do not have  

community centres. Nearly 30 Anganwadis are working without permanent 

structures. The community kitchens working earlier have stopped functioning, 

resulting in to nutrition deficiency among the tribal folk. 

Sir, unemployment is a major issue which prompts the youths to take the 

path of drug addiction and consumption of liquor. The tribal people were 

enjoying 200 working days under the Mahatma Gandhi National Rural 

Employment Guarantee Scheme, but now with the new guidelines, the 

limitation of worksite to 20 under MGNREGA, the tribal people may not get 

even 100 working days. 
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It has been widely reported about the growing number of infant deaths 

on account of malnutrition. The pregnant women there are on the high risk 

owing to a slew of health issues such as suffering from diseases like Anaemia, 

etc. More than 120 infants lost their lives during the last eight years. 

There are no basic facilities available to the tribal hamlets falling in the 

forest areas mentioned earlier, and no vehicle can reach these hamlets in case 

of emergency. There is an urgent need to construct a bridge over River 

Bhavani and a road leading to the proposed bridge, so that these people could 

avail medical treatment.  

In the absence of a bridge across river Bhavani, these people have to 

walk a long-distance carrying patients on their shoulders to reach hospitals. 

Since the Government Tribal Speciality Hospital at Kottathara does not have 

much required facilities, they have to travel nearly 100 kilometres for 

specialized treatment. 

Sir, there is no proper internet connectivity in this tribal hamlet which 

affects the study of tribal students. There is no educational institution like the 

Jawahar Vidyalaya which has been a demand of the people of this tribal taluk. 

Therefore, I urge upon the Government to take immediate steps to 

address the issues mentioned above in coordination with all concerned for the 

benefit of Scheduled Tribes community.  

With these words, I conclude my speech.  
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�ी राजू िब� (दािज�िलंग): सभापित जी, िद कां�टीट्यूशन (शेड्यू�ड �ाइब) आड�र (सैक� ड 

अम�डम�ट) िबल, 2022 के समथ�न म� बोलने के िलए म� खड़ा ह�आ ह�ं  । हम� बह�त गव� है िक वत�मान 

म� हमार ेदेश क� �थम मिहला रा��पित इसी �ाइबल समाज से आती ह�  । म� यह भी कहना चाहता 

ह�ं िक मोदी जी के नेत�ृव म� गांव, गरीब, िकसान, िपछड़े लोग� क� तेजी से उ�नित और िवकास हो 

रहा है  । आंकड़े �वयं बताते ह� िक िजस तरह से वष� 2013-14 म� �ाइबल िमिन��ी का करीब 25 

हजार करोड़ �पये का बजट होता था, आज वह बढ़कर 90 हजार करोड़ �पये हो गया है, यानी 

360 परस�ट क� �ोथ है  । आिदवासी समाज िबरसा मुंडा जी को अपना भगवान मानता है और 

हमार ेऐसे �वतं�ता सेनानी का ज�मिदन जनजाित गौरव के �प म� मनाता है  । यह मोदी जी क� 

�ाइबल समाज को बह�त बड़ी देन    है  । 

 महोदय, अब म� दािज �िलंग के बार े म� बोलना चाह�गंा �य�िक दािज �िलंग का सांसद होना 

अपने आप म� बह�त सौभा�य क� बात है �य�िक दािज �िलंग क� अपनी बह�त सी िवशेषताए ंह�  । भारत 

म� यह एकमा� िजला है, िजसम� एक तरफ भूटान, बां�लादेश, नेपाल, ित�बत कह लीिजए या चीन 

क� सीमा लगती है और एक तरफ िबहार, िसि�कम और असम भी लगता है  । ‘यूिनटी और 

डायविस�टी’ आप िकताब� म� पढ़ते ह�, लेिकन उसे यिद �ेि�टस म� आपको देखना ह,ै तो म� आपका 

दािज �िलंग म� �वागत करना चाह�ंगा  । हर जाित, समाज के लोग यहां िमलजलु कर रहते ह�, यह एक 

ऐसा िविश� �थान है  । चाहे वहा ंिक चाय हो, चाहे वहां क� टॉय �ेन हो या वहा ंका टू�र�म हो और 

हाई�ो पॉवर से िबजली भी सबसे पहले िहदं�ुतान के अदंर दािज �िलंग म� आई  । भारत म� बसने 

वाले करीब डेढ़ करोड़ गोरखा समाज क� यह धड़कन है और उनक� आ�मा दािज �िलंग म�        

बसती है  । 

 सर, म� यह कहना चाह�ंगा िक भारत के जो डेढ़ करोड़ गोरखा ह�, आए िदन इनके साथ बह�त 

अ�याय और अ�याचार होता है  । सिंवधान ने सबको समान अिधकार िदया है, लेिकन कई बार हम� 

ऐसा लगता है िक शायद ये अिधकार हमार ेिलए नह� ह�  । आप यह मान�गे िक जब का�ँटीट्यूएटं 

अस�बली बनी, जब भारत का संिवधान बना, तब उस सिंवधान के सद�य बनने वाले दो गोरखा 
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द�बर िसहं ग�ंुग और आरी बहादरु ग�ंुग भी थे  । इ�यू यह है िक जो भारत नेपाल मै�ी है, उसके 

कारण दािज�िलंग और खासकर िसि�कम म� रहने वाले गोरखाओ ंको बार-बार िवदेशी और नेपाली 

नाग�रक कहा जाता है  । इसके कारण आपने देखा होगा िक कई बार दािज�िलंग म� आंदोलन भी ह�ए 

और अलग रा�य क� मांग भी ह�ई  । वे अलग िवषय ह�, िज�ह� आज म� नह� रखूगंा  ।  

 सर, मेरा यह कहना है िक वष� 1931 से 1941 तक �ाइबल �टेटस गोरखाओ ं के पास     

था  । ये िहल �ाइ�स के �प म� जाने जाते थे, लेिकन वष� 1951 के बाद बह�त चालाक� से उनके 

उस अिधकार को उनसे छीन िलया गया  । पि�म बंगाल के हमार ेसाथी इस िबल पर बह�त अ�छा 

भाषण दे रहे थे  ।  

सर, उ�ह�ने रा��पित महोदया का अपमान िकया और मेरा उन पर दूसरा आरोप यह है िक 

दािज�िलंग जब वष� 1954 म� बंगाल का िह�सा बना, तो जमीन को अपना मान िलया गया, लेिकन 

वहां रहने वाली जनता को इ�ह�ने अब तक अपना नह� माना  । मेरा आपके मा�यम से यह िनवदेन 

है िक जो छूटी ह�ई 11 जनजाितयां ह�, उ�ह� एसटी का �टेटस िमले  । उसका कारण कुछ और भी है  

। एफआरए ए�ट-2006 दािज�िलंग म� लागू नह� है  । यहा ंपर �यादातर लोग चाय बागान� म� काम 

करते ह�  । इनके पास प�ा नह� है  । ये यहां पर 200 साल से ह�  । वहां क� रा�य सरकार आज 

घसुपैठ कराके अलग-अलग देश� से आने वाल� को चाय बागान म� बसाकर वहा ंसे गोरखाओ ंको 

भगाने का एक बह�त बड़ा षड्यं� कर रही है  । अगर हम गोरखाओ ंको एसटी �टेटस देते ह�, तो उन 

पर जो बार-बार िवदेशी का लांछन लगता है, उससे उनको मिु� िमलेगी  ।  

 सर, ले�चा, दपुका, भूिटया, यो�मा, शेरपा, िलंबू, तमांग ऑलरडेी एसटी म� ह�  । िलंबू और 

तमांग जाित को ऑलरडेी वष� 2003 म� अटल जी के समय म� एसटी का �टेटस िमला है  । आज 

मगर, राई, सनुवुार, याखा, गरुगं, नेवार, खस, धीमल, थामी और भूजेल नामक 11 जनजाितया ं

उस �टेटस से छूटी ह�ई ह�  । म� यह कहना चाहता ह�ं िक उनके ब�च� को एडिमशन िमले, यह उसके 

िलए नह� है, लेिकन उन पर जो िवदेशी होने का बार-बार लांछन लगता ह,ै वह ठीक नह� है  । वे 

का�ट सिट� िफकेट बनवाने जाते ह�, तो कहा जाता है िक िवदेशी हो, पासपोट�  बनवाने जाते ह�, तो 
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अिधकारी उ�ह� इतना तंग करते ह� और कहते ह� िक आप नेपाल से ह�  । वोटर आईडी काड� बनवाने 

जाए,ं तो भी यही सम�या होती है  । इन 11 जनजाितय� को अगर हम एसटी �टेटस दे देते ह�, तो 

उनक� कई सम�याओ ंका हल हो जाएगा  । म� �वयं मं�ी जी से भी कई बार िमला ह�ं  । भारत 

सरकार ने भी �यास िकया है और कई बार कमेिटयां भी बनी ह�  । कमेिटय� के मा�यम से काफ� 

अ�छी बात� भी िलखी गयी ह�  । अत: म� आपके मा�यम से भारत सरकार से यह िनवदेन करना 

चाहता ह� ं िक इसम� �यादा देरी न हो और उ�ह� ज�द से ज�द यह अिधकार िमले  । आपने मझेु 

बोलने के िलए समय िदया, इसके िलए ध�यवाद  ।   
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�ी हनुमान बेनीवाल (नागौर): सभापित महोदय, सबसे पहले म� आपको ध�यवाद देना चाहता ह� ं

िक आपने मझेु सिंवधान (अनसूुिचत जनजाितयां) आदेश, दूसरा सशंोधन िवधेयक, 2022 क� 

चचा� म� बोलने का अवसर �दान िकया  ।  

 महोदय, �याियक िनयिु�य� म� आर�ण वत�मान म� िजला �यायपािलका (उ�च और िन�न) 

के िलए लागू है  । इसने अधीन�थ अदालत� को मजबूत िकया है और िविवधता का िव�तार ह�आ 

है, लेिकन वत�मान म� उ�च �यायालय और सव��च �यायालय के �यायाधीश� क� िनयिु� म� िकसी 

आर�ण क� �यव�था नह� है  । उ�च �यायालय के अिधव�ाओ ंऔर िजला �यायाधीश� को िबना 

िकसी आर�ण के उ�च �यायालय म� पदो�नत िकया जाता है  । इसी तरह से उ�च �यायालय के 

�यायाधीश और सव��च �यायालय के अिधव�ाओ ंको सव��च �यायालय म� �यायाधीश के �प म� 

िबना िकसी आर�ण के पदो�नत िकया जाता है  ।  

 यही कारण है िक आज भी िपछड़े वग� यानी एससी, एसटी और ओबीसी को लगता है िक 

सवैंधािनक �यायालय� क� नीितय� और �यायशा� म� उनक� आवाज अनसनुी रहती है  । वे 

सवैंधािनक �यायालय� के �यायाधीश� के बीच �ितिनिध�व को हमार े लोकतांि�क सिंवधान के 

काम-काज क� सबसे बड़ी िवफलताओ ंम� से एक मानते ह�  ।  

 महोदय, उ�च �यायालय और सव��च �यायालय के �यायाधीश� क� िनयिु� म� एससी, 

एसटी और ओबीसी समदुाय� के िलए आर�ण ही संरचना�मक भेदभाव, बिह�कार से उ�प�न होने 

वाले सामािजक हािशए के समुदाय� के पया�� �ितिनिध�व क� कमी को दूर कर सकता ह ै । 

वैधािनक �यायालय� म� िपछड़े वग�, अनसूुिचत जाितय�, अनसूुिचत जनजाितय�, धािम�क 

अ�पस�ंयक� के समदुाय� के िलए पया�� �ितिनिध�व िमले, इसके िलए रा��ीय �याियक आयोग 

के गठन के िलए एक नये कानून के अतंग�त आर�ण देकर पा� उ�मीदवार� क� उ�मीदवारी पर 

िवचार िकया जाए  । स�ुीम कोट�  क� पांच सद�यीय सिंवधान पीठ का एक िनण�य गत 7 नवंबर, 

2022 को आया, िजसमे ससंद म� बह�मत स ेपा�रत आिथ�क आधार पर सवण� गरीब� के िलए िलये 

गए फैसले पर वैधता क� महुर लगा दी  । 



14.12.2022  915 
 

स�ुीम कोट�  के इस िनण�य ने िपछड़े वग� के िलए बह�त सारी सभंावनाए ंऔर अवसर के �ार 

भी खोल िदये ह�  । आज इि�दरा साहनी जजम�ट अ�ासिंगक बनकर रह गया है और पहले क� तरह 

आर�ण क� पूव� िनधा��रत 50 �ितशत क� सीिलंग टूट गई है  । मेरी मागँ है िक मंडल कमीशन ने 

अपनी �रपोट�  म� ओबीसी क� आबादी 52 �ितशत तय क� थी तथा ओबीसी के िलए समानपुाितक 

आर�ण क� अनशंुसा क� थी, लेिकन इस समूह को 27 �ितशत ही आर�ण िदया गया, �य�िक 

सीिलंग का मामला था, स�ुीम कोट�  का आदेश था  । अब जबिक सीिलंग क� सीमा टूट गई है तो 

हर वग� समूह को उनक� जनस�ंया के अनपुात म� उनके िलए आर�ण का �ितशत बढ़ाया जाना 

चािहए  ।  

जाित जनगणना उिचत और पारदश� तरीके से क� जानी चािहए तािक सभी जाितय� का 

वा�तिवक आकंड़ा इक�ा हो सके  । 'िजसक� िजतनी सं�या भारी उसको उतनी िह�सेदारी' का 

फामू�ला सिुनि�त हो सके  । स�ुीम कोट�  के इस फैसले से पूर ेदेश म� एक बात क� आकां�ा जगी है 

िक सीिलंग बढ़ाई जाए  । 

इितहास उठाकर देख� तो पता चलेगा िक िपछड़े वग� के आर�ण को लेकर अब तक िक 

सारी सरकार� का रवैया टालमटोल और यथाि�थित बनाये रखने का ही रहा है  । कालेलकर 

आयोग से लेकर मंडल आयोग क� या�ा को देख� तो इनक� अनशंुसा के बाद भी कां�ेस वष� कंुडली 

मार ेबैठी   रही  । वीपी िसंह ने राजनीितक दबाव म� इसे लागू भी िकया तो आधे अधूर े�प� म�  । 

जहा-ंजहा ंइसे लागू िकया, सरकार� ने िनयम कानून म� आर�ण के मसल� को उठाकर खूब सारी 

िवसगंितया ँपैदा कर द�  । मेर ेही रा�य राज�थान िक बात क�ँ तो 17 अ�ैल, 2018 को ओबीसी 

आर�ण को लेकर, रा�य म� उस समय बीजेपी क� सरकार थी, वह प�रप� लेकर आई थी, उसके 

बाद हो�रज�टल आर�ण म� कई �कार क� िवसंगित आई है  । ओबीसी वग� के यवुाओ ंक� 40,000 

नौक�रया ँउस प�रप� के वजह से चली गय�  । सरकार� को यह �यान रखना चािहए क� िपछड़े वग� 

के यवुाओ ंक� आकां�ाओ ंपर कुठाराघात नह� हो  ।  
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मेर ेरा�य का िब�ोई समाज, जो �ामीण एवं कृषक प�ृभूिम से सबंंध रखता है और जाट 

समाज स ेअपना इितहास साझा करता है  । जब िव�ोई पथं क� �थापना ह�ई, उस समय सबसे 

�यादा 99 परस�ट जाट नौजवान ही िव�ोई बने थे  । इ�ह� राज�थान मे तो ओबीसी म� शािमल कर 

िलया गया है, लेिकन इ�ह� क� � म� ओबीसी म� आर�ण नह� िदया गया  । िब�ोई समुदाय क� आ�था 

और िव�ास सभी व�यजीव� क� सरु�ा है और ये एक �कार से जाट� के �ाकृितक सहयोगी रहते  

ह�  । ऐसे म� इनका आर�ण से विंचत रहना दभुा� �यपूण� है  । 

इसी �कार राज�थान म� िस� जाित को रा�य के के��ीय िपछड़े वग� क� सूची म� शािमल 

करने क� मांग काफ� समय से क� जा रही है  । इसके िलए उ� जाित आव�यक मानदडं पूण� करती 

है  । िस� जाित भी राज�थान म� जाट समाज से िनकली ह�ई जाित है  । इसी �कार कायमखानी 

मसुलमान� को राज�थान म� तो ओबीसी वग� म� शािमल कर रखा है, परतं ुउ�ह� क� �ीय ओबीसी 

कोटे म� अभी तक नह� िलया गया है  । मेरी मागँ है क� िब�ोई, िस� और कायमखानी मिु�लम� के 

साथ उन तमाम जाितय� को क� � मे ओबीसी वग� के आर�ण मे सि�मिलत िकया जाए, िज�ह� रा�य� 

म� तो ओबीसी आर�ण का लाभ िमल रहा है, पर�त ुवे क� � म� ओबीसी म� सि�मिलत नही ह�  । 

महोदय, मेरी एक आिखरी मागँ है िक इस देश के कम से कम दस से बारह ऐसे रा�य ह�, 

जहा ँजाट उस �टेट म� तो ओबीसी के अदंर ह�, लेिकन क� � म� नह� ह�  । उन तमाम रा�य� के जाट� 

को भी क� � म� आर�ण का हक िमले, उ�ह� आर�ण िमले, यह मेरी सदन से मागँ है  । ध�यवाद  । 
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डॉ. थोल ित�मावलवन (िचद�बरम): Hon Chairman Sir, Vanakkam. Thank you for 

this opportunity. I am happy to welcome this Constitutional Amendment Bill on 

behalf of Viduthalai Siruthaikal Party. A long pending demand has been 

fulfilled. I take pride as this is a success to the Viduthalai Siruthaikal Party. I 

should say that Viduthalai Siruthaikal Party raised this issue for the first time on 

the floor of Tamil Nadu legislative Assembly. Even though they are in less 

number, in some thousands, they were unable to avail the benefits of welfare 

schemes extended to a ST community from the Government. They were 

deprived of education and employment opportunities. The reason behind that 

is they were till now kept in the list of Most Backward Classes. Now they will 

find a place in the ST list. On behalf of Viduthalai Siruthaikal Party, I extend my 

heartfelt thanks to the Government of Tamil Nadu and the Hon Chief Minister 

of Tamil Nadu Thiru M.K. Staling for sending a proposal to the Union 

Government and their efforts for making this happen.  There are 17 castes in 

Tamil Nadu. There is the list of SCs who have the features and cultural aspects 

relating to that of STs. A guideline should be issued by the Union Government 

for including these 17 castes in the list of STs. Baira, Bakuda, Sandi, Bellara, 

Domban, Godagali, Godda, Gosangi, Holeya, Jaggali. Jambuvulu, Koosa, 

Kuravan, Nayadi, Vedan and Vettuvan are the castes which are in the list of 

Scheduled Castes. They are unable to avail the benefits of welfare schemes of 

the Government meant for STs. I urge that these Castes should be included in 

list of STs. Not only these castes in Tamil Nadu, other such castes in other 

                                                             
 English translation of the speech originally delivered in Tamil. 
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States which are in the list of SCs and having the cultural features and aspects 

of STs, should be included in the list of STs by the Union Government and 

necessary guidelines be issued. In India 12.6 per cent of people are Inter-State 

migrants. Approximately 15 Crore people are Inter-State migrants and they 

mostly belong to SC and ST communities. Since, they are living in another 

State other than their home State, they can only show their Caste Certificates 

issued by the home State for getting education and employment. Such people 

are affected due to a verdict of Hon. Supreme Court. The SCs, STs and OBCs 

are very much affected excluding the EWS category.  

Due to their migration to various places especially people belongs to SC, 

ST and OBC communities bear the brunt. From Chennai they have migrated to 

Chandigarh, even Mumbai and Delhi. These people who have migrated to 

other States can only avail the benefits like education, employment and other 

welfare measures, only when they are in their home States as caste certificate 

is issued in the home State. Union Government should address the issue 

relating to difficulties faced by migrated people as regards education and 

employment on the basis of the caste certificate. Necessary changes be 

brought so as to benefit such affected people. As per 2011 census, the SC 

population got increased to 17 per cent and that of ST got increased to 9 per 

cent. Therefore I urge the Union Government that on the basis of the 

percentage of population, the percentage of reservation for SCs and STs 

should be enhanced. Tribal people have lost their rights towards forest 

produce. In order to protect forests, it is sad they are under the control of the 
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Union Government. The forest dwellers, the tribal people are being displaced 

now and then. Moreover such forest areas are being given to corporate 

companies for their projects. It is gross injustice. The monopoly of producing 

the forest produce of the respective areas should be given to those people who 

live there. There should not be any intervention of the corporate companies. I 

urge that the Government should bring a legislation in this regard. As regards 

pre-matric Scholarships, Hon Minister should find an immediate solution. I 

strongly condemn the Government for withdrawing the pre-matric scholarships 

given to students. It is unacceptable on the part of Viduthalai Siruthaikal Party. 

Several thousands of Crores are being given as loans to companies which 

later become NPAs and it is finally written-off. I am duty bound to state that 

withdrawal of scholarships meant for ST students by this Union Government is 

gross justice. I urge that scholarships for ST students should be restored soon. 

Thank you.  
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SHRI P. RAVINDHRANATH (THENI): Thank you, Chairman, Sir, for providing 

me this opportunity to express my views on the Constitution (Scheduled 

Tribes) Order (Second Amendment) Bill, 2022.  

 Sir, I had already made a request to the Government to include the 

Narikuravas in the list of Scheduled Tribes of the Centre in this august House 

on 5th April, 2022. At this juncture, I thank the hon. Prime Minister Shri 

Narendra Modi ji, and hon. Minister of Tribal Affairs Shri Arjun Munda ji for 

accepting this long-pending demand of Tamil Nadu and for considering my 

request and bringing this Bill. 

 Sir, I would also like to recall that it was AIADMK that has been 

vociferous in backing the rightful demands of our former Chief Ministers. In the 

very beginning, Puratchi Thalaivar MGR, the founder of our Party, took up the 

issue in 1980. Later on, the permanent General Secretary of our Party 

AIADMK, former Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma made 

this demand in 2013. Their demand for Scheduled Tribe status for this 

community is one that began way back in 1960s when the Lokur Committee 

recommended their inclusion in the ST category. This community has been a 

subject of years of oppression as they tend to live a nomadic life across the 

State. On that note, I have full confidence that this move by the NDA 

Government will go a long way in aiding them in their social, educational, and 

economic development.  

 Sir, I would like to bring to the kind attention of the hon. Minister the 

demand of the Koravar community from Tamil Nadu for inclusion in the ST 
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category. The Tamil Koravar community has suffered years of oppression and 

social exclusion on account of their categorisation as criminal tribe by the 

Britishers. They are currently categorised under Most Backward Classes as 

de-notified communities. The Koravars are often confused with the 

Narikuravas, and this confusion creates obstacles in fulfilment of their 

demands.  

In fact, this was pointed way back in 1985 by the second Tamil Nadu 

Backward Classes Commission. So, I request the hon. Minister to include 

Koravars, and also Bagada and Kuruman communities in the ST list of the 

Central Government. 

 Finally, I would like to seek a clarification from the Government with 

respect to the status of the ethnographic survey of 267 de-notified nomadic 

and semi-nomadic tribes, which was being conducted by the Anthropological 

Survey of India and the Tribal Research Institute. As we are aware, these 

communities currently do not feature in the SC, ST or OBC list. In the event the 

survey is still going on, I urge the Government to expedite the process in order 

to ensure equality, justice and welfare for these communities. 

 I have one more request to the Government. The Scheduled Tribe 

people are very strong and talented in sports. So, I request the Government to 

develop more infrastructure like grounds, and provide sports and gym 

equipment, etc., for those people.  

 With this, I support this Bill. Thank you. 
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SHRI S. VENKATESAN (MADURAI):  Hon Chairman Sir, Vanakkam. Thank 

you for this opportunity. On behalf of CPIM, I welcome this Constitutional 

Amendment Bill seeking inclusion of Narikkuravan and Kuruvikkaran 

communities to the ST list. At the same time, we have brought in two 

amendments to this Bill. The suffixes “n” in Narikkuravan and Kurivikkaran are 

disrespectful. Moreover these terms can only refer to masculine gender and 

not the feminine gender.  Hence on behalf of CPIM, I urge that the names of 

these castes should be rendered in the common gender ending with “r” as 

Narikkuravar and Kuruvikkarar. Moreover, several recommendations from the 

State Government of Tamil Nadu for changing certain SCs to the list of STs are 

also pending with the Union Government. I urge that necessary constitutional 

amendments be brought before this House after due consideration of all the 

proposals sent by the State Government of Tamil Nadu. Thank you . 

  

                                                             
 English translation of the speech originally delivered in Tamil. 
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�ी नव कुमार सरनीया (कोकराझार): सर, आपने मझेु बोलने का मौका िदया, इसके िलए 

ध�यवाद  । 

 सर, म� इस िवधेयक के सपोट�  म� ह�ं  । तिमलनाडु सरकार और के�� सरकार ने यह जो 

कदम उठाया है, यह बह�त अ�छा कदम है  । मेरी आपके ज�रए यही मांग है िक असम क� छ: 

क�यिुनटीज़ -कोच राजवशंी, आिदवासी, अहोम, मोरान, मटक, सिुतया - वे लोग भी बह�त साल� से 

अपने को एस.सी. का दजा� िमलने के िलए लड़ाई कर रहे ह�, लेिकन आज तक उ�ह� इसके िलए न 

ही मना िकया गया और न ही एस.सी. िकया गया  । दूसरी बात है िक हमार ेअसम के सरनीया 

कसारी, मोडाही, थ�गाल कसारी पहले से एस.टी. ह�, लेिकन से��ल िल�ट म� उसी नाम से उ�ह� 

डालने के िलए असम सरकार ने भेजा है  । मेरा हमार ेम�ंी महोदय से �� है िक वे कब तक से��ल 

िल�ट म� आएगें? 

 हाल ही म� छ�ीसगढ़ म� आिदवािसय� के साथ जो घटना ह�ई, पहले उनका 20 �ितशत 

कम हो गया, िफर 30 �ितशत आ गया, िफर अटक गया  । हमारी सिु�या सलेु जी ह� या हनमुान 

बेनीवाल जी ह�, जो लोग भी आर�ण क� मांग कर रहे ह�, चाहे जाट ह�, चाहे मराठी ह�, सबको 

अपना-अपना िह�सा िमलना चािहए  । मुझे भी यही गज़ुा�रश है  । 

 आिदवािसय� को मेन��ीम म� लाने के िलए यह जो पहल कर रहे ह�, यह बह�त अ�छी है, 

लेिकन िजस-िजस रा�य म� यह काम अभी भी बाक� है, उसको एक साथ पूरा कर�गे तो अ�छा होगा  

। अभी, हाल ही म�, राज�थान म� कािटक भील नामक आिदवासी एि�टिव�ट को बेरहमी से मार 

िदया गया  । उ�ह� �याय िदलाने के िलए सार े�देश म� आिदवासी लोग� को धरना-�दश�न करना 

पड़ा  । अभी हाल ही म�, म�ने छ�ीसगढ़ िविजट िकया, वहां भी बह�त सार ेआिदवासी लोग, जो 

जगंल� म� रहते ह�, उ�ह� भी वन िवभाग के लोग� ने बह�त धमकाया था  । यह िसफ�  छ�ीसगढ़ और 

राज�थान म� नह� है, ऐसा बह�त सार े�देश� म� हो रहा है  । मझेु लगता है िक रा�य सरकार, के�� 

सरकार और हमार ेपािल�याम�ट को भी इसका स�ंान लेना चािहए, �य�िक लोग� क� अिंतम उ�मीद 

यही है िक पािल�याम�ट हमार ेिलए कुछ करगेी  ।  
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 हाल ही म�, यू.पी. म� बह�त धरना-�दश�न हो रहे ह�, �य�िक वहां के नगर िनगम म� एस.टी. के 

दो �रज़व� सीट्स भी ह� और वहां ग�ड के बह�त सार ेलोग� को एस.टी. म� लाया गया है  । वहां और 

�यादा लोग� को यह िमलना चािहए, लेिकन नगर िनगम इले�शन म� उ�ह� कोई �रज़व�शन  नह� 

िमला  ।  

लोग� को िसफ�  सिट� िफकेट बनाने के िलए अपने पॉकेट से 10-15 हजार �पये खच� करने 

पड़ते ह�  । मझेु लगता है िक जैसे असम सरकार ने सिट� िफकेट बनाने के िलए ऑनलाइन िस�टम 

बनाया है, अगर ऐसा िस�टम देश म� फॉलो िकया जाए, तो मुझे लगता है िक यह िद�कत ख�म हो 

जाएगी  । 

17.59 hrs      (Hon. Speaker in the Chair) 

 हम सार ेआिदवासी ए�रया म� घूमे ह� और तभी पता चला िक लोग िकतनी मिु�कल म� जी 

रहे   ह�  । हमारी सरकार के पास आिदवािसय� के िलए ऐसी बह�त-सी �क��स ह�, लेिकन वे धरातल 

पर नह� ह�  ।  

 मेरा माननीय �पीकर महोदय के ज�रए माननीय म�ंी जी से यही आ�ह है िक आिदवािसय� 

के िलए िजतनी भी �क��स ह�, वे 100 �ितशत इ��लीम�ट ह�  । उसम� कर�शन न हो, ऐसा 

ब�दोब�त होना चािहए  । 

 छ�ीसगढ़ म� हाल ही म� जो ह�आ है, उसके िलए ज�र पहल करनी चािहए और सरकार को 

िदशा-िनद�श देना चािहए  । हमारी पािल�याम�ट से लोग� को जो अिंतम उ�मीद है, उस पर खरा 

उतरना  है  । 
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माननीय अ�य� : सभा क� काय�वाही ग�ुवार, िदनाकं 15 िदस�बर, 2022 को �ात: �यारह बजे 

तक के िलए �थिगत क� जाती है  । 

 

18.00 hrs 
 

The Lok Sabha then adjourned till Eleven of the Clock on  
Thursday,December 15, 2022/Agrahayan 24, 1944 (Saka) 
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